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LOK SABHA DEBATES

Vol. IX First day of the Fourth Session of the Seventeenth Lok Sabha No. 1

LOK SABHA

Monday, September 14, 2020/ Bhadrapada 23, 1942(Saka)

The Lok Sabha met at Nine of the Clock.

[HON. SPEAKER in the Chair]
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NATIONAL ANTHEM

(The National Anthem was played)

09.02 hrs
OBITUARY REFERENCES

ATTRT STEAET : HFHIY HERIUT, T FHT T HRA b G4 I¢Ufer 3R AR I, 2
ST JoiT b S e & IR ferd AT |

AR T it JUT TR, e &9 STTeR ¥ ‘U &7 & A1 & Felferd e 2,
Q9T W G G P HEFTH ST § I Ueb & | 71 34 a9 T ferAqT H Ioa e
& G g G4 ISyl HRA T U0 JEol oa il H SAlepa Bl HeT Hral &b
SUTD o |

d Qb THTET e, HeAST ULARAD SR Fhel AT & | THEIT IRERISNT 3R
SR o =g H IaT ST IR SIIHT 3ifeci g o7 | A ual R & g g
T T ST YT et A AT 31fereh bl 3w e |

d WP ISR =TT & ST 30T G, fgaT 3R omifreh ehlereT o rel-3arer

Ueh IHE ahT & 2T H Y ST ST &F | Hddh TSTHTcreh ST H ST T 3R e

o |
e W B dTell 9891 Bl d 98 H8cd odf o | FAS b e el H 3T fars
AU & SR Iraie T urfeat & fIfIT gohTai 1 A1 v BaT T fob I s 9o

+ 3h fched T TG T DI fhaT |
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ITepT R oI fob “HIRe T e |1 Wb DI ¥cllao] T8l &, died ool
o ATHINTD, 3MTfeie qikerci & fory Hrepref & = & 1

3T T [SiIfcie SitaTelel § T, YU Joil St =1 <27 & ST (<1 Te-Ishe
T AN &1 T8l feba, Ffees I Afehg JfHepT Y 7478 |

PICTIoR | (0 ETEf 37T 3R fderg S &l I78i- [ P HIEIH H 8HR
AT FST T | A YReieh AT HIReT b ISTreh 3R SATfiep gy & axdias & |
Shd, GIALTT 3R IS BT ey JTSAT fhT T b foaR 31T dTel T9I H 89K
G o |

T qUTe Joit T (e 78 foetl 5 31 3R, 2020 T 84 Y & 37 H 53T |
STRIST 12T 13 94 FeR] bl §:E 4eg b IR A Y fer e 2 |

A T, TAAPIR AT b D-ATHART A FaierT & F g dawy

o |

i 0. THAPAR TR 3R Idveh Gaelt FHeSy TRl Afifcr & FaRT o |
SO Ud, 98 &1 BRIBIA & foTU AHeTTg e a7 & JawT W1 % |

it 0. THIPHR BT e TG &b T3 o 28 3, 2020 DI 70 IY Y

311 H §a1T |

UfST STERTST St Uep GARTG ATATY TIeh R AR b oTeel Uil Hiepfere
Al A A T & | Uf S SRS 7 fergeei T AT ST 2l 370 ¥R b H1edH | 9Y
ferer = ggerT < fo1q 37U SiteT AU v T |

ST SRARTST T fergeaI=T A Fifle] H I7eb AN o forq, ay 1975 5 U
&, g9 1990 ¥ U7 JuUT AT ¥ 2000 H U 0T R&PR fr T SR |rey &
YR TRDR 7 Ie FfleT e febIeHT JRepR F 4 S foba |
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TS SRARIST T e 90 Y & 311 H AGeh o RIS & = S|l 7 17
3FTRT, 2020 T 3T |

A TRERT Rig I1ael 4T &b BivTed G Fafe & & 54T clies T &
A o |

£t R e q1aet a9 1967 I 1969 Teb GoTd fI&T IRYE b HEe o |

it e 48 d1ee o1 (18 USTTe & Hierell § 15 73, 2020 BI 88 ¥ & 3
o ga |

1. AUt fiE AieTed! AP T S TS 9, ST IR U b YR AAT
ferafer & 1 ufciffeea aa o | 3 e Qfaf, ag daree fGery deet affa
3R 3 e &l &b pedTur e FHfT b Faw 3 |

SO g4, S, uret 48 ITR Taer g afkue 5 uier Bridrer & fow daey o
3R JelM ITR YT GRebR H HTeAHep fref 3iR A1 531 &b U H B fbam |
TR T e qivee  faer o =i o |

Sf. AuTeT Rig BT e ITR U &b RIS H 22 H5, 2020 DT 79 99 Pl 3R
5 gar |

4} TSI SIRTT 123 Al T b AT & RTgivT He Ul o RIS AHGRT
frafa & a1 gfcriHifeied fpar i 142 Al a1 5 BRiTe & HergHe d9ay
feraterT & epr ufcififereg fopa |

AT 3T ST T BriepTet & 1Y AT FHT b T Ve AT 15T FHT bl IU-
e drfeTent &b e o |

T ST T 3R denfiesl el AfAfy o gaferr 3k o deeh affa &
FUTYLCT & oI b8 AT AT b Fevg T %8 |
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it 3Tl SR BTG faemT AT o e Heg o T I a9 2000 ¥ 2003
e FMHT IS BRANTG P Yeel JEIHAT U | T8 YR DRIDIS P ol BTG
fererr=rrT & Fevg W B |

St SIS T e BTG b YR 7 29 73, 2020 DI 74 a9 & g A
gaTT |

it OY. AFIATE A1adl, JMcdT 3R IRed! elled T9T & T o Rie i derg
T IS 8 o ARG Fa (Hafem & a1 ufcriwieree faar |

I8 AT Sl FHT &b SR Yol IRTET 3R T 1T PRI FATrT H IU-H3AT
TAT AR 3R USRI FAe TT G9eT SR Fa1ad H I5g 741 O | I8
TTeRhaT AT AT ARBIRT ATHRIAT el AT b Ty o |

IR U, T8 <1 Driehred b forq g S 3R e forer=T aivee o ey o
AT IEM a9 2007 H URYE & pridT8d FHUT P 0y F Ht B fhaT |

St Y. AHRITS T (18 ey Qo 19y & & <18 ¥ 1 [T, 2020 P 82 a¥ &l

3T H 83T |

S} IR ATET 12407 3R 1441 Sl FHT b Gy & ) IR Yol B SR
qgaly et & o1 ufiffeed #d o |

I8 TRPRT IuehHl Faell AT Tour 3/ et Affy & off Jewr o | 2 areg
IR Y [T 9T & e Jexd o i 98 399 G4 Urel Brieblef & folg IxN
ST TR 9T & e 3B | 98 SR Uy WAR F Al IoH AT 37T ot
REIEEIGRINNEIREIRY

T URGATY YTeq T e ITR Joer &b SR H 12 S, 2020 BT 71 9 bl
31 H 83T |
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it ATeraRTa urfeer 12df A AT & AT & S HERTSS &6 ATRID IS
feaa & &1 ufcriHeeg avd o | sit Areertg gifee anfirey Jeet Afft & Jewr
o |

it ATEARTE UTfCeT BT e HBRISG & AT H 14 S, 2020 T 80 a¥ &l
3T H 53T |

it gRITS ATYaT STaer, 144t 3R 154 Al 9T & T & Sl 7HERTSE &
SR SIS Fafem & &1 Ufafifecg vt o | 98 AT a1 3T 3TfrehTiaT
el e, Stet dwamee deel Al 3R voT Faet afifT & Jewd o | SRy g9 S
STTaet I 1999 | 2004 T HERTSE [T AT & AT ¢ |

T BRI AT 1ol BT e 7RSS &S Ha$ § 16 S, 2020 T 66 I DI
31 H 83T |

AP WIS g9 IR U< S geIeNIe Gey FafT & & af 1991 |
1996 T ST olleh FHT bl A off | T8 A 1998 I 2004 Teh 5T FHT Bl A&
UITERUT 3iR g et AR 3R ARBRT IUHAT Faeit ATT DT TSRy T off |

Al RIS g9 T e 78 faeedl 3 21 ST, 2020 T 81 &Y bl 31 g3 |

4} AN ST HEY U & IASIUTS & IS UR JATHI & TFoAT Urgall elleh T
&b T AT & | g8 UTerhorT QAT TAT Yol Farell TRacier TRl |firfer & Taeg o |
SO gd, & cTTetol e a9 2018 H {48 & I5aUTel %% |

st T a PRIB & foly IR U< o™ afeg & Je=g o dor e
BRI b foTU IR e fererT T & Faeg o | 4ft Aflefsit So a¥ 1997 | 2003
T IR U< ARBR o A T & o 53T &1 | 98 IoR U foem ueg &
AT &b =1l AT IR U<l fIe qur o fager & Aar o |
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T TSI S8 T T8 ITR T b oG § 21 JefTs, 2020 DT 85 qF bl
31 H §a1T |

STt ST I 14T SR 128 Sl a9 bl Few off S IR YA &
HICHYR Gery fafee & @1 afdffeca axdl off 3R a8 SR Jed WPR
o1t forarm =it off | sfiwclt &HeT T 51 TR SHeToT, ST, ASeT FeRhIHRUT 3R
RISTHTYT et Here Ty Tt aiferdl & Ja < |

ST BHeT T BT e ITR Yo H 2 3R, 2020 P 62 99 DT 3T §

garr |

St = =er 1047 3Tk 124 ofies AT b SR & ST ITR Tl b STHRIET
qeTy frafeT & @1 afcfreea dd o | 2T =ie fox dae At & Jewg 2 | 4
I BT TR U2 AT 9T & Gl Fery & 3R IR Y WRDR H T 3R
EEEEIRN

T U febebe RICTIST T 3of qRReR froretT, &t <ici =T T e ST
T & TGS H 16 3R, 2020 Bl 73 ¥ &Y 371 H gaTT |

S} T TBT TR 1431 SAleh FHT b Ty & 11 IR T P &Y FHGT
fFrafer & a1 gfciHeeT exa o | 3 IR TepTel TR 2R faehry Wi vt
el AR & TR o | T8 TR Tl faer a1 b Hewy i 38 |

T G5k Teb1eT Mt BT e 778 feeedl § 14 SRR, 2020 BT 74 a9 & 3
o gar |

. Ygder e Rig [NeR & derrelt doey fafa & & [Redl & gesed!
A T F T I | I8 IRA AXPR H Heo1d AT Iy H3T =i i
eIUTerT 3TR SIRT JoIT W 31R ITHIHT ATl 15T HAT (¥acT HHR) P B H PR
feharT | I H¥IE e, S, JEET ydTe g+ @rer, AR 3Yfef 7R Hrefsii+es
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fererRoT Heell St AT o GUIITcr b U § AT 3Tieh TS AR & HST D
oY H 30T AT & | IeRI Ugel clleh T H FHTRT dIferepT o e & %y H o
B fopar |

. e g4TE Rig 1977 I 1990 b AR DRI & foft [SER faem q41 b
AT 1991 I 1995 b fAER e IRy & T W | S 98 faer aReg &
FUT b T H AT R e &9 & Iureder & wu H WY el J91g & | a8
IR G H e[ TR S, 18T 3TIR YTd iR T IISTHTST fI4T b 537 %% |

. ey yaTe R4E T e 13 Riawe, 2020 @1 78 feeetl § 74 99 6T 3Ry
o ga |
ferReaTeT e UfSa SIARTST 31 13 U Ae<l Y 7 R e 2Ndb eh Rl & 3R
9liep HTH URART & Ufer 37011 HAGHT Fehc ehrail & |

I8 FHT < DT YehdlT 3R IRGSAT bl &1 H FRIMT DI U6 §Y FE AT,
3TeRifeep dell & |t AR Afviepl 3R YferaeieT & 8IS STam ol rgiotfer 3Afid
PRAT & |
qferRaepHT i IS1 AT H Taes it AfeAferd &, @l |l sigiotfer 3Tt e &
T8I 3 Beied] Bl Fep e el U 3T AT Fferar e faT |

&7 G JUATCHTSAT ol BHRT T4 € |

319 & FHT S AT ATCHTIAT b T § P o) HIF Tl e |

(The Members then stood in silence for a short while.)
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HF-IT 3TeEgeT: S 97far | 977far 1 1 9Tifai | T Ueh & & forw TAfiq st & |
09.17 hrs

The Lok Sabha then adjourned till Ten Minutes past Ten of the Clock.

53
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10.17 hrs
The Lok Sabha reassembled Seventeen Minutes past Ten of the Clock.

(Hon. Speaker in the Chair)

ANNOUNCEMENTS BY THE SPEAKER
(i) Seating arrangement during COVID-19

AT STETET: 1 ASRIUT, IRATIRUT IR & St Smford fag o w2

9 AT G H H 3779 T T T Rl § | G & Sfaerd § H9ad: I8 Uscl!

R &, 56 A TUT & AT T THT 3R 5T AT &6 TS Alh THT Hef ¥ 93 &
& | o &1 21, 5 <rafal & <97 &Y ST S9e HT HRIATE! s off, 87 39 IR
ST & IS P FARAT HT TS & | IF AT 89 Jod Ig IR X & b TSl &b i
T SRAT B &l 3R I¢ AoTale AT D YA by I, eifebeT, 39 IR 8 ward 3
X 90 T o foTY U8 T b 718 & | HIH1T ST, g & H 93+ &l
GRRT & Y H 3T §s GG A H 37T 83T & |

H 9 A H 3T & DT ATadT § P 39 IR T SRR gRRReifcrr 7 &

V8T 8 | B9 QR&TT & AU s T fby &, oifehT 39 rasie I8 Fed S A
Fferd &, S foTv &9 31T Tf) & AT I TRIRT o 38 & | gifore ga+ oY gatt
& ATAT DI HICI DT AT ITh! TEAT b U H [T & | 7 T AT HA 0N
IR AFHRT TERAOT & 38 HM b & 5 diei ) w1 fordl 8, a8
AEIRD X 3R SIS & UTerT & Ted [Tl & | 39 IHeh! UTerT PR el
FEANT T | B I8 AT PIRNST T & b Fely ot A SRAeTgoIe 1 ST &1
STV 89 Ueh UT 91T &, T A1 e 3191 SRR ot dedl Had & |
I GRT TS T8 3R 1T GG |l 9oft ST R8T 8 3R I7ep IR T 3 FeTrgH
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e fohg ST %8 & | QT g ey 3R ey & Sl Usell IR by MU 8 | I8 9
SRATERYT YRR & HROT & fby Q& | Joet HIckdied & ded 949 & &
3BT PO AGALT IS TS, TIfehT T§ A 3T JRam & fory iR & it &t
& b foTQ 3T e T |

I SRRV, AR ST T G &9T priflel e & | 8N |
130 RIS ST T Ul BRell & | SHRY AR ST T JATATAT I STTebTamah i
el & | 89RY 3R & T AT & i I8 Fer ST =12 b AR el Siear
TATfT, Jcpy 3R Ie &Y TR H FRIAIT X & oIy RT | UohAd & | fUsel 56
A DRIT & DHROT IuoiT TRRELITTIT 2T AHAT R § <7 I STl = 3Tl Tl
3R FTeT arfth &1 Ry ST 8 | SR JIGI3T = HehHuT T (T a3 & T
N ISP NS T & | el 7 At gArdgur aRRIRr o sroe-arde &Fl
ST & BU H SR 191 € 3R afid smTeRed ot |fed siftrdha™ Ml s
/I8 gD H HeS Bl & | 97 SR G H Ueb alel wr ST fopar 1, foracs
e | MEd HIAT 5 FANT BT 7T oI fAf=T Il &t e Furel & T
T R HTHGT, STATTITERT U 311 ST & &< Uep sl b Y H 1 fhar T |
99 T 3T T ATeares $ I & |

T ey & o b g oy BRI b AHfed TATl, T Sl B A3 Dl
FEIAT, PRIAT Agl3 & FHUT MM AR AUD SH-G8IT H 87 HRMAT
HERT WR <fTer &) ISR UTH ) ol | |1, dllead it g BRI 91 AhRIHD
AT & AT §H Sfed G4 Sefad & sl oR 1o RieH IRd o | 9ar iR fuer
AR Tl T STIgcll Y& R & | G D SR &y AR fauer 3 S 4
farsRt oR <=l R TSt fod @ <o f&a o Sifcr oTe &t UTE T SR SRR &, Ul
RT fIEr 8 IR 37 Jey 31yE ot 8 | 39 IR SR URT 9HY BTl & 8, W 4




14.09.2020 56

BRI SRS ST 8 fo 89 e & |wer Wit iR AR a1d [/ | clebeid i
A3 bl HOI ST JAT FAGTD Jedl H ARFGlG PAT TAT IFD Fehed b
AT BT BT 8 FHT T ETRIca § | 31T b fod gR <7 A et foasy o wu o +ff
HTIT ST & | 39 3T IR FHRT 1 bl A T 3R I ABHAY | fafedr & sR
3T <9 H FHT AR AT &bt Ifer GIATHT &, &9 At 57 fofy TRy o, -1
FE! FAIDH |

37T H, H 3T FIHT Y TN BT § AR F&T bl PRIAE! &b Farer
SITO Y& bl ifcr HSINT bl 37T G § | Jo7 IXT ey & b 897 &9 G arey
et 37 PfeT aRRRIfRT 7 o Sy ik e arfical @ e ofR 59
T BT e Ffdl & | 3T 1T & b 3D FeAWT H 8H < H Uh FAT oY @
T s o faosia afRReaforat 5 it deat 3 Serfed ok wrsefed # & fasar |

AT HERA, H 309 U 31R {18 P, ETelifeh 3T HID forq 9gq
BT &, oifdhT 3 PIfIS-19 P HRUT 31N 5HD FhHUT &b IR H s [JATsIT Hl Aellg
< TR IR & & el b & fop & AT Tevl T S5 dler i AT &
| $99 MY P foTY g AT TS| bl Ig R 8, ifhd 39D 3fefTar 84N IR
PIE figpeq TE & |

ORT I, H SR Y: T8 Rl § | HI1 FERT, 8 HICT b 3T
& Al H T Tl b T3 T el TEAT b LR UR WICT BT AT feba & |
) ST o =TT 3TU-370 Sf & FEAT b fofU, ITehl il el &1, S+ ehl el
T T | Tt T &t e b JATeeT &9 gfeTy -Tél &R UTY, Flfch &9 TTed &
fop Tt AT ST T HET SIS R, HET LA R Sl BT R 8 | §9b fo1v
e T el &b HFHIG TTRTOT HEIIT & |
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HIRT AERAT0T, ST 3fmept fafed & b amnfore ot & srurerT aerm
A1 HET T GRET G BR b ol cllep FHT DT BRIATEN b R el T
&b PO AT AR P 5T T YeR H I3 DI AT &Y TS 8 | clch THT b
TfehaT U BrRi-HETe FRMT & d8d R 2 & SicRid § e Iar § o s I o
clleh FHT T BRIATET S SRT FHT &b UREAR BT AU 15T FHT e, AT AT 3D
Srefall & |l 8 | 39 IF & SR 15T FHT Dl PRIATE! &b TR 5T T & PO T
Ah T JR H IS | 39 G § § 3T &I Uiehar Ua Hri-Sdrer =T &

I 384 &I 3R ITPT HRAT AR &, ST I8 UH DBRAT & b FHT B 9T bl
SUIIT T bl SSehT o STTRTh bt 317 TR & forq =1 famam g |

31T WRT GoIg & fop e 384 @l RifdreT @ AT S0 d1fds 97 AT b
BRIATE! & SR 5T THT & PO Tk Al T TeR H I3 Feb | WRT Gl H I8 T
IO 3T H SIS 81T b TSI T9T & dg AT ST Pl 39 IR oAl T9T &b
TR H, ST BT FUAT @ BRa <, I8T JSPR dlet BT HIebT HelT | J37 o1l & fob
MY BN 39 YT I FeHd 8 |
3 AT WSR: Sff, & |
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10.29 hrs

(ii) Business of the House

AT STETET : HI1 FERIVT, A URReeIfer 5 arearer g1 wif o fory aerm k-
WRBRY BT o T (T et bl FaT AT Fexl T FHT SART DR b T &l
STl off | ARBR b RIY WR AR el §U, 39 a1 T &I H 3T gY b ereh THT
Tfeifee dparet TR BUe o forq 37T, # Ufchar Ud sri-geer el & Fam 389 &
3T 3O fdep T IUANT BRI §Y 39 T & foTu T SR by S b A ficker fey
& fop i & fofy IR IR-TRepRT 1 & forv i o et 7 fobarr S | a7 o Q&
SFIRIfT HHl & foTg & Srmeifed fhy &, Rt garm mue! geife & e o
foreT ZebT & | 31T H HIFHIT AT PRI HAT Sff & SIRIeT bRl & o o SrcqRifeel i
3R IR-TRBRI BRI b TR H AT T IR D |

....(cTaHT)

AT STETET 1 U IR Iep] TR IRIe] R & |

....(cTgET)
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10.30 hrs

MOTION RE: *BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMENTARY AFFAIRS, MINISTER OF COAL AND
MINISTER OF MINES (SHRI PRALHAD JOSHI): | beg to move:

“Keeping in view that the current Session of Lok Sabha is being
held in extraordinary circumstances prevailing due to COVID-19
pandemic requiring maintenance of social distancing and keeping
the movement of Government officials and others within the
Parliament precincts to the bare minimum, this House resolves

that ~Starred Questions and Private Members’ Business may not

be brought before the House for transaction during the Session,

and all relevant Rules on these subjects in the Rules of Procedure

and Conduct of Business in Lok Sabha may stand suspended to

that extent.”

AT 3EYET : YT Il §ITT :

‘T 91 DI EIM H W §Y B llep T BT g T plfds-19 e
HEMRT & PHRUT IRATRUT URR=ufCRIT # Fenfora fawar S &1 8, e fow
R X IR TG U S URER & IR TR SAepIRAT T 37
JNMATSITET T BHH-H-HH I ST DI MEWHAT &, T TUT Adhed Heal & b
TRIfAT T4 3R IR-IRBHR! ASRT & BRI DI T &b SR THT & B & forg
AT & FHE T AT 9, Ah AT & UfhaT a7 Sri-dared FMi 9 g7

....(TFYT)

* Please refer to pp.62 to 638 for written answers to Unstarred Questions.
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T STEIET : AT HE, PUAT IS PR dled |

...(ITYT)
AT STEAET : HIFHII ARV, B AS A I8 IReAT < & & fob bl ol A1
AT TS B PR A8l |

TR I ST, MY 83 & aled |

...(TIYT)
SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): The argument and
the rationale that have been dished out by the hon. Minister of Parliamentary
Affairs with regard to the revocation of the Question Hour, | think, is far from
convincing.

Question Hour is recognised as the essence of parliamentary
democracy. Not only that, Question Hour could be interpreted as the soul of
the House. It is not just now. The First Legislative Council set up under the
Charter Act of 1853 was primarily meant for making laws and regulations. The
Charter Act did not define the powers of the Legislative Council, but the
Council showed some degree of independence by asking questions and
discussing the propriety of the measures of the executive Government.

Question Hour means making executive answerable. Executive
accountable 1T & | ST T & o ST 3T AN &bt FHRT 8, 31T AN &b A T

R P foIU I8 88R folu Aey ST HipT 2 | So, it is a Golden Hour. Question Hour

is simply the Golden Hour of the House. But on the excuse of ‘extraordinary

situation’, you are saying that Question Hour will not be there....(JJYT) 9,
qe i ST | R, &7 ST a1 el ST W1 8, I8 91 fSegel Srofig-dt o7 %@l &,
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FNp & TS AT & | 85 A I H Bls o T8l &, @ifhT 31gap! R T
&1 ST farehd 81T &, T8 WY Bl & | FI% AR DI FIT RIS ST fohaT SITT &7
I8 BHRT T 8, T [fer S I e H U4 et ol I8 & 3R AT IS b
73 |TeT 915 U4 B DI &I PR Al AF DT AT GIcT BT HMH IR I8 & | TIRT T§
WRBR P RITH A ST &l & |...(SFILT) TR, G Aot ST | ... (TTeT)
T STEAET : 41t SRATGE I ST ST, YD IR & | 3T AN .. |

....(cTaHT)

SHRI ASADUDDIN OWAISI (HYDERABAD): Sir, the Question Hour and the
Private Members’ Business are cornerstones of our democracy. They are very
much essential for the existence of Parliamentary democracy. The Question
Hour and the Private Members’ Business are also part of theory of separation
of powers. The hon. Minister has the dishonourable distinction. By moving
such a Motion, he is weakening the theory of separation of powers, which is
part of the basic structure of our Constitution.

| urge you, Mr. Speaker, not to allow the executive to encroach on the
territory of the legislature. It is a shameful day if the Question Hour and the
Private Members’ Business are not taken up.

Lastly, on behalf of my Party | am asking for a Division. There should be

a Division on this.

A 31egeT : i T foamt S |
...(cFFHT)
AT 3Teger : 3T H STepT R ST & |



14.09.2020 62

...(TTYT)
HTEIIT 3T¢T&T : No Division.
SHRI MANISH TEWARI (ANANDPUR SAHIB): Sir, we are very cognizant of
the extraordinary circumstances in which this Parliament Session has been
convened. We also deeply appreciate the arrangements which have been
made in order to make this Session possible.

However, Mr. Speaker, Sir, while recognising that under rule 32 of the
Rules of Procedure and Conduct of Business of Lok Sabha, you have the
authority to suspend the Question Hour, | would like to draw your attention to
page 473 of Kaul and Shakdher and read just one paragraph which is

extremely important.

AT 3TeTel : HY AR 1799 e §U 8 | T 1Y R R S 7 3TRT T 0
YT 3R 9 a8 off ug AT | ST gl & |

SHRI MANISH TEWARI : Speaker Sir, | am just pointing out with great
respect, that Kaul and Shakdher says in page 473: “In very exceptional cases,
Question Hour may be dispensed with for making available more time to other
business or to take up some other urgent business, only if the House
unanimously agrees.” ...(Interruptions). Mr. Speaker, Sir, the qualification is
that the House must unanimously agree because this is the only time when the
Opposition holds the Government accountable ...(Interruptions)

AR 3TEAET @ &i1 DTl Fol it |

SHRI KALYAN BANERJEE (SREERAMPUR): Sir, we appreciate that in the

present prevailing situation, Parliament has been commenced and it will
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continue for 18 days. But Sir, we should remember, at the same time, that the
Question Hour is also an integral part of the basic structure of the
parliamentary procedure and we cannot destroy that part.

Sir, today, if the Government is having their pressure for passing the

bills, we are also having our views to express ...(Interruptions)

AT 3Tegel : fohdT IR fohedT T SaTa 81 & | e IeT 1Ry, I 39 IR UHd
g
SHRI KALYAN BANERJEE: Sir, this is the only time when we get the answers
from the hon. Ministers. Therefore, kindly do not take away this advantage
from us. Sir, really it will take away the entire glamour, 50 per cent glamour of
the running of the Parliament. People also want to hear the answers from the
Ministers. This is the glamour. They wait for that. They want to see this. That is
being taken away.
T STEET : HIFHI U8t St Sit, 319 ifery |
...(ITYT)

SHRI PRALHAD JOSHI: Sir, | would very humbly submit that before arriving at
this decision, our hon. Deputy Leader of Lok Sabha and also Raksha Mantri of
the country, myself and my colleagues in the Parliament, Shri Muraleedharan
and Shri Arjun Meghwal, have spoken to almost all leaders of the various
parties.

| would also like to clarify that in this extraordinary situation, your

kind self agreed to the proposal to run the Session for 18 sittings. | would like
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to ask very humbly to the various leaders who questioned the suspension of
Question Hour.

Sir, all Assemblies including Punjab, West Bengal, Rajasthan, Andhra
Pradesh, Kerala ...(Interruptions) When you were speaking, we have listened.
Kindly listen to me ...(Interruptions). They have run the session for two days or
one day and they have passed 20-25 Bills, whereas the Government of India,
under the leadership of Modiji, decided to run the Session for 18 days and
have discussion on all the bills...(Interruptions)

Secondly, Sir, the people are saying that this is basic structure of
Parliament. In 1975, the entire country knows what had happened and the
history is the witness for that.

Thirdly, Sir, | have already said that in 1962, Question Hour was
suspended; ...(Interruptions) in 1975, it was suspended; in 1976, it was
suspended ...(Interruptions)

AR JTEAET : A1 FAT Sif, 7 eFqeT § 8T § |

SHRI PRALHAD JOSHI: In the last five years, after Shri Narendra Modi ji got
resounding victory twice, nearly 60 per cent of the Question Hour time in Rajya
Sabha and 40 per cent of the Question Hour time in Lok Sabha were wasted in
spite of having resounding victory and mandate of the people. ...(Interruptions)

Keeping this in view, | would urge with all humbleness at my command
that this is an extraordinary situation. When Assemblies are not ready to meet
even for a single day, we, with around 800 to 850 MPs, are meeting here

under your guidance. | would appeal to them that there are so many ways to
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question the Government. The Government is not running away from
discussion. ...(Interruptions) We are ready for the discussion, and we are
going to reply to all the questions that you are going to raise. ...(Interruptions)
TTAIT STEAET: A1 & H3T Sff, AT Sell & ~Iaral § 3yl =i g5 off, 3117 e
IR 38 PR < |

....(TFYT)

& 73T (3T o7 A R4E): A oreue Aeied, ST fh SR BRf WAl ° e
1 T BRIAT &, I8 AR P &l 3T G- #f I I AeareT iR f
HRATER ST =T ST &l b U AT b FTef ATl bl & 3R Iga-1 Arll I H
AT ST T & foh S TR 89 AN T SATERUT URRICRIT 3 g T hrRIaTar T
IS I8! & | 3 37 G BT FANT AT F[feh T el IR ©¢ & ol & =l |
$afeTq 9 3Ry fohaT o fob S % 3ifeR 1 &1 |...(c¥ae) dfeh AT 6c T
SRT 3ifeR &7 | I fhed) T IS 787 o1 &1, YUl el STTQehT b1 HHTET bR &,
N I I 31T & H HR Tl & | TABIL STIfeIdh UTST P il AW &, I8l 3T
TEAfer &t off 3T SR 31U STarT HRIAT AT AT | AT MU I therr fama e
o ST TS T BRIGTET Toit, ITH Faa JiTaR Ta1 8RN | H- FH FH1T Aol
... () H T AT Tl A SR BRAT IS & ... (TTET)

T 3TEA8T: No. H 31T FHT bl dlet BT HIbT <l § | STd A1 & 53T St 3iR
e & I AT Al I8 81, ol Pl AT Ty f$eede 78] ol |

...(TaET)

£t a1 v Rig: F Gt e Sl A e SIRIe AT </1ed & fo SrareRur
yRReerfcRIl 7 I8 F9e BT T TR 8l 8T &, IH 85 37T AedIT 1Y | $9b

ATy BT, H § 91 T SFTRT HT 3TUhT ST DT § fob RCIS FIHT b A1eH 4
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ST P AT ST YBHT BMEd &, I8 Febdl & | HATT JTUDT I SATbRT < | Tfe
IFIECTS g Bl ReeTTs I 3T e 8 &Il &, <l 3119 @Te ol SHI-T TR &b SR
IGDT TR Ffere Hoi & Yo Hebl & | gfery H 317 G4t ol & faaagde
SFRIY PR § [ PUAT HHE b BIRIATE! et A ST YRT G < | ... (SYIET)

£} TR oI AteRY: &l IS R4E Sif 7 3FRCTE F% &b IR H el | & faT 230
3FFRCTE T4 8I & | 3FR 37T dTe, Al SAD AT 25 FI4H iR Jke ol & | 39
a8 ¥, 230+25 3FCIS PR G 8, olfhT LTS FI8T H 31T 20 FIHT 8] Y
A & | I8 3T Y FHSNE? fhdT bl S BT BT Idold HHY DT 8] & |
JATO SRAR S BT & | oifdeeT ShiH 3R dthH Ueh &l Aol -8 & I...(STaTeTT)

AT 3TeT&T: No.
H1T AT, T8ebTeT b fIoy ...
...(TTYT)
SHRI ASADUDDIN OWAISI: Sir, we demand Division. ...(Interruptions)

£} I AT RiE: AT 3Tede Jeied, H e dl I8 WY JFDRI AT I B g
ey H AT SreR IO ey St A &9 a1 g3 off 3R I8l 31T HeHfr af off |

...(cTgam)

T TEET: HIF1 FEEHT, Y3Heblel &b [ § H 3TUeh! a1t el edT-geed el
& | 5 3MTUehl a3t T T et for & | uRwq, dfieh Webe & g4 Erel H H SRy
3TUEIT R & fob 31Tg TRIEICRIT T FHST 8T e & oo By A el 5 TN
BT |
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H O SIERICT § | HYY SITUehT HTaTAT T HHsT §Y, H SMTUehT TR brall §
fop oTiep T & 719 Ta Ui & oeh 1T oI 3 ATeHT J, 7 319eh! 9Ty I9
3R GATH 37 T |

RPN 7 Y G JTIATT ek T & b 31T 37 TTeAT P e F 5IiH
T 3R gIiH 31 fHenT |

AT A 7Y SR Sit, 1o A1 St HAT i §RT IR TTd IR
NG BT ForT & B | AT HAT SIS IR T 4T SeT I8 & b s T &
SR TRIfhet 7% T iR ARDRY DRI T T ST | 3770eh FeMer T Seed € fb
RIfeTT TAT AT IR TRDRT DRI DT fofT STV | H1T Fa 31T GRT IRl G
TfehaT fRmT & 19 - 344 (2) & ST H1RT 81 & | 31T: JTUDHT HLMEA FHBR &t
fepar M & |

g1 99 foary SiY, smoe off 57 7T § ey R & 1 3 RE-om
PR T BaTET T 8, I AR 191 & d8d H AT § {3 o1 79 39 S¥er
B e & d8d 81 & SR H ATE fob 311y fagr Siferehr &, IR FrM-ufehar o
UG of | 3ifcr FIw-Hfhar AT A1 aTeger 81 € | 31U 1 398 T g T 8T |

....(cTgE)

HEIT 3Teer: U9 I8 &

‘T I DI I H G g b <l T T a1 FF plfde-19
df¥yeh HETRY b BRUT STATENRUT ARReIfCRIT H Fefere febm SiT et &,
forrep forw gRfdr g8 a9 Y@ U E¥E aRER & IR AR
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JRIBINAT T 3T Y SMTATSTET Pl HH-H-BH R ST I Il
g, I8 [T Hbed eIl o fob IRIfehct T8l 3R IR-ERBRT FSHT b
BRI DT T D SR T &b B b oy FHT & FHE T AT SR, b
P TIGERT I HHT a0 Hafad fhar s | 1

IR, Tl G311 |
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AR 3TETeT: I GERA, J31 P AT ST gRT PO fIwdl IR T
YR <l TG UTH g & | 57 bt ofT STy SReciTer b fepedT Y T op fofq argrfe
TS TE HT T |

Y 3R o AR} (TERFYR): IR, PV dlef oy |

T STEAeT: 31T SATenT HiehT < |

....(TFYT)

10.47 hrs

ANNOUNCEMENT BY THE SPEAKER ... Contd.
(iii) Papers to be laid on the Table

AT 3TeeT: HH1T R0, g3 G el & fob I G arf 3t 4
¥ Ua STIRIY TTH a1 &, fore S7am e o & o ac aoifae-19 &t Reeafy
& DRV I IT FAaIT BRI ST HAT T 174 llch GHT &b <Y T & SR b el
o T el TR R ST dTet ST & 3ferie Feilae &y ¢ o=t ot it 5t bt 3fik 4
T YCeT UR I T SFTAIT U I ST | HY I7eh SFR1Y DT T IDR R forar & |
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10.48 hrs

PAPERS LAID ON THE TABLE

T STEET: JATSTH . 3 3R 4 — 211 3 I HerdTeT |

WS I HATT ¥ 6 H3T AT IR FHNT R Al I HATAT H A9 H3iT
(37T 3TS[T I HEETer): 3Tede Heled, AMAd FHe IR & 3R A H dehepRy
I (Feme) STereer, 2020 (2020 HT AdH 12) & IRETIT GRT dchlal
I S & RO DY S aTAT Ueh ARTHD e (fewe) qT IS Feehvun)

FHT J&e] IR I § |
[Placed in Library, See No. LT 2465/17/20]
Y ITSIT IFT AT : 3TETE HEI, 7 ATIDT AT A AT P 0T 123 (2)

o o O\

() & AT FFfetRac Sreareen &t th-e ufer (&<l Tt SISl Feepvor) Fur

Ucol R Xl &:-
(1)  TSSUfT GRT 31 AT, 2020 BT YRATIT FRTE 3R 3 fafer (wfror Suget
5 BT &) e, 2020 (2020 BT AETD 2) |

[Placed in Library, See No. LT 2466/17/20]
(2) JSCURT GRT 7 I, 2020 P IR IS AT I, T 3R 4o

(TTET) TR, 2020 (2020 BT AT 3) |

[Placed in Library, See No. LT 2467/17/20]
(3) IISCUfT §RT 9 3, 2020 BT IRATUT HHAT & Fder™ AR 9=y (FLME)

TS, 2020 (2020 BT TP 4) |

[Placed in Library, See No. LT 2468/17/20]
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(4)

()

(6)

(7)

(8)

(9)

(10)

SCUfeT §IRT 22 378, 2020 DI IREATUT HEHRY (FNEH) 3reaTeeT, 2020

(2020 DT GE&(D 5) |

[Placed in Library, See No. LT 2469/17/20]
ST SART 24 3131, 2020 B IR el el uRee (JFeme)

TS, 2020 (2020 BT HAEID 6) |

[Placed in Library, See No. LT 2470/17/20]
ISCUfeT GRT 24 3B)e, 2020 @ WG IR fafhear d<ia uRye

(TIMGT) 7L, 2020 (2020 BT T 7) |

[Placed in Library, See No. LT 2471/17/20]
RTSCURT §RT 5 S, 2020 DT IR ATeaRTeh av (HLATEH) ML, 2020

(2020 BT FE&D 8) |

[Placed in Library, See No. LT 2472/17/20]
SCUfcl GRT 5 S, 2020 &I YU farer iR ened sfemar dfgar
(TIMGT) 7L, 2020 (2020 BT T 9) |

[Placed in Library, See No. LT 2473/17/20]
RTSCUfel GRT 5 S, 2020 DI IS Py IUS AR R AT (FagT
3R ARGARRIT) 3TEATSIT, 2020 (2020 BT ATD 10) |

[Placed in Library, See No. LT 2474/17/20]
RISCUfeT GRT 5 S, 2020 DT I PuD (FLAhIDRUT 3R HRE) AT

SITATAT 3R BT AT TR FRIR LA, 2020 (2020 BT AEIH 11) |

[Placed in Library, See No. LT 2475/17/20]
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(11) TSCURT &IRT 26 S, 2020 DT FEATUT et fAFRZHT (Fee) Sredrey,

2020 (2020 BT FEITh 12) |

[Placed in Library, See No. LT 2476/17/20]
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10.49 hrs

*WRITTEN ANSWERS TO QUESTIONS

(Q. No.1 to 230)

(page 73-638)

*Available in Master copy of the Debate placed in Library.
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10.50 hrs

SUBMISSION BY MEMBER
Re: NEET Examinations

SHRI T. R. BAALU (SRIPERUMBUDUR): Sir, with great anguish and pain, |
would like to draw the kind attention of this august House, and also the
Government of India about the said plight of 12 students who have committed
suicide, all from rural background, because of NEET examinations.

Sir, they have passed 10+2 State Board Examination but the NEET
Examination is conducted only on the basis of CBSE Syllabus. So, within a
month, after 10+2 results, the students have to take NEET Examination. They
are clueless about it. They do not know anything about the CBSE Syllabus.
The students are helpless and are committing suicide. They are future doctors
that have committed suicide. They have passed 10+2 in the State Board
Examination. The Government of India has created a National Medical
Commission for NEET Examination which has to be conducted throughout
India. A Dalit girl student from Ariyalur has committed suicide. There are twelve
such incidents, Anita from Ariyalur, Subhasri from Tiruchi, Vidhusti from Theni,
Pradeepa from Viluppuram, Kirthana from Viluppuram, Vayushree from
Thanjavur, Manisha from Viluppuram, Subhasti from Coimbatore, Vigneshwar

from Ariyalur, Jyothi from Madurai and Piya from Dharmapuri.

HFIT JTeET ; A1 GSx, 319 focet § A1 3ifdpd 7 & | 319 fawy o) qiet |
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SHRI T. R. BAALU: All the students have committed suicide because of the
syllabus. They are not conversant with the CBSE syllabus. They have studied
only the State Board syllabus. The examination is being conducted in another
syllabus. What is the way out? They are simply committing
suicide...(Interruptions)

HON. SPEAKER: Please conclude.

AT ST GREIPAR TF. Bl &t S.3TR. dTe] §RT SO U 9 & aref
e PR T AT TSI bl STl & |

£t IR I AR (TEREYR): W, § 3D SIRY TSR DT EAMTDG DRAT
BT § | ...(ETae) TR, § 3MYh SIRY $H TRBR Pl 3R TSR THR S &b 8T
AT SfY T €T BN YT =Mec g fob... () B T I fergei & IR
ANT 9RY TG 7 &, aifcs §9RT HHT H o .. (STaeT™)

AR TS : AR Goy, Ao TeargoRl dHHet § Taf axd & a8 39 W
CEul

T 3R T AR : TR, U AT Frer SO | 19T =72y 98 St ot It 8 | 3R,

31T Y @R B &. .. (g9 )
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AT 3TEGET : I Icd | &l He<d b SAfdta-1d Je. | ...(Fdr)

AT 98, 39 W Ao (SagoR! Sl 7 d1d 8ril Jdife I8 U
Gaeeflel el & | Qi Gdendflel e W FaadeiieT diid A Hel A1y
...(TTYT)

TSalhe SN HINATHIN |
ADV. DEAN KURIAKOSE (IDUKKI): Sir, | seek the kind attention of the hon.
Prime Minister regarding the biggest landslide in my constituency of Idukki
which happened on 6" August at Munnar, Pettimudi. Seventy people have lost
their lives. Four persons are yet to recover. | salute all the rescue workers and
whoever has participated throughout. | urge upon the Government to
announce a comprehensive package. This landslide was the biggest one that
happened in the plantation area. All the victims are plantation workers and they
belong to SC community. Some discrimination cropped up in the
announcement of compensation package by the State Government.

HON. SPEAKER: Please conclude. Only one minute is allowed.
ADV. DEAN KURIAKOSE: | am concluding, Sir.

Only Rs. 5 lakh compensation was announced by the State
Government. At the same time ...(Interruptions)

T STeeT : AT SLUA.). ARITPHAR T, BT Tealbe S PIRATPI FRT I3
U few o 1T Helg DR DT AN UST bT SATeiT & |

£t 7Y RIaRI(ETRYR Wifge): sreger 7eied, # 31U Jredd § e &l &
984 &l Faaeiel fawy i 3R AThIN PR aT8dT & | Heled, AY-U-USTT HERTSI
XU 48 ST 5 & 1808 H S & HUR (YT SRR ST AT | T 1820 H
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HERISIT OIS 48 ST =1 ST T TR BT febelR fR9g Sratet Sit, ST 78RS Jeme
R i & QT &1, I7epT &1 off | F 1822 W I8 W& YU BTl A ARSI [T 48
ST T ST < TSI b 0y A ISTfcrerd T o | Heled, fisel 200 Wrell A S 3R
D AU P geATehl H GSITEl] & BT AIeTaTel & | T AR BHR H GOl bl
s JUIfeIIT dTctl ST & | 1947 H ST 9IRS T 9IS g7 T, T UTfeheea A
ST AT RO BTepy 317U 1, ITH ¥ SR AT ST SFH-HHR § a9 &, d GoiTell
qlell et o1 | I8 agl & g9yl &1d € fop 2 fHcsR, 2020 BT ARDR 7 TFH-HIHR
STehTRrIeT cteroist fdet T ot &t & | IHH Rt Jg, B, SRT, fewal oiR Sl
Y TPl ST b TR UR QMM febam AT & |

3Teger Sit, H 31TUch T | TRBR A J& 3TUE PRAT A18 § fob 39 faerdep o
GoTeT ST T QMfHeT b SiTY | hesr QTRIGT Teel SH-peHR 9 oRE &l

o

fercTenrT, o1 TR T fSREPAT GoTeT ST o 7oy febam SiT et &, 39 d< fhar

ST | 3Teger Sit, I8 aga & daaeier el & | § ST I e e <med g fob
3T TRPBR P (TTT)
A1 3reger : At A fher Sft |

...(cTagT)
T STETET : 11 Hor S S |

...(cTaET)
A} AT Ao (]FA) : e S, BN | F FRGS H MMl FHE $ EHIGR & T
IR AT U4 & Tredl § | H Gt gaf Bl sooid Rl g | gaeH 78 & | fdbeg
I T H ARGS b D3 &A1 H GHICRUT Jg 3R AT-ATeTd o Sid A TR
311 8 | 8T <l el THTd cIoit F a1 & | R S eic | et A Al 4 a1ferep
T & | g8l 300 I T 31ferep = Rych RyeTm ere’ 7 € | I8 9™ b fofy 9 & fob
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SIRGEE H fhd HeR gafaRUr &1 yvE 9§ 8T & 3R oAl gRT Ale-Hrer
SMEATRAT T 37U TeT W HARIT ST ]8T & | $78 MeFRAT Bl FeIT FrieT g &
GRT Fedl Pl TRIE-fAghT BT AHCAT BTl Ul & A T & | 3949 a9 2018 H
3T A Uep IST YT §3TT & | eba! T TAT H AeareT I3t bl TRIa-faght &t
HHET A TR & | NS o & A WR TawiTd goal ol GRIG-fIeh! 8l & | sifdafaad
anfeardt ersfdat @ =7 SR ST & | I8 SUiRIgUl 8 fob 3o SATeTaR anrfedreit
TR A B E |

7 Al H qeber ol §U &, g ARUTRAT ol g% &, deeplell JIoTdT ARBR
ST ST & e ot U &1 | R 718 URPR & TS P AT & I§ HHT 3 I
AT T & | ST & 8T AR 3R =< T J T UHTd ATl Pl s wHul J
foafed o 8T & | et Tear TRT &7 Ve AT I8 & | Heled, & 310N I8 T8

PRAT A8 8 fob SHDT SATer T ST SR HHeT BT GeTRAT fhalT STV | 3R AThSIST
Y T v, AT YR 2T N GINT HATHI A B PR @ & |....(SIEH)
AT JTEFET : HHI TS, Al |
...(cTagT)
11.00 hrs
T STEAET: A1 FSRII0, § I8 3TUE bl S g pieT bl il foree &,

I A SI-i Geh1aTl S A H T AT dief &7, i B4 TSl Iehl SGAR W& | o

Iehl &1 IR 8, PV Iehl &2 a8 H &, B Iod JHTH 8, I Iehl JIR 6 |
379 &t I feber ST AleflT | S7ep a1 A1 Uy e a7 iR S a1e el

o Gl Sit dtef |
3T fopere St |
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Y A RperT (MREYR): 3reaer ofY, L Biet § g Jler DT IR Y& PR b fofy
H 3YT MR The DRAT § | 3TN H TS bl &AM < DI T Tg SS] FHAT bl
R T <ATET § | 89 el ST & fob ST SfOhfehT, ST UfSerer &t e gl Sif
V&1 & | BINPRD TaT31 & AT b HTLIH I < DT JaT Ul DT gaia PR Dl QIR
Xl ST &Y € | ST X & AT bl U T & foh 5 A1iTer 7 §AR gl Hoohl b
g & | Ufer gy A QIR uTfhed™ & IR <97 H YRY 71T § A9 I Sarsay i awm
BT & 3R I UoTTe & IR 3TN YTl o IR & FTS STy & | A9 Y Sargar = 89T
fOheT ST H 5% UfSHIM dear U § | ... (STIH) 37T 8R! IRBR P AN
I YT 8, s o 38 §, NCB is doing a very good work.

eIy, SO T a1 € b 39 YR b IR 89RT 8% & arl gRT o,
STET IR ¥CRT Bl IGT ST &, ID! et Aredl IHT ST &, DI off & & | H 377uh

HTEH ¥ s TRDR H UG DRI §, 3T WRPR I I el g, 5 e 4

3TTST 8 AT UhaH 71! IR ARt U 38 8, A I8 AT BIRATs i oMy, IIAT
STee UehST WY, I78 eI FolT &1 1Y, TFoIT GSRAT < bl ST AL &, gar gt &l
q7g PR D, I W A TS IV |
ggdi< |

qT Sredrer: #f el g, A At Sl €7 M g9, SF. AT i, A
PHHAL URFAT, S (A1) R UHSTg Aieiet, &ft <asit ucel Ta par i {8
TraeT T 21 fd fherT GRT ISTY T fASRy S T2y Faleg R DT SFAIT UST &Y STl
g

A1 el H e dlet A1 FET & 3{TUE brotll fop  FTHTTeh &1
< TR Y UTeTeTT & | H Y: Fae § Tl AT FET & ST bRl g f o et
AT ek 1T G¥F T TgSelTg Pl UleidT oyl | g3t el & fob 31T dere
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T & U8t ST St AT &P 3R AFHIT TS 31U+ SIRICT Y f1 31T &, 39
fore & wofl Hel T G: gaTe S § |

Y 9 TTT AT |
£t 9 AT Rig et (JTeie): T STeel H8led, 3T g8 g TeR H dlef
T eI T B, ¥ foTq # SMuepr SR cdeh el § |

HBIG, DRI P Y3 Al H, FATBSIST b SR el BT uReEre a8
B T T o | TR ST & H i 1Sl T GiRaTer T & - i 1T o | §ART
9ICeT TeATS ST 8, I8 9 Y 9 § | I87 BT JREV By HI g o fom 7T o |
H dpr; TR 3 SFRIY PRAT TSN & feb Il AT 48 PR &1 TS &, 3 BRI A J&l B
ERAETRIT T 98 YRS BT JET & | 37 MISIT BT YT IR PR T T1IT & | 37T
3T A ARG & b 39 arcel Bl Ht URY AT S1Y 3iR F8T & SREUT BrIcR Bl 4T

TTe] PRIAT MY |

TS |
AT Sredred : it AL, Sieft U PR geus RiE et @t A 9 e Rig qut
GRT ISTY Y fIST & AT Heeg PR bl STIHTCT T T ATeh & |
H CqT-3ITTh & T8 DRl o 3TeT a<hT e fieT bR fT 1T |
Sreet o ol |

SHRIMATI SUPRIYA SADANAND SULE (BARAMATI): Thank you, Sir. While

| speak here in these challenging times, even if we do not have the Question
Hour, | am very happy to see that the hon. Finance Minister is present here.
| think, the biggest challenge right now in the country is the state of the

economy and the unemployment. The State that | come from is probably
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fighting the toughest battle of the pandemic. We are having many many
challenges on the economic front and our State has been immensely following
up with the Central Government to get more help in reviving the economy of
our State and getting some projects going. So, | urge the hon. Finance Minister
to look into this matter.

| think, on the first day, what we should have debated today in
Parliament is the state of the economy, the pandemic and the issue of
unemployment.

This is a global scenario. | do understand that we are not the only
country going through it. | think that should be the priority of the Government
and | do not see this Government at the Centre talking extensively either about
the economy or unemployment challenges. | would like to highlight and request
that we should put it on priority. Let us leave all other issues aside and first talk
about the rising unemployment issue in this country, and the state of economy,

and how the Government is going to fix it.

HIIRT STeded : 4ft SO, AICTHAR T, 3R SF. HHIST IoiiRa e sfiwet gfirar
TS ol GRT ISTY TV {9 b AT Heg DR DT AT T & 1l & |

it 3rorr firsr et (WRY): AR areer SfY, TSt bt I e Y <R F e
SHT 8 | AR STvd de1 g fI8I & Hecd &l < U ofefhdl Ied fIer Jgur
pRAT TTEHT & | 3TRIeT AR fref Fefefur 2019 & RUIE & FTAR e e §
TSfehal T ATHIehT HIA 26.4 U1 & | T T HRUT Ig & fb 4000 frefeermer
&, AfhT BRI ¥ oTefhat & forv 9 16 faafaene & | 396 os dRuT 8, e
e 3G ¥ fIdT8 TR WRT R TTHI0T &1 5 FRa{ 371fe it IHb U9 PRUTE |
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B ™ < & fob o 25 gfcierd Soa fre § AfeeTrai el T 8 B
PIRUT BTN S BT AT Fehed UG 8, I IR U HY A THRIHD THII T 8T © |
57 399 g UTgdC AR et § T grchl AT &b oft | H 31Uh H1eH A WRDR I HIT
HRAT TR §, A1 FOrer w3t Sit AT J8T R Jufkerd € | § I @red § fo gqR Qo
& T AT T | Sfpdl DT Iog e &R & A dg™ & Felfener o
YT T ST ST STfoTeTail bt HTerfires fRrarm o erd-uifcrerd wiesT Afee Afgerai
bl I 218l B SATIETRD g S| UTET U ST | ST |

A f2rem FET Sff 3R §9 R P8 SN oAl 91e, AR ferem Ho S
JURRIT 8, IR ITR QAT AR AT & |
T JTETET 1 ST HAIST ST T 21 3oy 487 ST §RT IS TN 49 b Ty
e PR T AT TSI bl STl & |

H 1T AT 3 378 IR 38T § (o A1SS aTell I o H farehd 31T 38T &,

GfeTT 379 g7 T Tt W Tgel ST PR S |
el ST ueeT |

el SRR uea (RraafaR): Al sreger Sit, gt @1 RUIE & 3R 151
ST H PITS SMUST BT b SR BRIST TPeil qoai Dl 11&T THTRIT §s & IR TR
ITH A Th & | Tl §e TG DT ITegl & <ot JATTerrg fT& TghT el o= /T,
STEl T 31R TRIT GRART & e Tep AT 1Y bl g1 FHEAT IU~T 83 | &1 U
3R FFG~T INART & Sl b UTH FIC B H oI oUciy, SThe M, Saelc 3R b
g1$ TS SCXC ATS-Whls Bbriare, SHdl ST AR Gl Iuefed &, Fel TRIg, JrHior
&1 H R& aTel TRIT grod| & UTH 3 AIRY GIAUTAT BT 347 & | I7eh U olucv 3R
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SEhCIY AT SX BT &1 &, b 91¥fep THIS DI IR &8 TS g, sl o fb
ISR TR TS bl forer ot T2 & |

AR TRBR = Bl <21 H fSRICeT FWIFCaraR Bl IG BT 95 UITY febarT &
3R AR e H3Terd 7 7 3iefig uIce 3R SRReC T 81 Callfdoi e &
HTEIH ¥ s AR USheeT d7e™d Pl O3 Dl & | oAfchT fhe Y 3l TRig sredl b
foTg oteta, <l e, Saeie anfe I ARt G 9gd R &1 a1 © | $RfeTg AT
3Yh HATETT H GYbR I e & fob AHIOT 3R e &1 H Y& dlet RIg sl &b
foTY S PRIFT JATUST Blet P THY AT fI&T Bl IGTaT < & oIy HH I 9 T
IRAPH T B 3R U@ ST T AT IR Dl AHT R TRBR fIaR o |
ggdi< |
AT 3TEA8T : PR g 8 Tmaet T 2 ST ucel aRT ISIY Y fawy o

AT Felg; HR bl STTHICT USTH bl SATeil & |

SHRI MOHAMMED FAIZAL P.P. (LAKSHADWEEP): Hon. Speaker, Sir,
thank you for allowing me to speak in Zero Hour. Perhaps, Lakshadweep is the
only area in the world which is now free from COVID. We have taken so many
precautionary measures to get this achievement. But the point which | am
going to raise today is that we have taken back nearly 3000 students from
across the country to Lakshadweep. The problem which we now face is that
the academic year has started and all the universities and colleges have
started online classes. As far as Lakshadweep is concerned, | have taken up
this issue in Parliament to improve the internet connectivity. The students are
going through enormous mental tension as to what their future is and how the

Government is planning to carry out this academic year. BSNL is the only
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service provider in Lakshadweep. Government of India has given the
permission for expanding the bandwidth to 1.72 GB in March 2020. They were
supposed to complete the work by August 2020. So far, it has not happened

physically in Lakshadweep.

All the students are in a big distress. Their parents are also in a big
distress. | would urge the Government to look into the matter as the students

are future of our country.

"SHRI K. NAVASKANI (RAMANATHAPURAM): Hon. Speaker Sir,
Vanakkam. In my Ramanathapuram constituency, crop insurance claims made
by farmers during the year 2018-19 were not settled in almost 117 villages of
Ramanathapuram district. These applications are pending for settlement. As
many as 6901 applications of farmers having land of more than 5 acres are
pending for settlement. Insurance companies say that the delay in payment of
settlement of dues is due to ascertaining irregularities, if any, found in the
claims. The District administration of Ramanathapuram, the Tamil Nadu
Government, the Union Government and the Ministry of Agriculture have
rejected the proposal by the Insurance companies for releasing only 25
percent of the insurance amount to those 117 villages. They have instructed
the insurance companies to release 100 percent of the insured amount. |
therefore urge that the Union Government should intervene immediately in this

matter so as to ensure release of full settlement of crop insurance claims by

*English translation of the Speech originally delivered in Tamil.



14.09.2020 650

the Insurance companies to all the 6901 applications of farmers owning more
than 5 acres of land in the 117 villages of Ramanathapuram district of Tamil
Nadu. Ramanathapuram is a drought affected district. It is very challenging for
the farmers to engage in agricultural activities in this district. Farmers are in
distress due to difficulties faced by them because of drought and other factors.
Non-settlement of crop insurance claims is further aggravating their problems. |
therefore urge upon the Union Government to instruct the Agriculture
Insurance Company of India to immediately settle the crop insurance claims

made by farmers of 117 villages of Ramanathapuram district. Thank you.

qRT 3Teet : A LU Y. ARITHHR T, T 4T &, TG FRT I3 TV forwgy
< TN Felg; R DT IFTAT USH & STl & |
Y IFRTT e (STiAY): HEId, YT qga-98d gwgars b AU q37 3 Plef §
St 2T HiepT ferT |
RISERIG Sebi T SoTord o off 3R I8 AT o1 & foTq el o | 37 PR PieT H
R HIERT & SR 31 FAfTTYR & AT 30 I IS § 3T BRI IRT IR @ &,
QIfehT 3FR ST T ReTga IR 8, Teiavs [UBST ST &, 39 ol H HIST
A o feeepet & 3T 18T AT & |

HEIe, S AT A AT U F ReprId I8 & o 3R geiep! faaw & =fife
o YelIIT STl &, SR 7R Y8BT STl & fob 311uepT fSUiiie € ot T aram R &,
ar g =T A 8T 37 € | 37DT 98T R Blewd & | IR bl | Trgde HereR §ep b
3T AR ST STV o1 F8T OR FH 20 ¥ 25 WRee &l fSUife &1 g i foar
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& | 39DT Iolg F R J&T oIl Bic, TioT Ue HIfSIT UrexyTgay &, 39T Nargda]

ITgdC Ay SaF Dl goig I b V&I & |

H O 3 forey =31 STt A 3118 9T fob I 3ichs AR oXd 3IR Jraelaue
& AT T, BT SIRT RetTth S T DI I | IS |
qTT areder ;A AL el St Hefep AR SR 2 ek AT BT AT SRAT et
SRT ISY Y IS & AT Heeg PR bl IFHTCT T BT ATeh & |
SHRI MARGANI BHARAT (RAJAHMUNDRY): Thank you Speaker, Sir, for
giving me the opportunity to speak in the Zero Hour. My submission is related
to the urban affairs. | would request the Government to declare my
constituency Rajahmundry as a Smart City.

The rapid growth of almost all cities in the country is inherently
unsustainable because many lack core infrastructure like drinking water, solid
waste management, shelter, and health facilities, to name a few. To address
this problem, the Government of India has started the Smart Cities Mission in
the year 2015 and identified 100 cities to be developed as Smart Cities to
harness the technology and innovative methods, and to improve the
infrastructure and service to such cities to make them smart.

My constituency, that is, Rajahmundry, is located on the banks of River
Godavari. As per the survey, it is ranked amongst the oldest cities in the Indian
sub-continent. It is called the cultural capital and the ‘Born City’ of Andhra
Pradesh. The poet Adikavi Nannaya was born here and gave Telugu script to
the country. Being an ancient city, built in 11" Century, Rajahmundry has all

the qualities relating to tourism, culture, education, and health centres, etc.
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Recently, under the leadership of our hon. Chief Minister, Shri Y. S.
Jaganmohan Reddy Garu, the Rajahmundry Municipal Corporation has given
a notification for merging of 21 Panchayats. So, Rajahmundry is going to get a
‘greater’ tag.

Hence, | would request the Government of India to identify Rajahmundry
as one of the smart cities. Kakinada has already been declared as a smart city.
If Rajahmundry is declared as a smart city, both cities can be developed as
twin cities like Hyderabad and Secunderabad, which will push the economic
activity and will help to achieve the goals set under the Look East Policy of the
Government of India.
50t YRR FATET (WOHTIR): TeIed, ¥ ST G 8 FerqR S aferar & AR
ST TS & | BHIRT FfordT Rfell ITR Jael & 3AfH BIR IR IR J9T 3R fI8R &
ISR R & | gferaT § Ty & Fdy F dIg 7 et Jfwr 78 & | 59 g8l &b AN
IR &I & o TR SR Y Rerfer § I @87 A 200 fobeiHier gR SR, 200
fepeTHiey gR UeAT AT 200 fhelHiey ¥ IREYR ST TSl & | 39 HH
TRy HAT i & gHRY 7 & fob aferar frer 5 RyebraxyR faer a1 & qr I1 91 §
37 Uahe S AfSdher dieisl & A F IIRIAT & | IF S UR HIShet Dietl dhr

T bl 1Y A1 Fferar el & ST ol Sod TR Tareey G Iucred &
AP |

ATART STEEn: PR PoU g Traiet T AT Ifdwer PrdTer §RT 1Y TV a9y &
AT Helg R Dl ST TS DT STl © |
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SHRI V.K. SREEKANDAN (PALAKKAD): Hon. Speaker, Sir, the people of
Kerala living and stranded, in large numbers, in metropolitan cities like
Bengaluru, Chennai, Delhi, Hyderabad, and Mumbai, are unable to come to
Kerala and vice-versa due to cancellation of trains. Therefore, the regular and
popular trains, which were cancelled from this place, may please be restored.

Secondly, the Thiruvananthapuram — Madurai Amritha Express was
cancelled due to lockdown. This was the only train available from Palakkad --
that is, my Parliamentary constituency -- to Trivandrum and Madurai. For the
benefit of office goers and short-distance commuters -- who have been badly
affected in terms of earning their livelihood due to cancellation of MEMU
services -- the services of MEMU trains should be resumed again.

| urge upon the hon. Minister of Railways to look into these three points

urgently.

qI 3reger: St SO dT. ARITHIR v, I 21 &t . Siicha FRT I3 TV fwr
< TN Felg; PR DT AT USTH &1 STl & |

Y SrTEfeeT utel (SARATISN): 3reel Sit, § 31uehT agd JMHRT & | Si¥ fob 3o
Seerg T fob srareRer yRRAfRT ¥ Fe T I8 | &1 R8T 8, ffpT g7 AT
AT T GRAT b 1Y ST Y AT I BT &, I v § I FeT bl R
3 SITUEDT TE-9g TETS AT TTecll & | AT A S 397 blfde-19 bl Al &l =il
I A (T dR R @ ey 7 goaebl ==t Bt | o R T |y bt ar e
JTEIT & oTQ 39 FeT T T Bl ol S ferT Gl Uep A1 &1 A1 b fol gers o
<ET €, UHT 81, olfhT SR AR §9 T b 18 B faal § <27 T ST I IS g9
25 fq8rgep! T UTRT BRI T BIH BT | 3T < T Sefeied FHEITS TR T UaT 3R
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TfeTae], Jeep! AieT BT 3R < W& &, A1 o o Hfasy § ifers-19 &t =i grft ar
5% o it 5 | Y a7 fpa T |

W & 3T T T U foe ¢Ro fopaT & S qr <er & Tl frert Herm et
€ 1 31T 14 FHTR & | I8 Y 37U MU Ueb AN & feb SO 94 AT el 3117 ‘femal
feeer & faeT o fobaT & | 37T 3T Wb ST &7l el fob 9IRS el il 3 W19 &,
36 Y g T 11T, IeFehl I & foru epre febarm SiTg |

JETET SfY, T JBAR AN T8 8 FohdT, T H YR Pt VAT AT ATom3n &
IR § g, S et AR H & &, dfed QR R F el St 8 | 31 16 < §
YT 20 RIS TN HIGTYRT dlefd &, T8 g8 HINIIRT 8, BfFETe T SIerT &l ar Jarr
gl
T ST I AT il 81 A1 FebI= 22T b 130 RIS AN b oY g TR bl a7 &
o5 IR &Y T TSN P 7T JFRISERT TR IR AT foreft £ |

HEIGY, TS g9 fRrel 3 it 1R TeIy Ry w3l Sit HIS[E & | 7 SIu_y sheT
TSN § fob TE e S TR 81T e AISTYRY, STEATT 1R HICT T Hfer b
SIS ST H et fopaT ST | HRISRT Sl Ugel W M-S Bl Il I b fag
GIRPieh T& DY Sl el & | ST YRS Dbl Fde Hf T Dl | Ig-a8eT
g1 |
T 3TegeT : 2l Hefd AR, & uarg fgweT, AT Murer A, shEet v aHf, der
qsus; 8 T, . fHiferepie g e &it AT.dt.Sieft ot 21t SrTefFrebT aref §RT 33T
U {9 b 1T Felg DR DT AT UST bT SAIiT & |
St BIAT TUTHR XSS! (FSP): I, MU G ST SATaR F et T Hiepr {2, $eeh

foTq & 3fTUehT grIdTe R |
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R, H ey Thel b TR § AT HRAT e § | {Uoel ©F Alell & &9 el
H a1 Wpel P IR H P IR dleT gp & | 39D foly AR H.UH. Jred |l &g IR
HERT TRl Sff @ Gl Rerdee R b & | 8HRT dei T U =T ¥ & |
fergdT o & o el & 3ie” Ta1ed ¥ehet e fopY T € | AT /15T Ueb
AT I &, ST 89 AN T[he FAeeH & WS U §U 8 | 89N IS o 3SR U18H
fAfReeR St = AT 39 foru Uiy fobarm & | 89 INT 9 3 T 8199 H 1 8 IR I3T
b & | 8 ) QU 7 off s IR UTeH fAfe] ATee iR #All Sit ot gt fordlt 8
31R &g IR IR et Y & | 31T e AT 1Y P A1hT Fetl H Tared Thexd el
g | fergi & g ST § AT Thed &, elfeh el & 22 f$Raaed 7 s
TIep ey Tped e T8l U8 |

W, A YD HeT | AHIG FA off F Rerawe & fob 9N T &b 22
(SR § 1Y Tpel Sog J STog YT BRI ST | §HR JEIHAT Sif 7 41 8T &
foh BN T SPRCIaR I3 &, TP fofg SHIF i ISt e s &R doT o & felu WSt B |
el § Faeg Tpel Pl See A Soa Hae PR $ oy gART Reeve & | I8
Repiee &9 fiwel B8 Hlell A R R &, il g 37151 deb A el 83Tl | 3P IR
Y g9R A I1ed 7 Rar o} [Igt fordt & | 89N Reaove & b 39T Sieel & Se<]
Jierar febarm 91T |
STt STRAT STTOUT qIROT (ATae): JTeeT HRIed, SR H dRMFT 6 FeMRT fim-nfafes
9l ST &1 8 | 39 oY URT {8 ST AT R JET 8, lfdhe] H e T e ATPE

HRAT ATEAT 8 [ HBRTSE H FGH SITST DRIAT &b AT & | TERTSE ARDBR 9 SR BT

HTEAT PR &Y &, lfdh g TRBR I NI TERIAT HERTSE TRBR Y H_AT TR,
Ig I T8I PR UT &l § | I IRPR GRT STACT Dl NIaHT I TERTSE Dl I3
IRBR PI AT AIMRY, TE BT Brg ARDR A T TP 81 & § | TERTSS IRBR T
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SITET o b DY ¥ gt TRDR Pl AT DRell & | 7T by TRDPR I RoTe=1 JIT
HERTSS TR PR I8! &, ST AT YLT 78] 8 U1 € |
HFIT 3TEeEl S, § 31U HTegH § s AR 3 foeil rall § fob 9 SRy

BT AT IR F folT TERTSE TRBR BT SATET I SITST TERIAT & SV | HERTSS

WRBR DI SNCFST BT AT AT BRAT &, IGT A SToal § Soal FERTE

ARBN Pl S T HIFAIT Y ST | g=ae |

TTTIRT STEET : &t Hefeb AR, 3RfT el T 217 Grilel S deey Bl 4ff
SR T TR GRT ISTY TV FIST & AT Heleg e bl STl T &Y SATeh & |
SHRI SUNIL DATTATRAY TATKARE (RAIGAD): Sir, | thank you for allowing
me to raise a matter of national interest.

As you are aware, the Life Insurance Corporation of India, which was
created through an Act of Parliament with an initial capital of Rs.5 crore, today
stands tall with assets worth more than Rs.32 lakh crore. My heart rips to see
the reports that the Government has initiated the process of selling 25 per cent
of its stake in LIC.

The Department of Investment and Public Asset Management (DIPAM)
under the ambit of the Finance Ministry has issued a request for proposal
regarding engagement of Pre-transaction Advisors for assisting DIPAM in the
process related to IPO of LIC.

Since the expansion has taken place through funds collected from
policyholders, LIC has functioned more like a Mutual Benefit Society. Post
Corona pandemic when the country is reeling under an economic meltdown,

the policyholders, agents, and the loyal workforce of LIC who have tirelessly
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contributed towards development of a financial institution of this magnitude and
stature, have been opposing the proposed sale of a portion of Government
holding for valid and justifiable reasons.

Hon. Speaker, Sir, through you, | would like to urge the Government that
LIC must remain 100 per cent under Government of India’s control. | would like
to stress again that sale of equity of LIC will severely impact the economy and
vulnerable sections of Indian society and the social objective of providing
insurance to the weaker sections will receive a severe setback. | hope the
suggestions will be taken in a positive frame of mind and considered

accordingly.

AR 3reder ;A SLUAA. ARCIPAR W, A SR ot a0 3R sf aRfde
qrad @l #T Frlel SAHT ded] GRT I3 TV 9 & Arer g R Dl AL
YIS T STl € |

£} ST AR UST (PIATSIUST): 1 e A, AT 37T G P Ugal [
7T DIt H 3 Al Bl HipT [T, $h foTq Iga-agd &=IaTs | H iU H1eds A
AT JUSHT FAT S A 3T AT AR | H ST P &I PR el pramreros!
3R TATIST I AT § | TR AND T &F H 3T THTR 8, T Al &, TAoiNe
&elleh & | JITIST Ffell § ARTST, GASST, G, HICHTe 3R edle, i TRaTs
o STAUATET SlaR T SRIFAET & PR AT b AT HUD PR H IS fadepd] Bl 2 |
T 3feret T HY T fora, I ATagRe URATS & | fefy § 31uch Jread A HAt
HEIeT F e ¥t b a8T TTHh BT HoTdR T JTSSChISS BRd Sloal I Sec]
SICAGATET SfaR SR & U B 3R AN T 377efiaiE < |
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HEIeY, 31O q37 dlc Bl HieT T, b foeTq § agd-agd AR cch PRl
g, gIdT< |
AR STEET : AT e, WRT AT Sl & ATl F 3FRIY & o5 R i
FET BT Y DI DY foree H A4 37T &, Ive I & b foq o=t arf &t el §
I PO I 3R Flch FHT D& H < <, AT I8 AU J1cT I&T W 3R D8 Aol & | F
ST & fob I8 T T Ugel & &, HIFHII FeR0T bl dlei H e uRefi ISTHI
USt &, olfchT H Ifrer iam fob et A |F i 3R (A o far Sy afiR et
AR AT T YA TH TR, TITH TR Fiel, I8 F JIRT /ol |

ST, eY qgT ST | .. (ag)
T 3R T AERY : IR, U e | AT 8T 531 Sff 8, §9R BiFR At 31Th
3T ot € | § I T TredT § 136 ST =T A1 81 T 7, TERg I oIy JrouTae]
P T AT 8T G W' & | ... (TTET)
TR 3TEET : 1T HE< | Sl AT |
£} 3R I TeRY: I8 el I R8T & 3 < & Bist 7 8ARY TRoHT & 1 B9R 7
T fepeTHiex BT 379 dheol § IGT | 37T Wt 10 9K ... (STaem)
T 3TETET : 31T U TH T SIoTQT |

..(TFE)

AT 3reel : TR HdgAeftel fasT WR, 31T A5 & TR & =T &, 89 TiRar
A 3T R ST & 3R Tt x, AR STUT H I3 Tt o |

...(TFYT)

4} 3R I9 ATeR: W, T IS oo 8l oFTHT 8 | ...(FIEM) IR, 89 39 R
AT PR DI AN IR B & |...(STTH)
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- JTeYET : I8 S0t H e & 1370 HIfFRR AT & |
ST, 8Y G ST |
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11.29 hrs

STATEMENT BY MINISTER
Covid Pandemic and the steps taken by the Government of India

THE MINISTER OF HEALTH AND FAMILY WELFARE, MINISTER OF
SCIENCE AND TECHNOLOGY AND MINISTER OF EARTH SCIENCES (DR.
HARSH VARDHAN): Hon. Speaker, Sir, thank you for giving me this
opportunity. ...(Interruptions)

| have briefed this august House on two earlier occasions, once in
February and again in March this year on the COVID-19 pandemic.
...(Interruptions). | would again like to brief the hon. Members on the current
situation of COVID-19 pandemic and the actions taken by the Government of
India.

Since my last briefing, the World Health Organization declared COVID-
19 a pandemic and asked all countries to take urgent and aggressive action
against this public health crisis.

As on 11" September, 2020, 215 countries/territories worldwide are
affected. As per WHO, there are more than 2.79 crore confirmed cases across
the world with more than 9.05 lakh deaths, with a case fatality rate of 3.2 per
cent.

As on 11" September, 2020, a total of 45,62,414 confirmed cases and
76,271 deaths with a case fatality rate of 1.67 per cent have been reported in
India. ...(Interruptions). As many as 35,42,663 cases, that is, 77.65 per cent

have recovered. The maximum cases and deaths have been primarily reported
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from Maharashtra, Andhra Pradesh, Tamil Nadu, Karnataka, Uttar Pradesh,
Delhi, West Bengal, Bihar, Telangana, Odisha, Assam, Kerala and Gujarat. All
these States have reported more than one lakh cases. With our endeavour to
manage COVID-19 through a whole of Government and whole of society
approach, India has been able to limit its cases and deaths to 3,328 cases and
55 deaths per million population respectively, which is one of the lowest in the
world as compared to similarly affected countries. ...(Interruptions)

Many of the epidemiological parameters such as mode of transmission,
subclinical infection, period of virus shedding, role of immunity etc. are still
being researched. Once a person is exposed to the infection, the disease may
develop any time between 1-14 days. The main symptoms of COVID are fever,
cough and difficulty in breathing. ...(Interruptions). In our country, about 92 per

cent of the cases ...(Interruptions)

AT STETET : HFHI Al ST STDT ehed T8 o1+l &, el Wl Fead &, 31Uk
Iehed 1 89 of PRI ol &, T FSRT Y d7C < | ached Dl G a1l dler P d1& of
PRI E |

DR. HARSH VARDHAN: Sir, | feel that this is a very important issue and each

and every Member should be apprised and | think they should have a total

thorough knowledge ...(Interruptions)

HTTIRT TEET : YT GRT AIYUT HHT T gic <, 37T S & &7 a1 g1 & |
DR. HARSH VARDHAN: Sir, | will try to finish in 10-15 minutes. You have

given so much of time for other things also. ...(Interruptions).
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Many of the epidemiological parameters such as mode of transmission,
subclinical infection, period of virus shedding, role of immunity etc. are still
being researched. Once a person is exposed to the infection, the disease may
develop any time between 1-14 days. The main symptoms of COVID are fever,
cough and difficulty in breathing. ...(/nterruptions). In our country, about 92 per
cent of the cases are reported to be having mild disease. In only about 5.8 per
cent of cases, oxygen therapy is required and the disease may be severe
enough to require intensive care in only about 1.7 per cent cases.

The increasing magnitude of this outbreak in India called for a pre-
emptive, pro-active, graded, whole-of-Government, whole-of-society approach,
built around a comprehensive strategy to prevent infections, save lives and
minimize impact.

The Government of India undertook the COVID-19 challenge with the
highest level of political commitment. The nationwide lockdown, a bold
decision undertaken by the Government duly involving community, initiated as
self-imposed Junta Curfew as per the call given by hon. Prime Minister is
testimony to the fact that India has collectively stood up to manage COVID-19
and successfully blunted the aggressive progression of COVID. It has been
estimated that this decision prevented approximately 14 lakh to 29 lakh cases
and 37,000 to 78,000 deaths....(Interruptions) Further, these four months were
utilised to create additional health infrastructure, enhance human resource and
produce within India critical elements such as PPEs, N-95 masks and

ventilators. A case in point is increase in dedicated isolation beds 36.3 times
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and dedicated ICU beds above 24.6 times to what existed in March, 2020.
Whereas there was no indigenous manufacturing of PPE, with the requisite
standards, at that point in time, we are now self-sufficient and, in a position, to
even export the same. On behalf of our countrymen, | take this opportunity to
congratulate our hon. Prime Minister, Shri Narendra Modi, who personally
continues to monitor the situation and provides his leadership. ...(Interruptions)

Government of India has initiated a series of actions to prevent entry of
the disease and to contain it. | am daily reviewing the situation. Honourable
Prime Minister himself has interacted with the Chief Ministers of all States and
UT Administrations and all stakeholders to regularly understand issues and
collaborate with the States for effective Covid management. The Group of
Ministers under my Chairmanship consisting of Minister of External Affairs,
Minister of Civil Aviation and Minister of State for Home Affairs, Minister of
State for Shipping and Minister of State for Health and Family Welfare have
met 20 times since its inception on 3" February, 2020. The Committee of
Secretaries under the Cabinet Secretary has taken regular reviews with all
related Ministries of Health, Defence, External Affairs, Civil Aviation, Home,
Textiles, Pharma, Commerce and other officials including State Chief
Secretaries....(Interruptions)

Under the overall guidance of the hon. Prime Minister, the Ministry of
Home Affairs, Government of India has constituted 11 Empowered Groups on
29" March, 2020 on different aspects of COVID-19 management in the country

to take informed decisions on issues ranging from (i) medical emergency
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planning, (i) availability of hospitals, isolation and quarantine facility, disease
surveillance and testing, (iii) ensuring availability of essential medical
equipment, (iv) augmenting human resource and capacity building, (v) supply
chain and logistic management, (vi) coordination with private sector, (vii)
economic and welfare measures, (viii) information, communications and public
awareness, (ix) technology and data management, (x) public grievance and
(xi) strategic issues related to lockdown....(Interruptions) These Groups have
recently been restructured on 10" September based on the need and evolving
scenario....(Interruptions)

My own Ministry is constantly reviewing the evolving scenario. Video
conferences are being held with States regularly. We have held 63 video
conferences so far with State Health Minsters, Health functionaries and district
level officials. The Joint Monitoring Group (JMG) under the Chairmanship of
Director General, Health Services which advises the Ministry on technical
matters has met 40 times till now to assess the risk, review the preparedness
and response mechanisms and finalise technical guidelines.

The Government of India, based on its experience of successfully
managing pandemics and epidemics in the past, provided the requisite
strategy, plans and procedures to the State Governments and UT
Administrations. This includes containment plans and guidelines on a wide
range of subjects related to travel, behavioural and psycho-social health,

surveillance, laboratory support, hospital infrastructure, clinical management,
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rationale use of Personal Protective Equipment (PPE) etc. including
inspirational guidance for healthcare personnel.

Government of India has also taken several other measures to
contain/suppress the transmission of Covid. First Travel Advisory was issued
on 17" January, 2020 and as situation evolved, the travel advisories were
revised in a graded manner. Universal screening of passengers from all
countries was introduced and up to 23" March, 2020 (till suspension of all
commercial flights), a total of 14,154 flights with 15,24,266 passengers were
screened at the airports. In addition to airports, about 16.31 lakh persons were
screened at land border crossings and about 86,379 persons were screened at
12 major and 65 minor sea ports.

Presently, Government of India has advised no scheduled international
commercial passenger aircraft be allowed to take off from any foreign airport
for any airport in India, from March 22, 2020 except under Vande Bharat
Mission on May 7" 2020, which aims to bring home stranded Indians in many
countries due to Covid-19 pandemic. Temporary air travel arrangements
(Transport Bubbles) between India and 9 other mutually consenting countries
aimed at restarting commercial passenger services have commenced. They
are reciprocal in nature, meaning airlines from both countries enjoy similar
benefits. Guidelines for International arrivals have also been issued by the
Ministry on 24" May, 2020, which were revised on 2" August, 2020.

Prior to the lockdown 1.0, Government of India evacuated Indian

nationals from Wuhan in China, Diamond Princess Cruise Ship, Japan, Iran,
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Italy and Malaysia. Under Vande Bharat Mission, as reported on 11"
September, 2020, a total of 12,69,172 passengers have been brought back to
India.

Community surveillance was initiated initially for travel related cases and
subsequently for cases being reported from community by Integrated Disease
Surveillance Programme (IDSP). As on 11" September 2020, a total of about
40 lakh persons have been kept under surveillance and extensive contact
tracing of all positive cases is regularly being undertaken through disease
surveillance network so as to break the chain of transmission.

Ministry of Health & Family Welfare released containment plans to
contain cluster and large outbreaks on 2" March and 4”‘Apri|, 2020
respectively and these plans were updated from time to time. The containment
plans envisage a strategy of breaking the chain of transmission by (i) defining
containment and buffer zones, (ii) applying strict perimeter control,

...(Interruptions)

HEIT 3TegeT: A1 9ot ST, 31Uk gehed T Ae & ool WX [G fear 719 foram
TR | I AT 9T I8 87
IMP AT A & |

"DR. HARSH VARDHAN: (iii) Intensive active house to house search for
cases and contacts, (iv) isolation and testing of suspect cases and high risk

contacts, (v) quarantine of high risk contacts, (vi) intensive risk communication

* .0 This part of the speech was laid on the Table .
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to raise community awareness on simple preventive measures and need for
prompt treatment seeking and (vii) strengthening of passive Influenza Like
liness (ILI)/ Severe Acute Respiratory lliness (SARI) surveillance in
containment and buffer zones.

With the evolving scenario, laboratory network is continuously being
strengthened. From a situation of a single laboratory equipped to undertake
testing for Covid in January, presently 1705 laboratories are conducting
COVID-19 Testing. Laboratories have been established in difficult terrains like
Ladakh, Sikkim, Arunachal Pradesh, Nagaland as well as other North Eastern
states, Lakshadweep and Andaman & Nicobar island. Currently the testing is
about 1 million tests a day (which translates to 720 tests per million population
per day), much higher than that stipulated by WHO which is 140 tests per
million population per day. A total of 5,51,89,226 samples have been tested so
far as on 11" September 2020. While there were no indigenous manufacturers
of laboratory diagnostics or testing machines for Covid, today we have an
indigenous production capacity of more than 10 lakh kits/day.

For appropriate management of COVID-19 cases, a three tier
arrangement of health facilities [(i)) COVID Care Centre with isolation beds for
mild or pre-symptomatic cases; (ii) Dedicated COVID Health Centre (DCHC)
with oxygen supported isolation beds for moderate cases and (iii) Dedicated
COVID Hospital (DCH) with ICU beds for severe cases] has been

implemented. Tertiary care hospitals under ESIC, Defence, Railways,
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paramilitary forces, Steel Ministry etc. have been leveraged for case
management.

As on 12" September, 2020, a total of 15,284 COVID treatment facilities
with 13,14,646 dedicated isolation bed without O, have been created. Also, a
total of 2,31,093 oxygen supported isolation beds and 62,717 ICU beds
(including 32,575 ventilator beds) have been created. Constant monitoring of
the disease trend, analysis of available infrastructure and planning in advance
for the future has averted a major crisis as was faced by many developed
countries. In addition, a total of 12,826 quarantine centres with 5,98,811 beds
have been created.

Guidelines on Clinical management of COVID-19 were issued and
regularly updated & widely circulated. These include case definition, prevention
of infection control, laboratory diagnosis, early supporting therapy,
management of severe cases and complications. No specific antivirals have
been proven effective so far. Symptomatic treatment for fever and cough,
appropriate rehydration, supplemental oxygen therapy remains the mainstay of
treatment. We have re-purposed the drug Hydroxychloroquine for mild (but
high-risk cases) and for moderate cases. This was done with limited scientific
evidence but well acknowledging that this drug has been used widely in India
for other ailments where it is used for prolonged periods of time, with good

safety profile.
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In addition, provisions for investigational therapies has also been made
for using Remdesivir, Convalescent plasma and Tocilizumab for managing
severe cases under close medical supervision.

With the intent to ensure dissemination of these standard treatment
protocols and reduce mortality to maximum extent, a number of initiatives have
been launched. An AIIMS Corona helpline 9971876591 has been started to
guide the doctors on medical management. AlIMS Delhi is running the COVID-
19 National Tele-consultation Centre (CoNTeC) which can be reached by
calling +91-9115444155. It is catering to doctors, from anywhere in the
country, who want to consult AIIMS faculty for the management of COVID-19
patients, as well as to the public in general. Telemedicine guidelines have
been issued on 25.03.2020 to provide tele-consultation to patients for
mitigation of their illness and prevention of crowding in clinics. It may also help
in triage, treatment and counselling for care of ill patients by healthcare
providers in areas with limited access.

A clinical Centre of Excellence (CoE) initiative has also been launched
by Ministry of Health & FW with AIIMS, Delhi as apex nodal institution and
State level CoEs to provide guidance on clinical management protocols.
Weekly webinars are being organized by AIIMS to guide these State level
CoEs on crucial clinical issues that doctors may require guidance on managing
Covid cases. These State level CoEs are expected to further disseminate

these in their districts.
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To ensure accessibility of quality treatment for both Covid and non-Covid
health issues, to far flung areas, use of telemedicine has been promoted in a
big way. 'eSanjeevani', a web-based comprehensive telemedicine solution is
being utilized (in 23 states) to extend the reach of specialized healthcare
services to masses in both rural areas and isolated communities.

ICMR is establishing a National Clinical Registry on COVID that will
provide insights into clinical course of COVID-19 disease, its spectrum and
outcome of patients.

Thirteen clinical trials of repurposed drugs and harnessing of traditional
knowledge using the modern medicine approach are building a portfolio of
therapeutic options for Covid-19 patients. Phase 2 clinical trial of
immunomodulator Sepsivac has been completed successfully. Phase 2 clinical
trial of the first-ever phytopharmaceutical ACQH is underway. One prophylactic
trial of Aswagandha and three trials of Guduchi + Pippali; Yashtimadhu; and
polyherbal AYUSH drug (AYUSH-64) are planned on moderately ill Covid19

patients.

An effective vaccine would be the sure shot tool in armamentarium
against this disease. On this front, globally, there are around 145 candidate
vaccines in preclinical evaluation and currently 35 vaccines in clinical trial. In
India, a major focus has been on facilitating the development of COVID19

vaccine. More than 30 vaccine candidates have been supported which are in
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different stages of development, 3 candidates are in advanced stage of Phase

I/lI/N trials and more than 4 are in advanced pre-clinical development stage.

COVID19 Biorepositories have been setup, which have collected more
than 40,000 samples which have been made available to researchers and

industry for developing diagnostics, therapeutics and vaccines.

To coordinate procurement and distribution of Covid vaccine,
Government of India has constituted a National Expert Group on Vaccine
Administration for COVID-19 on 7" August, 2020, under the Chairmanship of
Member (Health), NITI Aayog.

Ministry of AYUSH has contributed through various measures for the
management and mitigation of Covid-19. The Ministry recommended
guidelines of self-care for preventive health measures and boosting immunity.
Ministry of AYUSH has also issued health advisories from different systems of
medicine on prophylaxis and immunity promotion which was translated into
eight foreign languages and circulated to Indian Embassies. Various AYUSH
Hospitals were designated as quarantine centres, isolation centres, Covid Care
Centres and Covid Health Centres. Around 8.5 lakh Ayush healthcare
professionals have been registered on covidwarriors.gov.in. Ministry of AYUSH
has formed an “Inter-disciplinary AYUSH R&D Task Force”. The Task Force
has formulated and designed clinical research protocols for AYUSH
prophylactic studies and add-on interventions in COVID-19 positive cases.

AYUSH-CSIR collaborative studies were initiated with AYUSH medicines for
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prophylaxis/treatment. A largescale population-based study through AYUSH
Research Councils and National Institutes under the Ministry on prophylaxis of
AYUSH interventions in targeted populations in containment zones is
underway. Ministry of AYUSH has also initiated impact assessment of
effectiveness, acceptance and usage of AYUSH advisories & measures in
prevention of COVID 19 through a mobile application app known as AYUSH-
Sanjivani app.

States have been requested to assess the stock of their logistic,
particularly Personal Protective Equipment and procure the same. Total orders
for 1.92 crore PPEs have been placed by the Central Government so far. The
Ministry has already supplied 1.39 Crore PPE Kits and 3.43 crore N95 masks
to States (as on 11" September, 2020).

Department of Pharmaceuticals increased the production of drug
hydroxychloroquine manifold. As on 11" September, 2020, MoHFW has
issued 10.84 crore tablets of Hydroxychloroquine to States/UTs. India has also
exported it to more than 140 countries.

The Central Government has already issued orders to purchase 60,948
ventilators to meet any contingencies. As on 11" September 2020, 32,109
ventilators have been allocated to States of which 30,170 have been delivered.
The country is self-sufficient in oxygen and oxygen cylinders. Ministry of Health
& Family Welfare has procured & supplied 1,02,400 oxygen cylinders to
various States/UTs so far. In addition, oxygen concentrators are also being

supplied to States.
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One of the major challenges was to identify and train a large number of
Covid warriors across sectors and departments that can be involved in not only
COVID related work but also for ensuring maintenance of other essential
medical services. Pooling manpower resources has been done from Defence,
AYUSH, NCC, NSS, NYK, public sector enterprises, and private sector.

In spite of various constraints and challenges, the Covid warriors rose to
the occasion in serving humanity. The country feels indebted to the doctors,
nurses, paramedics, frontline field workers, security and police personnel,
sanitary workers, volunteers and journalists who have worked tirelessly to
protect our countrymen from Covid. | would request the August House to place
on record the appreciation for the yeoman services delivered by them.

There had been instances where healthcare service personnel had to
face harassment, acts of violence, intimidation and danger to life during
discharge of their duties. To overcome this and support their efforts,
Government of India promulgated Epidemic Diseases (Amendment)
Ordinance, 2020 on 22" April 2020.

To build the capacities of human resources including the medical
manpower who help managing patients in hospitals; as well as non-medical
personnel and field workers involved in surveillance, logistics etc., modules
have been made available on iGOT - Diksha (online platform) by DOPT

(https://igot.gov.in/igot/). The training modules have been translated to regional

languages. Close to 29.15 lakh people have registered for various courses.

This includes 5,699 doctors, 86,018 AYUSH Professionals, 4,102 Nurses, 963


https://igot.gov.in/igot/

14.09.2020 674

Allied Health Professionals, 5,881 frontline workers, 2,70,736 volunteers and
25,42,892 other participants. About 18.96 lakh course completions have taken
place on iGOT — Diksha platform. Training Resources for medical and non-
medical personnel have also been made available on the website of Ministry of
Health & Family Welfare.

We have now moved from ‘managing travel related cases’ to containing
clusters and large outbreaks due to local transmission to wide spread of
infection to urban, peri-urban and rural areas. This would require concerted
effort by the Government with people’s participation to prevent large scale
morbidity and mortality. Equally crucial is to maintain the success achieved in
management of reproductive maternal and child health, vaccine preventable
diseases, non-communicable diseases, tuberculosis, vector borne diseases
such as Kala Azar and Malaria. Hence there is an increased thrust for
managing non-Covid essential services.

MoHFW website is being updated daily to provide general public with
information on current status of COVID-19 spread in India. Regular press
releases are being issued and press briefings are being held.

Communication material and toolkits have been developed (pamphlets,
poster, audio and AV films) and provided to the States/UTs on COVID-19
disease, preventive steps required to be taken by the communities, handling of
myths and stigma related to disease and to widely publicize the helpline
numbers available. Communication material is also being hosted on MoHFW

website and through social media. Dos and Don’ts are being widely circulated



14.09.2020 675

through SMS (550 crore SMSs have been sent). Caller-tune messages are
being sent to telecom subscribers in 13 languages and 117 crore subscribers
have been reached.

A dedicated call centre / helpline (1075) had been started in the initial
days to guide community at large which is being used by the citizens very
effectively and on a regular basis. A total of 41.04 lakh calls have been
received so far.

Department of Bio Technology, Department of Science and Technology,
CSIR and Department of Health Research covered the entire chain of scientific
and technological solutions holistically for COVID-19 through academia, R&D
labs, industry, start-ups and NGOs. These solutions include basic scientific
studies on the behaviour, transmission and effects of virus, mathematical
modelling of the pandemic, and products such as the world class ventilators,
diagnostic kits, vaccines, therapeutics, antiviral coatings, disinfectants, PPEs,
masks, mobile testing booths and hospitals, artificial intelligence based tools,

and information dissemination to masses.

For these purposes, a comprehensive mapping of our entire start-up
ecosystem was done to identify and support over 110 technology start-ups and
over 20 industries for commercial production. Over 150 projects in all areas of

virus behaviour have been initiated.

Government of India is regularly coordinating with WHO headquarters,

regional office and country office to get updates on evolving scenario.
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Government of India has also provided support to other countries in tackling
the challenge posed by the Covid. India has played a major role in shaping up
G20 and BRICS response to Covid. India is also extending support wherever
required to neighbouring SAARC countries.

The Government is proactively identifying gaps and building an
Atmanirbhar Bharat that will be able to take challenges of similar pandemics,
epidemics and disasters in future. An Expenditure Finance Memorandum of
Rs. 65,560.98 Crores under Prime Minister Atmanirbhar Swasth Bharat Yojana
for strengthening is under consideration. This includes investment in research,
healthcare and public health infrastructure with particular focus on pandemic
management.

| would urge all Hon’ble members of Parliament that battle for Covid is
still far from over. On one hand, when we are in stage of Unlock so as to revive
economy, and have a balanced approach, it is important that sustained
community support is ensured consistently to control the spread of Covid
infection & break its chain of transmission.

Your support is crucial to create awareness in your respective
constituencies for Covid Appropriate Behaviour. The simple public health
measures of wearing of mask/face covers, frequent handwashing, respiratory
etiquettes, and physical distancing “2-gaj ki doori” as a social vaccine, if
practiced in a responsible manner, will help us control/suppress the

transmission of Covid.
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| wish to inform this house that the Government is taking all necessary
measures to prevent spread of the COVID in India.”

[Placed in Library, See No. LT 2477/17/20 ]
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HEIT 3Te&T: 3TTScH THaR-6,

AT fHT TR St |
...(cTagm)
A1 3Tegel: 39 T R Gt & 79t 89 & 918 7 81, 39 FHT v, 37T e
Tt St T &Y e SR G U |
11.44 hrs

DEMANDS FOR SUPPLEMENTARY GRANTS, 2020-2021
Statement

THE MINISTER OF FINANCE AND MINISTER OF CORPORATE AFFAIRS
(SHRIMATI NIRMALA SITHARAMAN): Sir, | beg to present a statement
(Hindi and English versions) showing Supplementary Demands for Grants —
First Batch for 2020-2021.

[Placed in Library, See No. LT 2478/17/19]

11.44 '/ hrs

DEMANDS FOR EXCESS GRANTS, 2016-2017
Statement

THE MINISTER OF FINANCE AND MINISTER OF CORPORATE AFFAIRS
(SHRIMATI NIRMALA SITHARAMAN): Sir, | beg to present a statement
(Hindi and English versions) showing Demands for Excess Grants for 2016-
2017.

[Placed in Library, See No. LT 2479/17/19]
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11.45 hrs

BANKING REGULATION (AMENDMENT) BILL, 2020—Withdrawn

THE MINISTER OF FINANCE AND MINISTER OF CORPORATE AFFAIRS
(SHRIMATI NIRMALA SITHARAMAN): Sir, | beg to move for leave to
withdraw a Bill further to amend the Banking Regulation Act, 1949.

HON. SPEAKER: Motion moved:

“That leave be granted to withdraw a Bill further to amend the

Banking Regulation Act, 1949.”

SHRI N. K. PREMACHANDRAN (KOLLAM): Hon. Speaker, Sir, first of all, |
would like to appreciate the hon. Speaker and the Lok Sabha Secretariat for
making this wonderful arrangement to have the Parliament Session in the
midst of this pandemic situation. So, we are all grateful to the hon. Speaker as
well as the Lok Sabha Secretariat for this wonderful arrangement. Thank you
very much Sir.

Sir, | oppose the Bill to be withdrawn by the hon. Finance Minister. Why
am | opposing? | fully agree with the Government that under Rule 110 the
Government is having ample authority and power which states that a Member,
at any stage of the Bill, can withdraw the Bill with the leave of the House. | fully
agree with it. In this case, the Banking Regulation (Amendment) Bill, 2020 was
introduced in the House on 3™ March, 2020 and it was not passed in that
Session because of the pandemic. But on 26" June, 2020, an ordinance, that

is, the Banking Regulation (Amendment) Ordinance was promulgated by the
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hon. President under Article 123 (1) of the Constitution of India. Today the hon.
Finance Minister is coming with a motion to withdraw the Bill. What is Article
123 (1) of the Constitution of India? | have elaborated that provision many
times here and so, | need not elaborate it again now. An ordinance is
promulgated when the President is satisfied that the circumstances exist which
render it necessary for him to take urgent action or immediate action. In that
circumstance, he will promulgate an ordinance when the Parliament is not in
Session. So, normally an ordinance is promulgated only in extraordinary
situations when the Government wants to make some legislation.

But now, the hon. Finance Minister comes here to withdraw the Bill. So, |
would like to know from the hon. Finance Minister as to what is the fate of the
ordinance, that is, Ordinance No. 12 of 2020. | would also like to know from the
hon. Minister as to what was the emergency or urgency or the extraordinary
situation prevailing so as to promulgate an ordinance as she is simply
withdrawing the Bill.

Sir, my point is, when the Government makes a legislative proposal, the
long-term interest of the society has to be taken into account. She brought the
Bill without applying the legislative wisdom. So, lack of seriousness on the part
of the Government in legislative process is well proved in this case. You are
introducing a Bill, subsequently you are promulgating an ordinance and after
promulgation of the ordinance you are again coming to the House and seeking
the leave of the House to withdraw the Bill. That means, the Parliament and

the Presidential power under Article 123 (1) of the Constitution, everything is
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taken for granted. So, this is a clear case of misuse of constitutional power
under Article 123 and also the provisions of the Rules of Procedure and
Conduct of Business in Lok Sabha.

Hence, | oppose the motion to withdraw the Bill.

SHRIMATI NIRMALA SITHARAMAN: Hon. Speaker, Sir, | fully appreciate the
hon. Member’s concern. Yes, we did come with a Bill on 3™ March, 2020 and
subsequently an ordinance was promulgated because the Session was not
there to discuss the Bill and pass it. Why did the ordinance become
necessary? We were going through a pandemic and there was stress in
several cooperative banks. As a result of it, it was felt that till we clear the Bill
there should not be a situation where many of the cooperative banks would
suffer and, therefore we brought in an ordinance with essential features of the
Bill which was tabled in the House in March. That is how the ordinance was
necessitated, duly considered and given the consent by the hon. President.

But now, why are we coming here for withdrawal of the Bill? | am very
appreciative of the hon. Member for raising this question which is absolutely
right. This will be a question which arises in the minds of the people. But now
what we are bringing, after withdrawing that Bill which came in the form of
ordinance, is essentially what the Bill of March, 2020 had, together with a few
things added in such as giving the Reserve Bank a chance to be able to
restructure any distressed cooperative banks just in case they are in severe

distress.



14.09.2020 682

| can give you the data of a number of cooperative banks, which are in
distress. All of us know, all hon. Members here know that when a bank is put
in a freeze, the customers suffer. Till today the memory of PMC is there; and
today, the PMC issue is getting resolved. We do not want a situation where
banks are being held in a frozen situation, and the customers are being put to
a difficulty.

Sir, | would not think, it is out of place for me, to here remind all the hon.
Members, the way in which the Reserve Bank sorted the problem of Yes Bank.
It will tell you how within a short period, reconstruction of the bank was made
possible; and that was because it was a commercial bank. Whereas
cooperative banks, unfortunately, do not have that situation, which can help
them to quickly resolve.

So, this Bill, which we are bringing in the place of the original Bill, is
essentially having all the features of the original Bill, but it is not exactly the
same because together with that, a few things are being added so that
citizens/depositors do not face similar situation as has arisen out of the PMC
problem. So, cooperative banks can also benefit from it.

Therefore, Sir, through you, | would like to appeal to the Member to
allow consideration and withdrawal of this Bill, and kindly request him to

withdraw his objections.
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qFIRT 3TETET: U I8 &:
“fep ST AT SRR, 1949 T iR HeNET R atel fIadd
Y ATY o bl SFHNT F&T el AT |”
...(TaEgT)
AT 3TETeT: 3T T P8 @ 6, olfcbT MY fI8ges BT YRT Ufey | 98 39 o1 Pl
ST & fad a1 fIdae 2 |

ot STATGENT NI (ReRTETR): T, ... .. ()
TTTIRT STEAET: &1, H diet X8T € | H+Y IR freryep e & |
...(TaET)
Y STATGENT NRA: AR, ... *....(Fae)
AT STETET: J3T PO dlcrT TS |
...(TFGT)
TR 3TETeT: T4 IB &6 :
“fep SepepRT fAFTHT SAfAIFIH, 1949 BT 3R HeMET B aTer faged
Y AT oI DT STTHICT F&TT b ST 17

TR I 83T |

SHRIMATI NIRMALA SITHARAMAN: Sir, | withdraw the Bill.

* Not recorded as ordered by the Chair.
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11.52 hrs

GOVERNMENT BILLS .... Introduced

(i)Salary, Allowances and Pension of Members of Parliament
(Amendment) Bill, 2020°

THE MINISTER OF PARLIAMENTARY AFFAIRS, MINISTER OF COAL AND
MINISTER OF MINES (SHRI PRALHAD JOSHI): Sir, | beg to move for leave
to introduce a Bill further to amend the Salary, Allowances and Pension of
Members of Parliament Act, 1954.
AT 3TEET: U4 I8 &:

5 AT TS Iad, T iR U IrfIfaH, 1954 @ iR Hemed

PR ATeT 8T bl R: AT DR T AN Y& B Y |7

TR IS 83T |

SHRI PRALHAD JOSHI: | introduce the Bill ...(Interruptions)

" Published in the Gazzette of India,Extraordinary,Part-1l,Section-2,dated 14.09.2020
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11.53 hrs

STATEMENT RE: SALARY, ALLOWANCES AND PENSION OF MEMBERS
OF PARLIAMENT (AMENDMENT) ORDINANCE, 2020"

THE MINISTER OF PARLIAMENTARY AFFAIRS, MINISTER OF COAL AND
MINISTER OF MINES (SHRI PRALHAD JOSHI): Sir, | beg to lay on the Table
an explanatory Statement (Hindi and English versions) showing reasons for
immediate legislation by promulgation of the Salary, Allowances and Pension

of Members of Parliament (Amendment) Ordinance, 2020 (No. 3 of 2020).

* Laid on the Table and also placed in Library, See No. LT 2480/17/20
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11.54 hrs

GOVERNMENT BILLS - Introduced ...Contd.
(i) Essential Commodities (Amendment) Bill, 2020°

SUUIHT HTHA, TWTE IR ATdSIf+P fraRor G & o7 F37 (37 S99 aved
TRRIE): 37ee Heled, ol M &G’y urgar &l 3R 9, # WRd1a &’all g fob
39 eh I JATFTIH, 1955 T 3R HLAET PR aTet feeh el YR PR Hl
RIS I
AT 3TEET: STefR o TERT S, T 3719 P& qieil d1ed 87
Y SR ST =R (TERMUR): W, 91 I8 & [ 399 PIg TeeHe el & | a9 T
AT I8 & b T&T ST et RaT 7T X6 T &, 399 Pls Techc A8l & |

ST 37T J SF f9ef 31 aTer &, ShT Teche &, ifhT 39 el Y BIs Tche
el 8 | g e § gg off el =iedm g b pfY Scure, WM Bl =i, Hel-Pe,
3R IUHIRRIAT T AT T8 A 81T | 39 [TeRID A BIASIRI, STHRINT R P&
HCSTHR YSiuferdl 1 g6 BrRIaT 81T | H ATe feefrar g féb av 2015 H aTef &1 @¥ie-
PRI §9 CIRE T HICTel 8311 T | a9 2015 H T[S aIRG RIS BUY BT STeT BTl
ST 91 BT S-SRI 9 8, ST8T 45 D0 el aTet AT &veb 200 U fdvetl
oTeb &Tet ST g off |
T 3TETeT : AR Aaw, S foet UR f$cet ¥ <= 8N, e 31T Iiferq |
&t refR 9 leRY: ISy, I8 §9R PIRNRET thsfoled W U WER & Fifh

there could also be some States where the business of hoarding is so rampant

that the State Governments may wish to regulate and place stock limits.

" Published in the Gazzette of India,Extraordinary,Part-1l,Section-2,dated 14.09.2020
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Hence, respecting the principle of federalism, the amendment must apply only
if the State Government by notification applies that amendment in its State.
BN e S A O aRE A I8 foeT er fobam ST R8T &, H I9ehT foRIe vl § |
SHRI GAURAV GOGOI (KALIABOR): Thank you, hon. Speaker, Sir. First,
with regard to the legislative competence of the Bill, the Essential Commodities
Act, the State Government could regulate the prices by fixing them in a
situation of price rise. This Bill deregulates certain commodities thus depriving
the State Governments of this control. This deprivation of this essential
responsibility comes without any consultation with States. This impingement
on State powers without any consultation renders the Bill ultra vires.

Secondly, Sir, this Bill is extremely subjective. The Bill does not define
extraordinary circumstances under which the Government may regulate. It
also does not define the two situations of 100 per cent increase in retail price
of horticulture produce and 50 per cent increase in retail price of non-
perishable agricultural food when its stock price may be imposed.

This creates room for arbitrary and subjective interpretation.
Additionally, the lack of stock limit allows corporates and traders with capacity
and resources to hoard the commodities. Hoarding of these commodities will
allow them to manipulate the market. Shortage of supply created by such
hoarding will have two adverse consequences. Firstly, it will cause the prices
to exorbitantly increase.

Therefore, | request that this Bill should not be introduced.
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PROF. SOUGATA RAY (DUM DUM): Sir, under Rule 72(1), | oppose the
introduction of the Essential Commodities (Amendment) Bill, 2020. | have
given a Statutory Resolution against the Ordinance which will be taken up
later.

Sir, | want to mention that this is an example of coercive federalism by
the Central Government. STERE<IT ¥¢C H UTAR @i STt 8 | Before, Sir, the States
had the power to regulate stocks being kept by people. It was necessary for
avoiding hoarding and black-marketing or seasonal shortages during floods or
droughts. This power was wholly with the State Government.

Now, this power is being taken over by the Central Government and the
powers of the State Governments to regulate have been circumscribed. The
power to fix stock limits has been rendered illusory. Through a provision and
an explanation clause, the Ordinance has rendered the concept of stock limit
illusory and meaningless. If the Ordinance becomes an Act, hoarders will

celebrate. This is to help the hoarders.

T STEAET : 3l S, T 319 Y fefeT &b IR H P qleiT <Ted 872
2N S GATRY SIS : 31eUeT SiT, 59 37 et Y 7l BF, I TRBR P dRPp A

AN T4 & IR ST ST | AT F 377Uk ATea I AT G Pl AT ared]
g fib I8 onf$ig 5 S, 2020 BT AT AT | I FHT W < H 78MRT off 3R
difherad BN of | I THY fhaT T et Bl gs off, i Pls TR T8t
T | STATINAT GRT AT I8 H ferant off |
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12.00 hrs

TR 3R Il AT 95 &l off | galery i &l s fomg A @R T8
SIS T 1T o | 37 GRReAfcRIl o Ig aTraede T fob fbart apr a1t Iust
ST T AR TS Bl 3R DA Pl 3MaedD I T A el | gAY I8
STTE™T T 1T o |

JTegel Heled, STl A Haw 7 Pel & b 39 SNifEHw & forw ot &
faremR & fofq 1T € | § aMuch H1eg™ & HFHIG Gewd Bl Jferd bRl <ATed g b I8
3ITEAT T A Ugel ST & JXFHATT Bl U BTs UraR PHcT aTs Ts off 3R 39
BHCT H GO, SIS, BRATUN, SRV HeT 3R IR Jael &b JE&IHAT & | I
qEgEHl 7 g A S af fevgan Wl ex & are o o € b g fae
ST T1RY | 3T UAT Il & fob 394 IS A8 el & fob 9 fel & BT fbami R
IS I T T8I BT |
qIIY 3TeheT : TH T & :

“fp 3TTereeh A ITUFTTH, 1955 T 3R HLAE PR aTel eI

YR:TATIOT R T SFAIT UST &t 11T 17

IR Tl §31T |

S I AT IRRTE: NI Feled, § fA9ge bl YRR B g |

....(cTaET)
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£ 3R O AR (TERFGR): TR, BIS TCTHS 78] ... (FIHT)
AT 3TegeT : 8 fawRr AR e 5 3T T 8 | H I < |
... (TIYT)
I STEAET : 3TICH TR 12. ST, BY q¢+ S |
12.01 hrs
(iii) Assisted Reproductive Technology
(Regulation) Bill, 2020

THE MINISTER OF HEALTH AND FAMILY WELFARE, MINISTER OF
SCIENCE AND TECHNOLOGY AND MINISTER OF EARTH SCIENCES (DR.
HARSH VARDHAN): Respected Sir, | beg to move for leave to introduce a Bill
for the regulation and supervision of the assisted reproductive technology
clinics and the assisted reproductive technology banks, prevention of misuse,
safe and ethical practice of assisted reproductive technology services and for
matters connected therewith or incidental thereto.
A1 3EGET : YT Tl §aTT:

fAfEeT 3Tk wRiaeT B & foTy, HErIT oo S Hiefiehl Aarsil & SouanT &

faRUT, I GRIA 3R AT TaaqRy @=T & foly qor I el a1 IdD
SITNTIe T ST JUaY R dTel e T QR:TATUT &R i SFANT & 91T |

DR. SHASHI THAROOR (THIRUVANANTHAPURAM): Thank you very much,
hon. Speaker. | do wish to oppose the introduction of the Assisted
Reproductive Technology (Regulation) Bill on six grounds, very briefly. Firstly,
the Bill violates the right to equality provided under Article 14 of the

Constitution as it discriminates against unmarried couples and those belonging

to the LGBT community by limiting access to assisted reproductive technology

" Published in the Gazzette of India,Extraordinary,Part-1l,Section-2,dated 14.09.2020
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only to married heterosexual couples. Secondly, it stipulates an arbitrary
restriction by only allowing ever married women who are mother to at least one
child to be oocyte donors. Thirdly, it does not create adequate safeguards for
the donor. It remains silent on the health risks associated with participation in
this process and does not provide for any compensation in the case of mishap.
Fourthly, it promotes arbitrariness by permitting the Central and State
Governments to issue directions to the entities established under the Bill
without placing an onus on the Governments to specify reasons for issuance of
such directions. Fifthly, it lacks proportionality while penalising offences. For
instance, the same punishment of a minimum of eight years of imprisonment
has been prescribed for serious offences as well as for any contravention of
the Bill’s provisions or the rules made thereunder. Finally, the Bill will give rise
to inconsistencies in practices governing the subject because there is no
synchronisation in this Bill between the provisions of this Bill and that of the
Surrogacy (Regulation) Bill, 2019.

For these reasons, | wish to oppose the motion of introduction for this
Bill. 1t is not ready for submission. | would urge the Minister to undertake a
detailed discussion with experts, incorporate recommendations, look at the
Surrogacy Bill that he himself passed here and bring the new Bill back to the
House with necessary amendments.

Thank you, Mr. Speaker.
AT STETET : A1 HAT i, T Y P& DT e 67
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DR. HARSH VARDHAN: Dear Shashi Tharoor ji is talking about the merits of
the Bill. You see, when we were discussing the Surrogacy Bill, many Members
used to say that why do you not bring the Assisted Reproductive Technology
Bill prior to that. This was the general observation. Now, when the Bill has
been brought, if he had mentioned about the legislative competence, | think we
are very much within the legislative competence to introduce this Bill. When
the discussion will take place about this Bill, | will answer all the queries which
have been posed by Mr. Shashi Tharoor.

AT STETET : T4 T8 &
"fSh FERICT UTH ST Uil frfept 3R erIcT U S+ Sreifieht ser &t
e 3R WA B & fo7g, HERIT TH S Senfiih! arsit & goudiT &
faRuT, I GRIEA R AT Taaqry &= & oIy qor I el a1 IqD
SITNTIe AT T Iy = aTel fIeIeh BT QR:TATUT R i SFATT S 51T |

SR, Tl g |
TN 3TETET @ JFHIT HAT Sfl, 37e freieh el qR:RATfUe i |

DR. HARSH VARDHAN: Sir, | introduce” the Bill.

" Introduced with the recommendation of the President.
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12.05 hrs

(iv) Bilateral Netting of Qualified Financial
Contracts Bill, 2020

AT 3TeTET : MscH AR 13, SHa! [HHeT AR S |
THE MINISTER OF FINANCE AND MINISTER OF CORPORATE AFFAIRS
(SHRIMATI NIRMALA SITHARAMAN): | beg to move that leave be granted to
introduce a Bill to ensure financial stability and promote competitiveness in
Indian financial markets by providing enforceability of bilateral netting of
qualified financial contracts and for matters connected therewith or incidental
thereto.
I 3TeTeT: U4 I8 &

TR T SUGE pReb i TerTied T YT B 3R fcraadr

SUEY B dTel [TeIeh Bl GR-EATIUT bR T SFANRT HSTT b ST I”

IR T el §31T |
ATTIRT STEET : HI1T HA T S, 379 feigeh el qR:TeATfue HIfY |

SHRIMATI NIRMALA SITHARAMAN: | introduce the Bill.

" Published in the Gazzette of India,Extraordinary,Part-1l,Section-2,dated 14.09.2020
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AT 3Teel: 91 9o, AIfcT 10 9 ST & |
(T
12.07 hrs

(v) Farmers' Produce Trade and Commerce
(Promotion and Facilitation) Bill, 2020

HFIT 3TeYET : Mg AR 14, #ff g Rig R St |

Py 3R T Bearer H3it; RN Ry T3 T gEe e JA (3 e
Rig AFR): AT sreuer Jeiey, H URTd R § fob W aiRRIfies o & Jore ol
81, S8l P IR TR, VY Pyep IusT &, [Aepd 3R ey Tl Tg Y T
BT ITAIT &R &, ST fcRyeicqs depfedcs AR el b HIEIH | ATHDRI
hIFCT T YR ST 2, BT JUGY DR o fo1Q; ITSIRT b Hifere g AT A= Iy
BT IJUST ISR et farT &b el SRRy THe TU J1SRT & a8 P Iu
T &, UReeT SR Fafer SaRTivge SR 31T TR SR ATty & dqd &
forT; Setarcii-iep STIR < foly FTedr S BT 3R IqA Fafered I1 IFb TSI
fersRaT o1 JueE R dTel [A8Te BT YR-TATUT B T AT TS bl ST |
A1 3EGET : YT Ul g

PYD IUST b, sh 3R BT el T T AT DT ITHNT R4 &,
ST fcreaeicne debfees AT el & HIETH A THDRT DIl
Pl R ST &, BT IYGY B b 1T IRl &b Hlfcres afvaR AT
faft=T Tor Y Iua IR Feelt fraT & orefe SRR Twey U
SISTRI < JTEX P IUS T &8, IR IR ey SieRrivaes iR
STRRID AR R g b Fae & 1T s~ R H

" Published in the Gazzette of India,Extraordinary,Part-1l,Section-2,dated 14.09.2020
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T ey Sier ol TR I Feifere AT I STNIeD fAwAT ebT IJuaer
PR ATeT [qeeh el JR:TRATIUC &R et AT U &I Y |”

...(ITYT)

AT 3TeqE : St TR o Are it |
SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): | do vehemently
oppose the introduction of this legislative document. The reasons are loud and
clear. The Farmers’ Produce Trade and Commerce (Promotion and
Facilitation) Bill, 2020 seeks to replace the Farmers’ Produce Trade and
Commerce (Promotion and Facilitation) Ordinance, 2020. The Ordinance was
promulgated on 5" June, 2020. My main objection is that Parliament lacks
legislative competence to legislate on this subject because the subject
Agriculture is a State subject and is in the Entry 14. Moreover, the subject
‘Markets and Fairs’ is also in the State list and is in the Entry 28 of the list 2.

The Constitutional provisions are very clear. Article 246(3) clearly states
that the State legislature has exclusive powers to make laws on any matters
enumerated in the State list. The Bill is regulating the sale and purchase of
agricultural goods and according to the Constitution of India, such a law can
only be brought only by the State Government as inter-State trade is covered
under Entry 26 of the State list. Moreover, through this Bill, the Central
Government is nullifying the APMC law enacted by the various State
Governments. The Central Government is not competent to make such a law.
So, the Government has introduced certain provision of interstate trade to

make the Bill look legal. This is a clear case of legislative overreach. The
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Government may give example of APEDA Act. The APEDA Act is for
agricultural export which is entirely a different issue.

| oppose the Bill because the Bill is directly violating the provisions of
Article 246 and the Seventh Schedule of the Constitution. The Bill is a direct
attack on the federal structure of Constitution. 2T $HR SiT &l S RUIE off,
D! AR PR & o1g 1R [HAHT T qaie BT & oTq I8 9T oTRIT ST RET 8 | 3

S9! AT | Uofg 3R gRITOT H TRT avh 39 foeT & RaeTTth ofFT 31iciol T o 38

g |...(Jg9m™)
AT 3TeTET : WY, HII I St |
...(ITYT)

PROF. SOUGATA RAY (DUM DUM): Under Rule 72 (1) of the Rules of
Procedure, | oppose the introduction of the Farmers’ Produce Trade and
Commerce (Promotion and Facilitation) Bill, 2020. Through this Bill, the
Central Government has over-written the State legislated Agriculture Produce
Marketing Committee Act. The worst affected States are Punjab, Haryana,
Madhya Pradesh and Chhattisgarh and any other State that has invested
heavily in public procurement and assuring Minimum Support Price to farmers.
The suspicion is that the Modi Government is attempting to implement the
controversial recommendations of the Shanta Kumar Committee. That will
have the effect of diluting public procurement, the Public Distribution System,

the Minimum Support Price principle and food security.
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Sir, farmers are seeing this as an effort to jettison the Minimum Support
Price mechanism and Government procurement of foodgrains.

That is why, the farmers in Haryana are up in arms and they are
agitating. The Punjab Assembly has passed a Resolution against this Bill. |
shall request Mr. Narendra Singh Tomar, who is otherwise a very mild man,

not to push through this Bill.

£} TR MM (BTATER): AT e Heley, H I IFRIY PRAT § [ Pb
IUS IR 3R MUY 37egreel, 2020 & YR:AUT H AT Ry Jaa Ho
TThIR N |

faeryes <Y et FamdT & deer 5 WRAIY Fler S Ared! ST & ded
Y I et F 1441 9fAfE & | I8 [G97% I5g WSRI Bl TR Yo, PR AT
R, TaTRAT IR odt & JTeTT W IR Tehdl ey i Tfeh I dferd T § iR
SATCIP YR Telchi=y B A afiid o=e & oo 3R &t ot erfershHor avar
& | 39 IR, T8 feryen HivjeT Qv ST ol 3R $iY & fIwy o 1ot o
I I DRI A dferd BR <l & | D A I FHT UfcepeT Faetd Il b Fqref
T fepeft oRTeref & o €, TE wepualiy febarm 1T & | ot o ey eprg At oRrEef 7
8l b BRUT I8 8T BRI 2 |

IE fIEd PIUNT ST &b Y H &, DT YFSRT BT gG i T8 AT 8 |
I ST & i<l Jeoh IOTR 3R TR I AT < DT 59 DARIE H HIURE S GRT
QNS0T b T[SITSeT HISE & | §1 &1 BIRUI 3 39 el b SEreere o H faRIe Rall & |
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SHRI SANTOKH SINGH CHAUDHARY (JALANDHAR): Sir, | rise to oppose
the introduction of this Bill under rule 72 of the Rules of Procedure and
Conduct of Business in Lok Sabha. | oppose the introduction of this Bill on the
following grounds:-
I & ASYA 7 &b TB 3MMSTH TR 14 R oS T8 U TCT Foolde & | TRDR
VT IS et &1 T Febell &, ST TS Y Aol UTer & qTex & |
QUIOHRAT Qe & T8l ¥CC i ST UTes] 8, I8 f9eT ST T vl & | 151
QIfRAT T G PR b AT g F8l bl HUST RecH iR THUHUT Rgees r off
GH R T, g AT bl ITeh! il bl el Hedl =Tal f¥¥eT T |
IS S Y T /193 N 9gd-4 Y9 Wihedr AT, HUS! bl Hhi 3R
T A & | 397 foet & dgd o fopedt off aRg & g I1 9 781 o T Jahdl & | 39
HIRT SR T F ST Y 31T &, ST 5T BT i BIlT & | a9 2019-20 H 7 I
 USTTE &l 3,600 RIS UV et |....(Qaem)
T STETET: HIFHIY S, 519 fdel W QX1 = 8lcll &, T AR 9 IoTY 31 & |
...(TTE)
AT 3Teder: 2 Rt g AR SiY, 7 AT P& DT <ATed 87
..(aET)
AT 3Teger: #f Wec 7 Sft, 59 foet wR fecet 5 =r=f 8nfY, a1 a-7 arier &,
3TeT HiepT T |

....(TTET)
T STEAET: MMUD! T g I TgeT AIfC ST TATFRY o7 |
St VTG J (WRAR): SR, T 8T & 81 A1V | .. (SIare)
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T STEAeT: el BT | $9 ORE U WS el 8l €, 3117 43 S5y |

...(TTE)
£ e Rig AR R STeuer Heled, 991 98 8 3T € b 9% ey &
ferog ot =it &t Reerfer JaT & ST & | U o= BIeTaS b 1S, eI oIl & fob 39
STEATLT & HTEIH A Y &b & H AR febaarr bl Reerfer F shifciepRY sraelra 1 ared
& | S8l dP I oI I Afth T a1 &, AT 39 AMel § H A& DI Fad PRMAT

T § fob T it i Ui A 42 H SFRivdIy dTfory e TR Bl Sl & |
g1 37 TE & fob febelt oY o, AT & RIS SATUR b Feel H B[ a1 T
SIAPR Fel AT T & 3R 384 PiY Ieure | AfFAfer € |

HIFRT STETET Sil, H 31U H1egq A Ger I g HT 3108 AT T8l § fob 31T
ST T R &, IGH P AT IUTE YT Rl & SR I8 HUST H I eIl & |
Td g€ YT IUTS Pl HUST H AT 8, T IHDb HUR HUS! $i¥, GRaE &b & 3N
IR ¥R & B € | HUST § SIG-0er T I Sleil SRR S IS &l il Y
I PR & |

3 R TE LA SR & ST ar (i3 o7 & febar bt g g
A Hfeh Rl | fbar ST 3TuiT thefet Hel H fehed) eam_Y ol <r T & <l S TaRY I
AT BT T BT, el SR, fobd™ 91T R ST, fh ST & SOFTT, ST IRy

@l Al T AT &, <ifebT T, ST @9 T Fad §9T ScUTe-ehdl | &, ST 3T

ICUTE DT g I, G T DR DI, TA T PR bl IR DY ST I8 T DR DT
3ITST e DR &l AT | ... (FaLT) H FHSIT § fob 39 e &b HIEIH & I
SITSITET YR 2T T e aTell 8 | ... (e )

AR 3TEe Jeled, H U JTedH ¥ <9 "R & [BAMI, oD g P
STTRH 3IR Y A TE 3MTUE AT AT1S< § (b Ig SNl e 8, Foraep! 371t e o
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ORI TP ST R8T 8, 399 TUIUHRAY T OR @bl theb =Tal TSl | 3R I1SY 2T
HfSAT Tl | ST BT 3UT Tae & | A P aRfT & SR S ¢S 81T, I8 $9%
HTEH Y ek BN | GRT, R TepIR bl 1T epel ST V& €, fob THUdY OR thiep UgTT
3R HeTHT FHST HT RUIC 8, § ARBR & 3R A T8 ST d1edT g b I &,
T} T SR G 0 1S T el o ATt € |

e FAT TR HIET St b 3T & qTe guT A T BHCT T ST SAJAATY
gl g% off, ST 201 SIS § F HI St & wIfcd H W WRBR 7 200 LT3N
TR 3 febarT 3T ST gHURT off, I W T 50 Hfcrerd HAThT BISaR & 3R BRIH
& TITEdT ST B ST @Y E | ..(aY™) 39 f off YR @1 B T ST |
fHRATT T SUAT IcUTE da bl TIAT [Herl, AURT |l ATSHT 5T A T 81,
YRR WR R0 81T 3TR FeeTTs o HAorqa 8R1T | By b & § i) Farer s aiik
ST I8 ol fFder it de 31k Wl oeb UgemTT aT ST I fhIT T I 3T dTel

el H B dTell & | YT Igd-a8d F-Ids |

AT IeTeT: U I8 &

&, I @R o Adelt T Y Taaar & SUNIT IR &, ot ufaeaefarad
JepfeTch TITND TTell b HTETH A ATHDBRI DIFdl Dl G I &, Bl
SUGY PR b foTu ITRI P Hifcres afRvER AT Y= 5 Y Iust aiR
el faeml & 37elT SRR JHst U J1STRY & §TeR b IS Pl &,
uRee 3R et SiaRIiva® iR A IRTd AR iR AT & FaeH &
foTT; Selercifvrep eI & foly FaTed Sfer bl 3R I Faferd T Idqh
3TN w1 Iuse e dTet faeIe T GR:eRATUd SR i SFHIT T
I SIY”

IR T 1] §31T |
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ATTIRT TEET: 3T A1 531 it feriep aT qR:eemfud o |
A s Rig AR« A1 et Heled, H faerie ol qR:eRIfid HRar § |

HEAIT 3TeeT: 3TScH A6 — 15, AX+g 98 JFR ST |
12.17 hrs

STATEMENT RE : FARMERS' PRODUCE TRADE AND COMMERCE
(PROMOTION AND FACILITATION) ORDINANCE, 2020"

Py 3R R Searer WY, AR Ry W3 T e I JA (3 R
g dmR): AR srede Heled, H Pue IuSl UR 3R Iy (Fae 3R
ARGATERUT) BTG, 2020 (2020 T TP 10) P TR GIRT Aceplel (A& a1
ST & BIROT T T2 aTeT QIRATHE foaRuT (fReet ToIT RISt FRh_un) T Ued

R I § |

T JTEFET: JMMSCH 6 — 16, X5 98 AR ST |

...(cTTET)
4} SR IS AN (TERTIYR): TR, &5 dlef ST | ... (Faer)
A1 3TEY&T: 3TUDT 3FCH a% - 16 WANCH B |

....(cTaE)

* Laid on the Table and also placed in Library, See No. LT 2481/17/20
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12.18 hrs

GOVERNMENT BILLS — Introduced — Contd.
(vi) Farmers (Empowerment and Protection) Agreement

of Price Assurance and Farm Services Bill, 2020

Y 3R AT Bearer J3iY; IR Ry T3 T gRe IS HA (3 e
Rig dMR): A1 aredre JRIey, H RS dRal 8 fb U Py RIRI UR ST fysaer
3R uReefT AT § UREuRes B9 A FEHT BRI DIFT TR IR By A13fl 3R
AT Y IcUTET & fIhT & 1Y PRY-BRIR HAT, TR, 2Aiep feherratl, frafeet ar
IS AT H PR fAShaTal o AT HYD] bl FRETU 3R ITeb! HLAh PR &, UG
RAURET T AT 3 e AT IFD AT A5 BT Iuee R dTet fIeye Bl
QR:TATIUT R 2T SFAIT &1 ST |

AT STEET : TR TRl gaT:

“fop U BT BRI W ST foreqer 3R gReeff AT F aReRe w0 & Jeqd
FATIRRT HHT HUNET R P Jarall iR 9 HY Iurar & faspa & forg
PY-PRIR AT, UK, oy fasharatl, Fafadt a1 a<i A& § Hear
ferSheTTalT & AT bl BT ARGV SR ITeh! HLh PR &, AT WURET BT
TAT SHY T AT ISP MNP fwIT BT e R aTel [A&TdH Bl
YR R Hl SFAfT T Bl S 17

Y TR IS AR (FERTYR): TR, T3 SIGRT [TeIeD b e rede Bl faRIe e
S ET &, il AR ATed - I8 B TS & fob f&rgrecl= &l pfy el ol 3R

IGP ST DI €T DR Pl PIAT PRIR B | ... (TTET)

" Published in the Gazzette of India,Extraordinary,Part-1l,Section-2,dated 14.09.2020
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TR, P-RaTege o & Use] & — T THYHUT 7R TURT Ufeedh HIFARHCE o |
IE SHTRET 7 QT TSl BT BHOIR PR DT DI PR IET & | H 3b IR F garar
‘é;l The priority should be to ensure that the farmers and producers have
adequate bargaining power and they get a price higher than the Minimum
Support Price (MSP). The ordinance does not ensure these two key
requirements. You are ignoring the unequal bargaining power between the

small and medium farmers and the sponsor of aggregator or the farm service

provider. ST &7 ST fehaT=T Hifefeh T, ST 3TY HWIG ST ATEC &, T8 ST Tl
g | It is a fatal flaw not to stipulate that the price shall not be less than MSP in
cases where MSP has been fixed and declared. A convoluted and totally
bureaucratic dispute resolution mechanism will leave the farmers totally
exhausted, poor and beaten, whatever the outcome may be.

S # PEdT § fob AR AT8d 3N $HH! U4 of SIfg | 389 [T
ST UUT H GRATAT ST &T § | 3T {5 Bl 3R SHOIR PR I HaTIS IR & AR
1T R & fop I8 &H Pl bl TRl & foTq Ral & | TS Ao ST feeT IRl
fhaT &, 9% AR fh=AT=T T FAHTT T |

PROF. SOUGATA RAY (DUM DUM): Sir, under Rule 72(1) of the Rules of

Procedure and Conduct of Business in Lok Sabha, | oppose the introduction of
the Farmers (Empowerment and Protection) Agreement of Price Assurance
and Farm Services Bill, 2020. While mentioning this Bill, | heard a small, short
comment from you. 379 $&T fh Ig Divede BIHT & | &, T8 Direde BINT & |

This is what the farmers have been fighting against for so long. 3§ fheT
biUcioRee & BT o IAT ST |
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AR JTETET: S IR AT HT BT, 319 IH IR ST H T hiforg |

TY. [N IR GR, J37 U e dlef S, 39 R fScel 5 918 H dlef ofil | This Bil
would subjugate the farmers at the altar of a handful of crony capitalists and
would prove to be a death knell for agriculture. This is a draconian Ordinance
aimed at subjugating the farming community and abolishing the livelihood of

crores of people who are allied with the grain markets and other market

systems. R, b & Tl Bl foTaT T 3R THH TS-9S PBfUCorRe IR gl
TIT I ART Dlrgare BIFHT BT |
DR. SHASHI THAROOR (THIRUVANANTHAPURAM): Thank you, Mr.
Speaker.

| would like to support my colleagues who have already spoken, but also
to oppose the motion on the following three constitutional grounds. First, the
Bill violates the basic tenet of federalism enshrined in our Constitution. It is
beyond the legislative competence of this House to enact a law on a subject,
that is, agriculture which falls squarely within the domain of the State List. It
also seems to operate on a misconstrued understanding of the Concurrent List
because it does not acknowledge the provision under Entry 7 of the
Concurrent List that specifically excludes contracts relating to agricultural
lands.

Second, the Bill endangers the right to food of the people of the country
that has been recognised as a Fundamental Right under Article 21 of the

Constitution by the hon. Supreme Court.
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Third, the Bill replaces an Ordinance that was brought into effect during
the national lockdown despite having no nexus to the COVID-19 pandemic. No
specific exigencies have been met. The unwarranted promulgation of the
Ordinance, that constitutes the foundation of this Bill, has sadly precluded the
Bill from benefitting from any expert opinions or stakeholders’ suggestions.

Mr. Speaker, we have just witnessed the Finance Minister withdrawing a
Bill because it was ill-considered and unprepared for passage. Let us not have
this Minister make the same mistake again. | request him to withdraw the Bill.

Thank you.

T STETET: 3ATY Bl T & I & faRg &b e I R < |

...(ITYT)
SHRI GAURAV GOGOI (KALIABOR): Sir, | hereby completely and totally
oppose the introduction of this Bill. This Bill is a severe limitation of States’
rights and responsibilities. It is making a unilateral decision by the Central

Government and is against the principle of federalism and decentralisation.

art-arft FHAT HeIeT =1 BeT & fob I8 et fhATl T STIa! ST & | I8 s
STISTIET 781 <l 8, TE PUINC Pl ITSIIal ol & | 31T fHAHT Dl ST BiepR, gLt
SISl BIART Pl < I8 & | 39 9 § Teqdl &7 DI Ieoid 8l & | 39 a1 o
P T TRETT fhT UhR I BRI, ITPBT DS ool T8l § | DIARE YT &HdT
3R 9Ifth & GRT fPAMT IR AR M | fEMT 1 ST I Jed e anfey,
I DT PIg Ieoid T8l § | M 37 et I Sfefengell tuadt &l ger &,
$9IeTY 98 ¥ fobarT 3T BHR R b AR b 39 et T faRre el & | &9 ared!
for 31T S foeT T 919 of | g=aTs |
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4 warE fig 9y (ATeeR): ree q8iey, H 59 f9eT & foRiy v g, Flfd
TRPBR FHAT HIART 3R Hexforod &Y I I & | IE et TTq D UTeR D GH
FRAT & 31R S & havel ISR DI HHISIR FRal & |

g, ST §¢ BUCioRed &, 3% URT deil STet 3R S fob A) TRt =1 wer fos
SO WO BT p1s sh 181 & | Bifde d ff R e H gge WA WMRIRAT 8§
Fifcs O off 3R H FHeI & b 3FR I8 f9eT Uy 81 1l 8, I8 et I8t o
SITT & AT [T T Tl ST WTaT Wi o 8Tl 5 Tt SIgT | 3R GofTe <o +F #i
eI H o ST NS T 8, I U el e =1 7 |l 59 faet &1
farRre fopaT & | 7 SFRIY &Rl & fob 3qeT aTaey foram STy |

&Y T RAE AR : AT 3TeTe FRIeY, IR b foe ar Iraiifcrep favrer &t ar
T MUY &l & | offhT, 3 H 39 Hd T g fob ol T I & IR A fuR eoh
AT & TN IHDT TERTS TP T AT | AT T8 [IeRIe 8, T8 Usel aTet fIeies ),
<Te D A AR H HeTer T AT &1 | F AT fIerde Ueb-gaw & Bl
Pel folep © | 89 A 3 a1 DI Jell-HifT ST & o ST 5 86 Hfrerd ®ic foheT &,
ST 2T BN T I9T HH P ¥he IR Tl R & | I8 Sf BleT fhae &, 39 B
fehT b IeUTe T elicgd ST BH &Il & fdb a8 THUaT o1 Y thrgar 8t of urdm
€ | BIC bl dTeTl [T Tl o 310 Wl A FHieer & &R T & fR lg gorT ot
IGb W § 97 DR I TR TET Il & | 37T YRT &1 SR T Fefighe °of hl
1T St & fob Teget VT R, ORFH UTHT &6 T, el QT al T hfenaT 3iR
HISTITIOR BH o 3R Hall ol [AffReH=or 81 | 3 |e aId HI90r o foTg off Sl &,
ifhT ST Tare & ATe™ I 99 9T & SR gg ot 1 77T & dF I ofRT 3791

YT AT Hel IR R 17T & | 5 3ATTh HeTH I e § & ATUE DR dracl]
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g o Uep O R TRBR T g R YT ST “RIGT 8141 ARV feb S &7 [ 1Y
€, S BT P! T BT DR AR AXPR Bl & | § I§ I1T Ugel WY P8 IpT § |
T, AT G ST dTell Tie €, 399 a1 ol fyth hrieT & BIer € | &g
AT gfch 59 et & d1e AT & Wl e Uga AT | fbeaT b Wl o H1eel H fopedl
ol JebR T PRI S fefeT H 15 & | WT BT ATt T Beb [P BT BN, Tl b IR
o fedT TebR T PRI 181 81 el & | BRI chelel e b ol 8T Fepell & | H 310
e § ST § 3R 9 e dTet fb_a T atetall g fob JH 31 el Wil & ofl, TFe

3rTST S el ST | H Y HeAT8 & Fehdll §, TRDBIR bl (el JISTHT bl o1 < bl

g, 31T ol W ol Hehell , ifehT I BIC Ihe dTel [T I 8erTaTE AT et T
PIS 3MSHT 31 WIS, I8 FdeR H ¥ 8l 81dT & | 39 Uac & AT I d
ferepfaeT B, fFISHT fF7der Tt Tep UGRTT, T ep cTebeileh Ugai, Wl <Ieb UAT UgeiT
3R 38l 3R AfYep U b SATYR UR Ueb fHATT Wil T, FeuTa T AR STel
YT Pl T ST T ST IedTe bl S qod Al | G, S &fch BRR
31T &1, UTelT 81, Urepfcrep fuar &Y, Afe Je fhar &l el &1 | 3FR et 37
R Bl BT 91g AT Jog & ST & 5 PRR H 81 I8 Ieeid 81 fdb SRR g1
OIS Hed RIeT 3T UR ST ol SRl ST Hfierd fohearT &bt fiyer | gaafore &
31T T T Tl HEleg b HILIH A UG BRAT aTed g b HiY BT Sfia gae
qlel & U €, 3ATT |e T 3Tefaie goiep! ol | &=aTe |
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HFIT 318l : TN IS 8

“fop W Y RRI qR i foysuer 3R areel Afer § greuRe v 4
AEHT BRI DT HIRET R BT JdTAl 3R A1l Py Il b
AT H PR fAshlTall b ATeS Peiebl T AREIUT 3R ITeh! HLhh bRl
€, ISR BT Dl Tl SN FEe AT ISP AN fIwai o
SUEY HR dTel TTeRIeh T R:RATIU - I AT T Bl Y |”

IR T g |
ATTIRT TEET : A1 H3T S, 319 fereh el qR:TTU I |
£ s Rig AR« A1 3rere) Jeled, H e ol qR:EITfU vl & |

12.31 hrs
STATEMENT RE : FARMERS (EMPOWERMENT AND PROTECTION)
AGREEMENT ON PRICE ASSURANCE AND FARM SERVICES

ORDINANCE, 2020"

{1 3TegET : JMMscH e — 17.
it 7R7s Rig AR S |
Y SR AT Searer w33, JTToT T 3 TAT GARRIT o7 HA (37 R

g arR) : AR Srege HEIeY, H pue (AARKDRUT 3R HREIUT) DT AT

3R P FAT IR FRIR TR, 2020 (2020 BT FEATDH 11) P I GRT bl
fIETT ST T & BRON DT AT AT ANRTHD fIaRuT (&<t TAT IS TReehRu)

AT J&oT R IGT & |

* Laid on the Table and also placed in Library, See No. LT 2482/17/20
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12.32 hrs

GOVERNMENT BILLS - Introduced .... Contd.
(vii) Factoring Regulation (Amendment) Bill, 2020

HFTIRT JTe&T : 3MMScH —eN — 18.
et e draryor S |

THE MINISTER OF FINANCE AND MINISTER OF CORPORATE AFFAIRS

(SHRIMATI NIRMALA SITHARAMAN): Sir, | beg to move for leave to
introduce a Bill to amend the Factoring Regulation Act, 2011.
AT e : UH TS B
“fep e fAFRM SIRITFRE, 2011 BT HLNET B dTet [T Bl
YR:TTIUCT R T SFANT USH & ST I”

ORI e 8311 |

AT 3TETET 1 JFHIT HAT Sfl, 37 ferieh ol R:e1Ud HIfT |

SHRIMATI NIRMALA SITHARAMAN: | introduce the Bill.

" Published in the Gazzette of India,Extraordinary,Part-1l,Section-2,dated 14.09.2020
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12.32 %> hrs

(viii) Banking Regulation (Amendment) Bill, 2020

AT 3TETET : TS Hox — 19.

AT fH T TR St |
THE MINISTER OF FINANCE AND MINISTER OF CORPORATE AFFAIRS
(SHRIMATI NIRMALA SITHARAMAN): Sir, | beg to move for leave to
introduce further to amend the Banking Regulation Act, 1949.
AT 3EYET : YT Il G :

“foh JehepRT fAfRm STRITIH, 1949 T IR HLME B dTel (T8

T QR:TATIUT R bl STFART T&T bl 91T |”

PROF. SOUGATA RAY (DUM DUM): Sir, under Rule 72(1) of the Rules of
Procedure, | oppose the introduction of Banking Regulation (Amendment) Bill,
2020.

The Minister has just withdrawn a Bill. She had brought it earlier and |
see in the interregnum between the two Sessions, the Minister has
...(Interruptions) o ﬁ’s‘ ERIS g1 ol ??...(W)

AT 3TeET : 3 PRIATE! I FepTeT f<aT S |

....(cTaET)

"Published in the Gazzette of India,Extraordinary,Part-1l,Section-2,dated 14.09.2020
* Not recorded.
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PROF. SOUGATA RAY: Sir, have | used any unparliamentary word?
...(Interruptions) What is the objection? Sir, through this Ordinance, the Modi
Government has brought all District Central Cooperative Banks and Urban
Cooperative Banks under the Centre’s control and designated the Reserve
Bank of India as a regulator.

Power has been taken to alter the membership structure and the
financial structure of the cooperative bank which may result in transfer of
control and management to strangers and predators. The motive behind this
Ordinance is that all major financial intermediaries should be under the control
of the Central Government and all those who are in the management of
DCCBs and UCBs elected directors should be obliged to the Central
Government.

This Ordinance is a naked aggression on State’s rights and coercive
federalism is on display. Now, the State was the controlling regulator. The
State Government was the regulator as far as the cooperative banks were
concerned.

Now, the States are being removed. State’s power is being taken away.
The control and supervision of the State Government is with the cooperative
banks.

DR. SHASHI THAROOR (THIRUVANANTHAPURAM): Sir, | too wish to

oppose the Motion of introduction of this Bill on the following grounds.
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The Bill proposes alternations in the regulation of the cooperative banks
registered under the Cooperative Societies Act and impinges in the federal
process of the State that has been prescribed by the Constitution, since it is
the beyond the legislative competence of the House ...(Interruptions) to
legislate on a subject which is in the State List ...(Interruptions)

HON. SPEAKER: Already removed.

... (Interruptions)
HHSHT BT HATET H A5 HAT T=AT WRE ST 3R Al ST AATAT F Io H3
(7Y STSIT T AEETe) : 71, UHel Reed T Regd HIRT I. . (caerm)
THE MINISTER OF PARLIAMENTARY AFFAIRS, MINISTER OF COAL AND
MINISTER OF MINES (SHRI PRALHAD JOSHI): Commenting on personal
attire, T @1TT b AvE & T 91 ) Hepdl &, olfhr] %WW@H@T% | Being

a senior Member, what is he talking? He should apologise unconditionally. It is
an insult to the womenfolk. He should apologise. What is this? ...(Interruptions)
JE gTfefamve! &l € I...(Ta9™)
DR. SHASHI THAROOR: Sir, may | continue? ...(Interruptions)

Sir, | just want to stress that ...(Interruptions)

Sir, it is beyond the legislative competence of this House to legislate on
a subject that features in the State List, which in the present case is the
Cooperative Societies. Since federalism forms part of the basic structure -- the
doctrine propounded by the hon. Supreme Court -- encroachment on the idea

of federalism amounts to violation of the basic structure doctrine as well.
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Equally, | am sorry that the Ordinance that this Bill seeks to replace has
been legally challenged and the matter is pending before the hon. Madras High
Court. Constitutional experts have argued that it is against propriety to legislate
on sub-judice matters. You yourself, hon. Speaker, have expressed the opinion
that we should not even be discussing sub-judice matters. Can we have one
rule for us and one rule for the Government?

Finally, the selective ordinance-making powers provided under the
Constitution have been abused by doing this without referring it to a Standing
Committee. Such a crucial subject such as the regulation of the banking
industry should have at least taken the views of the Members of the Standing
Committee.

| would request the Minister to kindly withdraw this; offer it to the
Standing Committee; and then bring it back to the House with all these issues
taken care of and the court matter settled. Thank you, Sir.

SHRIMATI NIRMALA SITHARAMAN : Thank you, Sir. Cooperative Banks in
this country are regulated by the RBI since 1965, and this Bill actually only
seeks to extend the applicability so that some of the banking regulation laws
are also going to be applicable to them. Why was this necessitated? First of all,
the State Cooperative Laws are not being proposed to be amended. They are
not at all being touched. If only Prof. Sougata Ray can listen rather than get
distracted by other factors. The State Cooperative Laws are not being

proposed at all in this amendment, if that is clear to him.



14.09.2020 714

The other thing is that in this amendment what we are trying to do is only
to look at those cooperatives, which are using the word ‘bank’, and therefore
are receiving deposits and dealing with deposits. To that extent, the legislative
competence of this House is absolutely well established under Entry No. 45 of
the Union List. Regulation of banking also comes under Entry No. 43 of the
Union List. Further, as per Clause 2 of this Bill, it would apply only to those
cooperative societies, which use the words ‘bank’, ‘banker’ or ‘banking’. So,
this is not anything to do with all cooperative activities of a cooperative
institution. It is only restricted to those activities, which come under the name
of ‘bank’, ‘banker’ or ‘banking’ that we are trying to regulate under Entry 45 of
the Union List. So, the competence is very well established, we are very clearly
saying that we are not looking at the States where we have the State
Cooperative Laws, that will remain wherever it is, and we are not touching
them. So, that is one thing.

The next issue raised was that there is a legal challenge in some court,
so this House cannot deal with it. Let us first of all understand that there is no
interlocutory relief, which is being provided in the court. There is no other direct
direction also given by the court in the matter against the operation of this
Ordinance. So, that is the second point, which hon. Member, Dr. Shashi
Tharoor, raises that it is in the court and several times you have referred to
matters being sub-judice. Here, there is nothing at all, which is stopping us

from going ahead with the Ordinance.
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Another point that was made was about being ‘devoid of potential
benefits and lacking inputs from the Standing Committee’. A number of
cooperative banks have weak financials. Without taking much of your time, Sir,
| would just like to highlight the number of such institutions, which are in a
precarious condition. | know and | repeat this. Have we not had calls from all
sections of this House saying why the PMC Bank matter does not get sorted
out at the earliest? Why can we not do something about it because the
depositors are really suffering? So, what are we trying to do? Kindly look at the
number of institutions, which are cooperative and in weak financial situation.
There are 277 Urban Cooperative Banks that are reporting loss.

Sir, 105 urban cooperative banks are unable to meet minimum
regulatory capital requirements; 47 having negative net worth and 328 urban
cooperative banks have more than 15 per cent gross NPA ratio as of 2019
March. So, we need to have depositors protected and this protection will aim at
protecting the depositors about whom all of us individually are concerned and
we, as representatives, have to sort out the matters at the earliest. This is what
we have come here with. A number of cooperative banks are weak; | have
established that, and to protect depositors and public interest, early legislation
is required. | seek your assistance, Hon. Speaker, Sir.
qFIRT 3TEAET : U% T8 &

“fop SRl AT SRR, 1949 T IR HeNE R alel fIadd

T QR:TATIUT PR bl AT T& bl 1Y I”

DRI TG §aTT |
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ATTIRT STEET : A1 HA T S, 319 freigep epl qR:TeATfue HIfY |

SHRIMATI NIRMALA SITHARAMAN: | introduce the Bill.
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12.41 hrs

MATTERS UNDER RULE 377"
RT3 ET : AT TSI, T AT Fe) T 31T 719 377 & 3l
Tl Bl SO T AANRT UG 1 T8 8, I 0 HHel &b AN IS BT Fad &

Uool UN IfATd B I I+ BT HE PN |

(i) Regarding conferring ST status on left out Gorkha Sub-Tribes
SHRI RAJU BISTA (DARJEELING): As historic documents show until 1941
census, Indian Gorkhas were collectively recognized as ‘Hill Tribes’ and listed
as ST in the census reports. However, this status was taken away without any
consultation or official communication with these tribes in the 1951 census.

Currently there are 11 left out Gorkha sub-tribes — Rai, Sunwar,
Gurung, Mangar, Newar, Yakkha, Khas, Jogi, Thanii, Phujel, and Dhimal who
are awaiting for their Hill Tribes status to be reinstated.

Recognizing this historic injustice, the Government of India has
constituted 3 committees to expedite the inclusion of 11 left-out Gorkhas sub-
tribes as ST since 2016. However, there has been no outcome so far, and the
reports and recommendations of these committees have not been made public
till date.

This delay is denying the Gorkhas their right to historic and cultural

roots.

* Treated as laid on the Table.
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| request Hon’ble Minister for Tribal Affairs and Hon’ble Home Minister to
kindly expedite the process for reconferring the ST status on these 11 left out

Gorkha sub-tribes.
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(ii) Need to review NCERT history text books

Per g Rig Ivact (BIRTR): Ui AR Sfier, d¥epfcr, Teepa 7T 3R
T YR &2 & GG ST SSIeiloll, hiHleliol geaTis ST ol femaif & faery
&1 & 3IR 3 4wl o SR SR faivor 81t %&d € | uvq 3 faeman & areaq 4
SUSY ST &l UTHTOMRT Giw & | 37 fIemsh § Ui YRT & G§ § Iu=ay
PIel I 81 YAE, 3Tl SRV iR ALY & bl JFIal &b Ry 8l foeryur
fehaT ST YT & FOIRaRT AR APl bl UTefi=iaT U ST Tl (=0 IgIcd el 8l
T BT 8 | $9b AT NCERT 1 38R &1 AR wamai T el 7 IfeerRad
T FHERRT § SR aal H gfofd oAl § fRIeTRT 8 | 7 fGafor @ &3 e
o foTU ST AT ST ST Fg STovl & |
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(iii) Regarding establishment of a Skill Development
University in Kalaburagi

DR. UMESH G JADAV (GULBARGA): The then Skill Development and
Entrepreneurship Minister had announced establishment of a Skill
Development University in Kalaburagi in the year 2018 as a step to fight
backwardness of the region and pave the way for development.

Skill Development University is a must for empowering youth of
Hyderabad Karnataka Region which has been accorded special status of
371(3).

Therefore, | would like to urge upon the Hon'ble Minister for Skill
Development and Entrepreneurship & Hon'ble Minister for Finance through you
to sanction the Fund for this project which will be a milestone for the

development of this most backward region.
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(iv) Need to set up a rail coach factory in Tikamgarh district,

Madhya Pradesh
ST A7 PR (SIPTTE): AR FIERT &8 & I CIPHIG - BRYR el § el
HaTd U &Y gaht & e ot +ft ST frer sitenfies ft F fse gu | AR Y
TN 5 g1 AT H T8 &b gar aif U &Rarl HERI el 3R Ul xR & |
ISATR Bl S F afS S iTe el 5 Yot el ST T BIRITT =AU fohaT Siar &
I8 & o 3TNl G 5 UF §aTa Bl SRR IucTed IR H HeID g 81T
Ud ST ST 8 o Sitenfies e ofter TR & STRY ST | Yot | W
PR AT B DT T IDIeT UG DR ] FEAN T&T o |
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(v) Need to construct 4 lane bye-pass road connecting NH 96 to NH
231 in Pratapgarh Parliamentary Constituency, Uttar Pradesh

Y FITH Tl THT (FATHTS): H TS GRae U ISR FATerd & JFT ST TTedl §
5 TR Ad T & TAFIG (STR U< & TF T 96 & TS T F U7 T 231
FEUTeT TR b g dTel 6 o< 918 g +a70r &g Y sifermevr fopar mam & b
3T FHfor Shefet 2 o1 T 8 IR €, STaifeh a8 aTS Ut 3l Hecaqul /1l 81
Ter &1 AT AT Alehe o TRATIT 1 G T8 AN bl S P BRI 31
ST TelT JRT 8N | SATTY S &TS U T 4 i (¥ R T bE X |
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(vi) Need to construct a ring road in Kuruksheta city in Haryana to
ease traffic problem

A} e Rig $ (FHAT): POaT TEMHRADICI [THURIEG eMfeied TRI & | 98] W
134 i Torel & | TR 9 femiig weret 8 Y aoig i g8l TR &Y aY ofral bl
AT H Q-Qer § wieed SR HgIe] 3 & | A1 3Teg el Sil, Poal ST o forg
Ueh 81 HSD & Sl e P A1 Y eheT PR HAT-Usdl-GRI Pl TR FMepeldll & 3R
RIS T T Rl & | ISP IR I8¢ HIS Taci! & 3R IRT AN thep FHRT

UR9T REAT & |

PR TRDR H (98T & b Prodi o 3R Uep N7 RIS §18 STRY Tfeb Prodi b
CTNTT 2T T SI-fQeT § 37 dTet T TR A3 DT e T FHRIT  fooTey
foreT &b |
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(vii) Need to take measures for welfare of landless and marginal farmers

ST.( W) fpfke daoiwd e (3r9eETe ufd): &RT fam, <o & forw
ST W8T & | 3TU-310 39 ¥ 37 I YT 98T o, el He-id PN ar 31 JeT
PRAT & | ST IoT8 W &9 3 IR R BT & |

W I @ IRBR A 3R | & AT FERIAT It ARy SR goygedy
et AMBY | TRBR GRT AT HT FSIAT &1 AT AT & I8 "WIISR [ DT &
firerctt & | Icrd {3 RS IRT ST & ST &5 AT BT ot AT & | U aviel
AR BIC-BIC M =T BT TRBRI SIS P QIS & PIs BIIST B & |

™R WHR F 917 7 5 57 a1t & urq Sl =181 7, fSHar @1 @rar
STHI H HEId PR BeIel UaT BRd €, U Gl AR b @l ot foher & R )
o T ST =M | g9ep foTq O BIe, ST SR HoTey fehTel el QX <9  3fefiT
RISt g1 B1fey, dTfeh I Tep oI Ugd |
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(viii) Need to develop a bird sanctuary on the land adjoining Ghonga
(Kori) dam in Bilaspur Parliamentary Constituency, Chhattisgarh

£ e W (FAmgR): R i I & [AelQR (S<iTe) & 3
STeTeRT (PR §1e) RRAT B | SraMeAR SeR Ro/d A S $9 3ol H Hebsl bl
AT H Gt UoTfer o feelt vell fewrs < € | eifer STellery & ST-UTy & Sifef &
| I§ &7 Tos §8, SIS ¥, &id R, §aga, id @BIse, fbihiR, sofd o7, I
JRTHIE & 07 H UNIG & | 399 A s Ualt a1 fAgfr & IR WR &, fobeef 37 gorod
USTTCRIT o UNGT & EREIUT & foTQ 31 b DIg B 8l bl oI el & | FelT AT
(PIRY 9187 I T ST 20 TWhs YA W URET Pl SRMEIE &b vy H "I9S YR Pl
ferTOT hRTY ST T TR & |

3T H GYPR H JAWE PRl § fob Sh HILT Sl $ e "o ARl
ferepRyeT et b ke o IferT UgeT U 31aedes HRATS Bl S |
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(ix) Need to conduct second survey of 93 Km Aurangabad-Chalisgaon
Railway line
SHRI UNMESH BHAIYYASAHEB PATIL (JALGAON): The survey of 93 km
Aurangabad-Chalisgaon railway line was done in 2017-18 at a cost of 1690
crore and the project was shelved due to an estimated negative rate of return
of -2.23. This railway line assumes strategic and economic importance
because it can act as a link between the proposed Delhi-Mumbai Economic
Corridor and proposed Mumbai-Nagpur Samruddhi Mahamarg. The
construction of this railway line will facilitate economic development of
Maharashtra and also give a fillip to tourism due to proximity of Chalisgaon to
the UNESCO World Heritage Site of Ajanta and Ellora Caves. With proper
planning and utilization of this route for freight and transportation purposes, it
can yield revenue for the railways. Hence, in view of the vast potential for
economic development and employment generation, | demand that the
Government should conduct a second survey on this line at the earliest and

take into account its potential.
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(x) Regarding concerns of taxpayers with respect to GST

SUSHRI DIYA KUMARI (RAJSAMAND): GST has to a great extent helped to
unify the Indian market and has brought about many important reforms in the
arena of taxation. But, | would like to put forward few concerns that the
taxpayers are facing. Taxpayers who come under GST4 have not been given
any relief in the late fees because of which they are still unable to file returns.
The Input Credit limit of 10% and the monthly time period of the same should
be rethought and extended to a period of 3 to 6 months. Apart from this, the
monthly returns filed under 3-B, since July 2017 have no scope for correction
which is creating problems which would result in the inability to contribute to
the annual tax assessment as well. Lastly despite the Hon'ble Finance
Minster's extension to file TRANS-1 till December 2019, the form is still

unavailable on the portal.
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(xi) Need to establish two colleges in North East Delhi Parliamentary
Constituency, Delhi

&Y T PR frarY (SR g fieet)): SR @l ool GQely &7 4y o1 dad
BT SATSTET dTelT &5 & | S e a1 &5 399 FHIfed &, MRy, RISt I et
& U IR PRMEeT TR, ST, TR, Vel TR, HHYR, FeRYR, JAHEE
MepeTqR Yd A 9d &b & § b a1 HeTfaererys € Safd Tl T TRy ol & | &%
99 781 BRI FFodl HETlAeTerd Bl 4T P DRUT (A Perail J dfdd & S & 3R

ST I FIT8IT IR SFhT TR T ST ST FohdlT & 3R I8 I7h Flaol I HY 3™

AT |

1T AR Sff 84 G & 5 g1 ST § Hardt S it AT SR
& oI Sor & A= sat & 3R AT o 38 & e Jod Joa R31em & d8eR
ARl ¥ T & iR 3FR SR Ao fIférd 8T &R ar <o & Ry o I
SR AN & 81T | AT A& 31T g araifesd aRfeifcrRit s fFHfor sear
& | W FEIeerd & folg TRBRT SHIH T SucTed & | 31 e & J1edd A A1
fore =it St & SiRIer Rl & fob pH A ¥ &1 T HETeNTerd ST T Ut o, o
BHETER & Jfer & dq1fds garai o1 R frem ok I foru 98k Aréler et
b |
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(xii) Need to frame policy to encourage investment from Indian Venture
Capitalists in Startups in the country

SHRI TEJASVI SURYA (BANGALORE SOUTH): The present Government,
has extensively supported innovation in the technology sector over the last 6
years. My city Bengaluru accounts for the largest number of startups in the
country with more than 9,300 setting up their establishment since 2010.

While the blooming of the startup culture is good for the country’s
economic prosperity, many startups are dependent on foreign funding,
especially from China. At a time when the Modi government is working towards
safeguarding the country’s interests against the Chinese aggression, through
the ban on foreign apps, it is important to note that startups with foreign
investment will also harm the nation’s interests. It would do a lot of good if
startups are truly Indian.

In light of the above, | urge the government to come up with incentives
and policies encouraging Indian Venture Capitalists to invest more and more in

desi startups.
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(xiii) Need to establish a Kendriya Vidyalaya in Bangaon Parliamentary
Constituency, West Bengal

Y QT STPR (S1TI4): F UgeT I NIl b Uil ATEgaTe bRl § e 39 dfdep
HETHRT SO AT SR TN 2Pl 370 30 AT SRR HEG R & DRIFT AR
e |

TR Y & bl ST 4T 16 TG & 8T b Jaeb-garci! pIhl TferT 3R
REICHD A A R U & | A1 T Sff & e § <2 & 3Fcrid T sy
foram =T < AT I ST dTel Y BT WIS Teb TAT Frort SR AT BT & |ty
THRAT 3T fORITT | 39 G518 & I8 AT T HebelT & fop I711e oAlep T & JAcieT s
& FageD B IR BHATT 37U &1 b HT T 3 H 4l IR TaxT Fepel & |

ST BT I Ui T <t §U H H==1 fRrer H3it it & 311 &heell § fob gAR
clleh T &5 & I Ueb a1 ey @iel & Tiepfer UaTT o, Falfd 337 &t
o TR DI &, ForaehT gore A Iei o faemef ares e utd e § sRqei € |
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(xiv) Need to include certain castes of Gorkha and tribal communities of
West Bengal in the list of SC/ST

#Y S gl (STNYRERN): AR s PR A AR & fob TRAT 9 it
T P AR~ @RS - —IRE Sl T SRt Sl a SR ST BT ol
T ST & Fre=er 3193 hed e IS SR | Gad (A1 STTeT) &t T HFT DIehl
T Tl ST F |
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(xv) Regarding illegal bajri quarrying in Baran district of Rajasthan

A g R (ATATErS-aRI): H ARDR T T W ellh T & STCdrs - IR
(ISR & TR Tl § ot & IoRT & BT 31 G Pl 3R BT Heem
e & |

I8 fawr gafey Sl &, dife feet IR |18 ¥ & 99 39y BRIER I IS
313 e BTl H UHT ST Tl b & | ST b SR el &P fPIFYRT & URT
Tl el & gORT W PR §Y IR AN DT Jeg 83, 39 T4 <1 3 Bledl § IR
SISREES

BRT GRPR ¥ SFRIY & DT IRT H GO b DI 7Y DRIGR Pl Taci Cord! I

ST RIS ST U9 81T & difsd URaRT & I INeR I Ue-id IR B Bl

H3ATISIT feeTaraT Sig |

(xvi) Need to provide rail facility in Khargone Parliamentary
Constituency, Madhya Pradesh

2t Tovg IERIT g Ued (@IE): TN & g 999 d1e off R GG 8,
TRAI- HeF-HeeT 3 31T AT 37 ST b folg NeT Gfem Iueted 81 & | Feled, 3ad
forsmr SR & f5 g & ST Xofd T A 81 Il 8, IAT P AR W < AFT & F
X e UgATS SY R ST 85 Y STRIHT A ST bl Gfer & & &
&8 T TeTeT H SREXTST T ST TS 3R Ire 3T f&gher At of ST & foTg e SiTe
R GO SHTE SATUTReD e Suctees &l e |
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(xvii) Regarding functioning of Armed Forces Tribunal

SHRI JASBIR SINGH GILL (KHADOOR SAHIB): Armed Forces Tribunals
function under the Ministry of Defence. The aim of AFTs was to bring speedy
justice to our soldiers without struggling in different courts of Law & without
spending hefty fees of lawyers which they cannot afford. However, the
Judgments passed by Principal AFTs Bench are not being implemented by
MOD in right earnest. Government should give contempt powers to AFTs by
making necessary amendments to AFTs Act so as to make the justice delivery

more effective for our soldiers.
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(xviii) Regarding judicial enquiry into death of protestors during CAA
Protests in Assam
SHRI GAURAV GOGOI (KALIABOR): During the spontaneous street protest
against the “Citizenship Amendment Act (CAA)” that broke out across the state
of Assam in December 2019, five young, unarmed protesters died as a result
of police firing. These young protesters were Sam Stafford, Dipanjal Das,
Abdul Alim, Ishwar Nayak, and Dwijendra Panging.

The people of Assam do not accept the Citizenship Amendment Act
because this violates the Assam Accord and makes the NRC toothless.
Further the Act is unconstitutional as it violates the basic structure of the Indian
Constitution and is against articles 14 and 21. Therefore, | urge the
Government to set up a judicial enquiry into the death of 5 young martyrs

during the anti CAA protests in Assam.



14.09.2020 735

(xix) Regarding Special Investigation Team and Judicial Enquiry
Committee into handling of COVID-19 situation in Telangana

SHRI KOMATI REDDY VENKAT REDDY (BHONGIR): | express my long
held shock and dismay at the deplorable state of affairs in Telangana over the
Covid-19 situation under the present Government. The Telangana High Court
expressed alarm at the present Government on multiple occasions for
misleading the people on Covid-19 data. | ask the Central Government for
nothing less than an autonomous Special Investigation Team and a Judicial
Enquiry Committee to look into the Telangana State Government’s handling of
the covid-19 situation. People need comprehensive data accounted for each
and every day since the pandemic began at the district level and an honest
quantitative and qualitative audit of the Government’s actions. The people of
Telangana need the truth and nothing less will be accepted. This is after all, a
matter of our lives and wellbeing and no one has the right to take liberties with

it, let alone the Government.
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(xx) Regarding setting up of Kendriya Vidyalaya in North Chennai

DR. VEERASWAMY KALANIDHI (CHENNAI NORTH) : North Chennai is one
of the biggest Lok Sabha constituencies in Tamil Nadu. All classes of people
working in various Central/State Government organizations and below poverty
line are living here. Though this Constituency is a part of Chennai Metropolitan
city, it is unfortunate that this constituency does not have even a single
Kendriya Vidyalaya so far. People are facing a lot of difficulties and they are
deprived of the facility of quality and affordable education. This Constituency
has a population of about 30 lakh people. Despite the Union Government’s
target of opening 500 new KVs in the country, no action has been taken to
open a KV in North Chennai so far. Adequate land is available here for setting

up of Kendriya Vidyalaya.

| humbly urge upon the Union Government to take necessary steps for
opening of one Kendriya Vidyalaya at North Chennai, Tamil Nadu at the

earliest.
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(xxi) Regarding payment of dues to PSUs

SHRI LAVU SRIKRISHNA DEVARAYALU (NARASARAOPET): Today the
industry and economy is awaiting a stimulus package from the Government to
boost growth. Even before stimulus, the Central Government must take note of
unpaid dues to PSUs like power gencos, toll concessionaires, and sugar mills.
These dues are estimated to add up to more than 7.5 lakh crores and
releasing these amounts will itself act like a mini-stimulus to the economy.

| request that the details of these receivables be uploaded immediately
on the GSTN portal, after authentication from different departments. Banks can
be advised to use the greater liquidity provided to them by the RBI and provide
loans upto 90% of receivables. The Government can also bear the interest on
these at the same rates as bank charges until the bills are cleared. This will
give PSUs much needed cash flow and further ramp up expenditure, thus

kickstarting the growth engine.
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(xxii) Regarding reconstruction of library of ancient Nalanda University
in Bihar
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(xxiii) Regarding approval of Project under AMRUT Scheme
in Cuttack — Odisha

SHRI BHARTRUHARI MAHATAB(CUTTACK): Union Government has
launched Atal Mission for Rejuvenation and Urban Transformation (AMRUT)
with the aim of providing basic amenities like water supply, sewerage, parks
and urban transport etc. to improve the quality of life especially for the poor
and the disadvantaged. Odisha Government had submitted a project with a
cost of Rs.3700 crore for development of storm water drainage systems in
AMRUT cities which has not been approved yet. A large number of drainage
systems in many urban areas of Odisha have collapsed resulting in flooding.
This can be seen during rainy seasons in major cities like Cuttack, Puri and
Bhubaneswar.

Proper disposal of surplus rainwater is essential to avoid water logging
problems and keeping in view the projected rate of urbanization, a 50 year
planning has been done. | would urge upon the Government to approve project
under AMRUT scheme for the improvement of storm water drainage system in

Cuttack and other urban areas of Odisha.
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(xxiv) Need to include persons belonging to Gurjar and all other
backward communities in Shri Ram Janmabhoomi
Teerth Kshetra Trust

£ Aol AR (RFR): 2 9 S A FaiferT af 1976 H qUars & gd asliy
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(xxv) Need to increase Government spending on online Education in
view of COVID - 19 Pandemic

SHRIMATI SUPRIYA SADANAND SULE (BARAMATI): The COVID-19
pandemic has changed the educational scenario in our country and the
manner in which education is imparted to children. Many private educational
institutions have made their classes online and their learning content available
to students digitally. Though this evades the problem of infection susceptibility,
the question of accessibility of such online education among students remains
unaddressed. Many children from low-income households, from rural areas
and urban slums do not have proper access to digital tools like computers and
laptops. Internet connectivity is also an important concern for these students,
which needs to be addressed. Thus, there is a need to promote online
education and make digital learning tools accessible to all children. | urge the
Centre to increase spending on online education and redirect spending from

physical infrastructure at schools to digital infrastructure for students.
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(xxvi) Regarding relief measures for victims of COVID -19 Pandemic

ADV. AM. ARIFF (ALAPPUHA): Ruination of people’s lives shows the
scourge of the Covid pandemic and the knee jerk response of the Government.
The abrupt and unplanned lockdown with just four hours notice has imposed
further inhuman miseries on the vast majority of our people. The plight of the
migrants who continue to be tormented, anguished and keep losing lives
through hunger, exhaustion and accidents is unbearable. The lockdown has
neither strengthened our capacities to combat the pandemic nor has it
provided any required relief to the people to survive in these conditions, so the
central Government must take urgent steps for cash transfer of Rs. 7500 per
month for a period of six months to all families outside the income tax paying
bracket and free distribution of 10 kg food grains, per individual, per month for

a period of six months.
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12.43 hrs

NATIONAL COMMISSION FOR HOMOEOPATHY BILL, 2020
AND
NATIONAL COMMISSION FOR INDIAN SYSTEM OF MEDICINE BILL, 2020
(As passed by Rajya Sabha)

THE MINISTER OF HEALTH AND FAMILY WELFARE, MINISTER OF
SCIENCE AND TECHNOLOGY AND MINISTER OF EARTH SCIENCES (DR.
HARSH VARDHAN): Sir, on behalf of my colleague, Shri Shripad Naik, | rise
to move that the National Commission for Homoeopathy Bill, 2020, as passed
by Rajya Sabha, be taken into consideration.

| beg to move:

“That the Bill to provide for a medical education system that improves
access to quality and affordable medical education, ensures availability
of adequate and high quality Homoeopathy medical professionals in all
parts of the country; that promotes equitable and universal healthcare
that encourages community health perspective and makes services of
Homoeopathy medical professionals accessible to all the citizens; that
promotes national health goals; that encourages Homoeopathy medical
professionals to adopt latest medical research in their work and to
contribute to research; that has an objective periodic and transparent
assessment of medical institutions and facilitates maintenance of a
Homoeopathy medical register for India and enforces high ethical
standards in all aspects of medical services; that is flexible to adapt to
the changing needs and has an effective grievance redressal
mechanism and for matters connected therewith or incidental thereto, as
passed by Rajya Sabha, be taken into consideration.”
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As directed by you now, | would also like to simultaneously request for
moving another Bill, on behalf of my colleague, Shri Shripad Naik. Sir, | rise to
move that the National Commission for Indian System of Medicine Bill, 2020,
as passed by Rajya Sabha, be taken into consideration.

| beg to move:

“That the Bill to provide for a medical education system that improves
access to quality and affordable medical education, ensures availability
of adequate and high quality medical professionals of Indian System of
Medicine in all parts of the country; that promotes equitable and
universal healthcare that encourages community health perspective and
makes services of such medical professionals accessible to all the
citizens; that promotes national health goals; that encourages such
medical professionals to adopt latest medical research in their work and
to contribute to research; that has an objective periodic and transparent
assessment of medical institutions and facilitates maintenance of a
medical register of Indian System of Medicine for India and enforces
high ethical standards in all aspects of medical services; that is flexible
to adapt to the changing needs and has an effective grievance redressal
mechanism and for matters connected therewith or incidental thereto, as
passed by Rajya Sabha, be taken into consideration.”
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DR. SHASHI THAROOR (THIRUVANANTHAPURAM): | have some concerns
particularly about the National Commission for Indian System of Medicine Bill.
India we know is a land of ancient and diverse medicine systems and while
promoting the idea of healthy lifestyle where equal importance is given to
physical and mental well being, the Indian system of medicine actually
manages to focus on the overall wellness of the person, unlike the western
system which essentially treats specific symptoms to tackle diseases. And
also, as we have heard from the Minister, we have amalgamated the profound
influences of medicinal geniuses from other civilisations, such as from
Germany which developed Homoeopathy or those from Greece which has
devised thought provoking techniques that added immense value to the field of
Unani medicine. Now, AYUSH is doing what it can but the preventive and
curative measures prescribed by our Indian systems, which have originated in
the Vedic period, are inspired by nature and have been prescribed by
celebrated authorities of our centuries, are still practised in the homes of our
country. Coupled with the use of plant products as they have a medicinal basis
and a history of stories of remarkable results, the popularity of these systems
all over the country makes the responsibility of the Government to pass a good
Bill all the more important.

Now, we know the Government created a Department of Indian Systems
of Medicine and Homoeopathy in 1995, but our concerns about this go back
well before that. The abundant potential that Indian medical systems have to

offer at a time of COVID-19, the pandemic and all the stresses and strains on
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the healthcare systems of our country, means that this issue is all the more
important. This is why | am concerned, Mr. Speaker, that there are eight
deficiencies. & H%Uﬁaﬁgrr because of the time factor, | am trying to be brief.
There are eight issues | would like very much the hon. Minister to take a good
look at Para One, the Bill seeks to fortify and regulate the existing medical
education system so that it is capable of churning out high quality medical
professionals.

It has prescribed, as he mentioned, an effective grievance redressal
mechanism, periodic assessment and so on, but it has ignored many other
recommendations of the Standing Committee in its report on the Bill, which |
think is a sad reflection on the Government's penchant to bypass
parliamentary institutions and processes.

First, Sir, Yoga and Naturopathy have been excluded. We know the
Government is rightly proud of its role in popularising Yoga internationally with
the United Nations International Yoga Day and so on. Naturopathy is also very
well known and practised in our country as a drugless treatment of disease by
applying the simple laws of nature to people’s wellness. But this Commission,
which is supposed to represent an all-encompassing varied body in overseeing
all the Indian systems of medicine, arbitrarily excludes both Yoga and
Naturopathy. They otherwise fall under the ambit of the AYUSH Ministry as |
understand it. The Standing Committee recommended creating a Board of
Yoga and Naturopathy to provide representation to these two important fields.

But the Ministry has not unfortunately done this in the Bill. | believe the hon.
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Minister told the Rajya Sabha that there would be a separate Bill concerning
Yoga and Naturopathy, but then | fail to understand the rationale behind
bringing multiple legislations on the same issue when a simple provision in the
current Bill would have adequately sufficed. If Yoga and Naturopathy are also
Indian systems of medicine, as acknowledged by the AYUSH Ministry itself,
why are they not included in a Bill that seems to cover the entire gamut of
Indian systems? This is a very important issue because you are creating a
convoluted process of multiple legislation unnecessarily.

Secondly, the Government has not only ignored the recommendations of
the Standing Committee, it seems to have basically violated the Constitution in
conferring to the Central Government itself the appellate jurisdiction provided
by the legislation. An appeal can be preferred against any decision of this new
National Commission to the Central Government which will be the final
decision-making authority. So, while it is understandable that the Government
is trying to do something to professionalise this — | am giving you just two
sentences on each of my eight points — with the principle of separation of
powers, the Government cannot create the Commission and also have the
final say on these matters. The setting up of an appellate tribunal has been
recommended by the Standing Committee and ignored by the Government.

Thirdly, Sir, there is no examination or training for existing teachers.
They have talked about a National Teachers Eligibility Test for post-graduates
of varied disciplines but they do not do anything to actually certify the

standards of the current teachers of these disciplines. So, while including them
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in an eligibility test meant for students might be unreasonable, some sort of
minimum qualifying test and standards before registering as a certified
practitioner would be in keeping with the professionalism implied in this Bill.
Since National Teachers Eligibility Test is the only means of becoming a
teacher once the Bill comes into effect, it would ruin the prospects of any
practitioner who has a practical insight of the subject but does not have the
degree and will therefore be made to pass the exam.

Fourthly, Sir, it leaves wide open risks of practising quackery because
there are no clear boundaries in the interface it proposes between the Indian
systems of medicine and modern systems or allopathic systems of medicine. If
you allow practitioners of Indian systems to prescribe allopathic medicine and
perform allopathic procedures, you are compromising the entire medical field in
this country. | am surprised that Dr. Harsh Vardhan as an allopathic doctor
himself would allow this to pass without clarity in the Bill to ensure that there is
absolutely no way this can lead to quackery. And, importantly, Clause 34 of the
Bill permits a practitioner of an Indian system of medicine to continue
practising even in the absence of any recognised medical qualification. | think
that this completely is a dangerous signal. | am sure that the medical
profession in this country would be extremely concerned about the risk of

quackery following.
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Fifthly, Sir, an exit test should not be the only sufficient yardstick to
achieve a practising licence. One needs, obviously, assessment processes
which have been circumvented here. Sir, | see that you are anxious about the
time. | am being very brief.

HON. SPEAKER: Please conclude.

DR. SHASHI THAROOR: Sixth, Sir, there are very arbitrary exemptions for
Pre-Tib and Pre-Ayurveda courses in this Bill because it is perplexing to find
that candidates desirous of pursuing these do not even have to write the NEET
examination.

Seven, | mentioned, Sir, during the debate on Ayurveda that we need
more research and documentation. This is completely not provided for in the
Bill and | request that we can actually create ...(Interruptions)

The same rules apply across the Board. We need to have a Board of
Research under the National Commission not provided for in the Bill.

Finally, Sir, there is a failure here to develop systems worthy of
international recognition because we have a big challenge in getting Indian
systems to be understood and recognized globally by insisting on certain
standards and levels. This submission vitiates the core purpose of the Bill.
Therefore, Sir, by excluding two vital Indian systems — Yoga and Naturopathy;
by proposing ineffective entry and exit tests; and by most significantly failing to
acknowledge the importance of research, | really believe the Government fails
in its objective to promote the Indian systems of medicine through this Bill.

And, therefore, it really should take these suggestions into account, broaden
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the scope of consultation, look again at the Standing Committee reports, and
give us an opportunity to transform this sector and make it truly world-class for
the 21% century.

Thank you very much, Mr. Speaker.
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SHRIMATI PRATIMA MONDAL (JAYNAGAR): Sir, firstly, | would like to
speak on the National Commission for Homeopathy Bill, 2020.

Now, coming to Section 9(6), it states that in order to overcome the
scenario of pending judgement, it is essential to fix the time period within which
the Central Government will be obliged to resolve the matter. Also, there is a
need to mention within the Bill whether or not the verdict of the Central
Government is final or the aggrieved person has a right to approach the
Judiciary.

Now, according to Section 15, sub-section 1, holding PG NET will be an
added burden on both the students and the examiner. When NET is opted as
the method for giving licence to the candidate, then why not for giving
admission to PG courses? The rank in National Exit Test itself can be the
parameter to get admission into a post-graduate course.

Now, Section 17 talks about National Teachers’ Eligibility Test for
Homeopathy. There are many teachers who do not hold PG degree but are
part of the system and they will remain in the system for quite a long period of
time. So, there must be a provision stating some sort of refreshers’ course
being conducted for them.

According to Section 14(1), now the meeting of autonomous board need
not be so frequent. It hardly provides the scope of qualitative research within a

months’ time. Thus, meeting should be held on a daily basis.
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Now, coming to Section 14(3), here again, the time period within which
the grievance must be redressed is not mentioned. Regarding Section 26(1),
Sir, here is a crucial suggestion to improve the Homeopathy treatment in our
country. The students must compulsorily be educated upon the new and basic
technology of the medical field, that is, MRI, CT Scan, etc. So, this will be a
holistic approach. Technology does not encroach in the field of medicine.

13.00 hrs

The National Institute of Homoeopathy at Kolkata has been striving to
add to the legacy of this honourable system of medicine since 1975. The
International Homoeopathic Conference-cum-Scientific Convention organized
by Ministry of AYUSH on World Homoeopathy Day, 2020 was in collaboration
with the National Institute of Homoeopathy, Kolkata at the Vishwa Bangla
Convention Centre. Here, | would like to request the hon. Minister to carry on
such collaboration and promotion of homoeopathy through the esteemed

institute of our State.

As far as the National Commission for Indian System of Medicine Bill is
concerned, we feel that there is no separate representation from Sowa-Rigpa
for the field of Ayurveda, Unani and Siddha. The PMO has recently cleared the
proposal of turning National Research Institute of Sowa-Rigpa into an
autonomous body and renaming it as National Institute of Sowa-Rigpa. There
must be a separate representation from this particular institution or from any

other institution that conducts ‘Menpa Kachupa’ which is equivalent to bachelor
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degree of Sowa-Rigpa. The aim of the Bill should be to bring in transparency
but that is not achievable if almost all the Members are nominated by the
Central Government. There must be more elected Members from the States.
Thirdly, sections 15 and 16 talk about National Exit Test and Postgraduate
Test. The NET itself can serve the requirement for all PG and NET as provided
in the recent National Medical Commission Bill 2019. Fourthly, once again |
would like to request the hon. Minister that there should be a training course
followed by a minimum qualifying test. There are many teachers who do not
have postgraduation degrees. The appellate jurisdiction over the decision
taken by the NCISM is being given to the Central Government. This is
absolutely against the basic structure of the Constitution which proposes a
separation of powers. A separate tribunal must be set up to deal with the
jurisdiction related to the Commission which must be headed by a retired judge

of the Supreme Court or High Court.

AT TETET : I A, PUT FHTH BHIFAY |

SHRIMATI PRATIMA MONDAL: Sir, please give me one minute. Here it is to
be noted that ...(Interruptions)
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"SHRIMATI SUPRIYA SADANAND SULE (BARAMATI): Naturopathy/Yoga
should have been included, Section 17, talks about teaches test PG degree
and part of system Please guide what is going to be the situation. Autonomous
board will be there but who will manage it. Homoeopathy/Ayurveda must be

encouraged and sufficient research should be done.

* Speech was laid on the Table.
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*SHRI BHARTRUHARI MAHTAB (CUTTACK): We are meeting after 175
days. One is aware that the practice of Homeopathy in India was introduced in
1810 by a French Traveller Dr. Johann Martin Honigberger with the treatment
of Maharaja Ranijit Singh. Later the Homeopathy was familiarised in India by
missionaries and members of Indian administration. The current estimated
market size of Homeopathy is over 10,000 crore in India, with 2.25 lakh
registered homeopathy practitioners. This discipline has vast opportunity to
grow in India under proper monitoring and regulation of the Ministry and the
Central Council on Homeopathy to be recognised as complementary system of
medicine alongside allopathy. In India, now the Homeopathic treatments are
being offered by the insurance companies while the homeopathic medicines is
getting a recognition in the AlIIMS under integrated system of medicine with a
homeopathic division.

Although the recent history of Homeopathy central council (HCC) has
been tainted by the corrupt practices, which has spread a negative image of
the department. To recover and remedy the reputation of the Homeopathy
central council (HCC), the Ministry needs to tighten its grip over the
management of the Homeopathic institutions and practitioners in India. Under
this bill, the Central Government has introduced the use of information
technology to improve the quality and functioning of the colleges, although the

Bill does not specify any modification or standardisation of the curriculum

* Speech was laid on the Table.
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across the country. To strengthen the institutional value of Homeopathy, first
the Central Council needs to be stabilised itself. This Bill, which is in place due
to institutional failure to update State registers of homeopathy, portrays poor
condition of the management.

The role and vision of the Central Council needs to be redefined with a
roadmap to give a structure to the Homeopathy discipline, which is
comprehensive of academic institutes, medical professionals and the medicine
producers. A strong network of health and wellness centre with dedicated
department of homeopathy can be imagined under this framework.

This Bill amends the Homeopathy Central Council Act, 1973, and
replace the Homeopathy Central Council (Amendment) Ordinance, 2019, that
was promulgated on March 2, 2019.

The 1973 Act was amended in 2018 to provide for the supersession of
the Central Council. The Central Council was required to be reconstituted
within one year from the date of its supersession. In the interim period, the
Central Government constituted a Board of Governors, to exercise the powers
of the Central Council. The Bill amends the Act to increase the time period for
supersession of the Central Council from one year to two years. The tenure
has been extended through the Ordinance since the council could not be
reconstituted within one year due to non-updation of State registers of

homeopathy.
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Under this Bill, the Central Government has introduced the use of
information technology to improve the quality and functioning of the colleges.
There are many functions of the National Commission for Homeopathy. The
functions of the NCH include framing policies for regulating medical institutions
and homeopathic medical professionals, assessing the requirements of
healthcare related human resources and infrastructure, ensuring compliance
by the State Medical Council of homeopathy of the regulation made under the
Bill and ensuring coordination among the autonomous boards set up under the
Bill.

Reconstitution of Central Council of Homeopathy: This Bill is to replace
the Ordinance passed in May to extend the tenure of the Board of Governance
for another year effective from the May 17, 2019.

Advisory Council for Homeopathy: The appointed council will be the
primary platform through which the States or Union Territories can put forth the
reviews and concerns before the NCH. Further, the Council advise on
measures to determine and maintain minimum standard of medical education.

To maintain the uniformity of the course, there will be a National
Eligibility-cum-Entrance test for admissions to undergraduate homeopathy
education in all the medical institutions under NCH. There will be a specific
manner of conducting the common counselling for admission and a common
final year National Exit Test. Further there will be a Uniform Post-graduate
National Entrance Test which will serve as the basis for admission into

postgraduate courses at medical institutions.
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There will be a separate Department under the state medical councils to
receive complaints relating do professional or ethical misconduct in the field of
homeopathic practitioners. The State Medical Council and the Board of Ethics
and the Medical Registration for Homeopathy have the power to take
disciplinary actions against the medical practitioner including imposing a
monetary penalty.

| would like to draw the attention of the House that requests for
recognition for all the 237 colleges will be processed by July 15 and the
Ministry will make all efforts to improve the quality of homeopathy education.

Although this Bill indicates upon improvisation in the quality of the
Homeopathy institutions, there is no specific indication on how to improve the
quality. To define a standardized curriculum of such 237 colleges offering
course on Homeopathy is must. The institutions need to be monitored at the
centers in terms of quality of education, infrastructure and the certified
academic instructors.

One important issue is about the Central Council’'s role and its
responsibilities can be strengthened by bringing standardization of the
Homeopathic medicine production under their purview.

Now | am coming to the Indian Medicine Central Council, IMCC Act,
1970 which was introduced to provide a structure and regulations to the Indian
medical education, especially medical practices like Ayurveda, Unani, Siddha
and Sowa-Rigpaand. Although the IMCC has not been implemented properly

with multiple di-functionality and bottlenecks in the system itself.
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To replace the IMCC for improving the functioning of the Central Council
of Indian Medicine in 2005, the Government introduced Indian Medicine
Central Council (Amendment) Bill, which is still pending in Rajya Sabha.

This Bill will introduce necessary regulatory reforms in the Indian System
of Medical Education. It will also enhance transparency and accountability.

The main objective of establishing NCIM is to ensure adequate supply of
skilled medical professionals and also increase ethical standards of medical
standards of Indian System of Medicine. The Bill facilitates maintenance of
register of Indian systems of medicine. It also encourages interface between
different medicinal systems.

The Medical Council of India was first established in 1934 under the
Indian Medical Council Act, 1933. This Act was repealed and replaced with a
new Act in 1956. Under the 1956 Act, the objectives of MCI include:

Maintenance of standards in medical education through curriculum
guidelines, inspections and permissions to start colleges, courses or increasing
number of seats.

Recognition of medical qualifications.

Registration of doctors and maintenance of the All India Medical
Register.

Regulation of the medical profession by prescribing a code of conduct
and taking action against erring doctors.

The Medical Council of India has repeatedly been found short of fulfilling

its mandated responsibilities.
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Quality of medical education is at its lowest ebb. The current model of
medical education is not producing the right type of health professionals that
meet the basic health needs of the country because medical education and
curricula are not integrated with the needs of our health system.

Medical graduates lack competence in performing basic health care
tasks like conducting normal deliveries. Instances of unethical practice
continue to grow due to which respect for the profession has dwindled.

Compromised individuals have been able to make it to the MCI, but the
Ministry is not empowered to remove or sanction a member of the Council
even if he has been proved corrupt.

Key features of the Bill include, constitution of the National Medical
Commission. The Bill sets up the National Medical Commission. Within three
years of the passage of the Bill, State Governments will establish State
Medical Councils at the State level. The NMC will consist of 25 members,
appointed by the Central Government. A search Committee will recommend
names to the Central Government for the post of Chairperson, and the part-
time members. The Search Committee will consist of seven members including
the Cabinet Secretary and five experts nominated by the Central Government,
of which three will have experience in the medical field.

Members of the NMC will include (i) the Chairperson, who must be a
medical practitioner, (ii) Presidents of the Under-Graduate and Post-Graduate
Medical Education Boards, (iii) the Director-General of Health Services,

Directorate General of Health Services, (iv) five members (part-time) to be
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elected by the registered medical practitioners from amongst themselves from
States and Union Territories for a period of two years.

Functions of the National Medical Commission: Functions of the NMC
include: (i) framing policies for regulating medical institutions and medical
professionals, (ii) assessing the requirements of health-care related human
resources and infrastructure, (iii) ensuring compliance by the State Medical
Councils of the regulations made under the Bill, (iv) framing guidelines for
determination of fees for up to fifty per cent of the seats in private medical
institutions and deemed universities which are regulated under the Bill.

Medical Advisory Council: Under the Bill, the Central Government will
constitute a Medical Advisory Council. The Council will be the primary platform
through which the States/Union Territories can put forth their views and
concerns before the NMC. Further, the Council will advise the NMC on
measures to determine and maintain minimum standards of medical education.

The Bill sets up autonomous boards under the supervision of the NMC.
Each autonomous board will consist of a President and four members,
appointed by the Central Government. These boards are: (i) the Under-
Graduate Medical Education Board (UGMEB) and the Postgraduate Medical
Education Board (PGMEB): These Boards will be responsible for formulating
standards, curriculum, guidelines, and granting recognition to medical
qualifications at the undergraduate and postgraduate levels respectively. (ii)
The Medical Assessment and Rating Board (MARB): MARB will have the

power to levy monetary penalties on medical institutions which fail to maintain
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the minimum standards as laid down by the UGMEB and PGMEB. The MARB
will also grant permission for establishing a new medical college, starting any
postgraduate course, or increasing the number of seats. (iii) The Ethics and
Medical Registration Board: This Board will maintain a National Register of all
licensed medical practitioners, and regulate professional conduct. Only those
included in the Register will be allowed to practice medicine. The Board will
also maintain a separate National Register for community health providers.
Under the Bill, the NMC may grant a limited license to certain mid-level
practitioners connected with the modern medical profession to practice
medicine. These mid-level practitioners may prescribe specified medicines in
primary and preventive healthcare. In any other cases, these practitioners may
only prescribe medicines under the supervision of a registered medical

practitioner.

There will be a uniform National Eligibility-cum-Entrance Test for
admission to under-graduate and post-graduate super-specialty medical
education in all medical institutions regulated under the Bill. The NMC will
specify the manner of conducting common counseling for admission in all such
medical institutions. The Bill proposes a common final year undergraduate
examination called the National Exit Test for the students graduating from
medical institutions to obtain the license for practice. This test will also serve
as the basis for admission into post graduate courses at medical institutions

under this Bill.
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The greater question is why Doctors are so much against it. Section 32
of the bill authorizes the government to allow non-medical degree holders to
practice medicine as community health providers. This provision has been
vehemently opposed by Indian Medical Association that says it will legalize
quacks in the country. This will allow anyone with limited exposure to modern
medical system to recommend medicines. Compared to the present 70 per
cent figure of elected representatives in the Medical Council of India (MCI),
only 20 per cent members of the NMC will be elected representatives. Unlike
MCI, whose decisions were not binding on state medical councils, the NMC Bill
allows the commission's ethics board to exercise jurisdiction over state medical
councils on compliance related to ethical issues. Also, while action can be
taken against the MCI president only on the direction of a court, the NMC Bill
enables the central government to remove the chairperson or any other
member of the commission. National Exit Test (NEXT) has been
conceptualised as a single test, which will act as a common final-year
undergraduate medical exam and be used for granting medical license as well
as admission to postgraduate courses. It has been argued that a single exam
is being accorded too much weightage, and it can have an adverse impact on
the career of medical aspirants. The Bill allows the commission to "frame
guidelines for determination of fees and all other charges in respect of fifty per
cent of seats in private medical institutions and deemed to be universities”.
This increases the number of seats for which private institutes will have the

discretion to determine fees. At present, in such institutes State Governments
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decide fees for 85 per cent of the seats. The need of the hour is if the
Government wanted to improve the health services in the rural areas then it
should strengthen the existing paramedics. Nurses and midwives are trained
for administering injections and similar functions and the Government should
try to tap this trained manpower. Primary care can be taken by these
paramedics and only complex medical problems should be referred to a doctor
with specialised knowledge. This kind of model has worked in other countries

where doctors only treat complex problems.
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"SHRIMATI ANUPRIYA PATEL (MIRZAPUR): | present my views in support
of the National Commission for Indian System of Medicine (ISM) Bill, which
seeks to create a new regulator replacing the Central Council of Indian
Medicine, governing higher education in ISM. The Bill will help strengthen the
ISM which are age old and time tested, safe and effective with lesser side-
affects and are very much our proud heritage. Growing up as a child in an
Indian Household we have all experienced our grandmother’s herbal
prescriptions for any ailment we suffered from which always worked. We saw
how during Covid pandemic Ayurvedic solution (e.g. Kadha drink) was
promoted to boost immunity. There has also been global surge in the
popularity of Yoga and Naturopathy. Our Hon’ble PM Shri Narendra Modi ji has
become the face of Yoga worldwide. He even promoted Yoga in Covid times
as a protective shield of immunity. WHO is also helping in the advancement of
Ayurveda through its Traditional Medicine Programme. India being a land of
origin of all these traditional systems of medicine has to responsibly contribute
to its evolution. We need an effective central regulatory body for ISM. It is no
hidden fact that the regulatory body CCIM failed to fulfil its objectives and got
crippled with loopholes and inadequacies which called for a complete revamp,
complete overhaul of the regulatory framework and governance of medical
education for ISM. Issues like lack of transparency in granting recognition or

derecognising institutes, inability to maintain uniform standards of education at

* Speech was laid on the Table.
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UG and PG levels, ensuring ethics in practice of ISM, failure to create standard
curriculum, lack of competent and qualified teachers came up. That's why, by
way of ordinance CCIM was superseded and for the interim period the Board
of Governors was constituted to exercise the powers of the Council.

With the National Commission for ISM in place, emphasising on NEET
and common counselling for admissions to al ISM institutions, emphasising on
National Exit Test for grant of license to practice, emphasising on PG National
Entrance Test, we can be hopeful that the pressing demand for
standardisation, regulation and promotion of the ISM is being fulfilled.

We all understand how India has become a preferred destination for
medical tourists from countries like Tanzania, Bangladesh, Mauritius, Africa,
Middle East and South East Asia thus capturing close to 18% of global medical
tourism market. Global attitudes towards ISM range from ridicule to
unconditional reverence. We have a scope to promote ISM with respect to
medical tourism but that would require serious efforts towards global
advancement. With the National Commission on ISM even this possibility can
be explored.

With this, | once again support the Bill and conclude.
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*SHRI SYED IMITIAZ JALEEL (AURANGABAD) : | wish to lay my speech on
The National Commission for Indian System of Medicine Bill

The Bill aims at providing medical education system that improves
access to quality and affordable education, ensures availability of adequate
and high quality medical professionals and creates systems that promotes
equitable and universal healthcare.

We stand exposed today and | mean our country how pathetic our
medical system do whether it comes to huge huge shortage of medical
professionals or lack of medical infrastructure whether it was ventilators,
oxygen tanks, masks, that we all faced during the last 6 months.

If at all the Bill should target anything, it should aim at opening more
and more medical colleges. Generating more and more qualified medical
professionals nursing staff and creating the best of medical infrastructure.

Apart from Allopathy govt should promote Ayurveda and Unani medicine too.

* Speech was laid on the Table.
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"SHRI N.K. PREMACHANDRAN (KOLLAM): The Bill intends to constitute a
National commission for Homoeopathy for the development and regulation of
all aspects relating to medical education, medical profession, medical
institution and Homoeopathy and to constitute an Advisory Council to advise
and make recommendation to the Commission. | support the Bill subject to
certain limitations.

| support in the sense that,

(a)it is comprehensive legislation covering all aspects of medical education,
professional institutions, it was our demand when the Central
Homoeopathy Council (Amendment) Bill was discussed.

(b)  further it is equal to that of National Medical Commission Bill.

Replica of NMC Bill.

A heated debate is going on regarding use of Homoeo Medicine to
combat Covid-19. Homoeopathy is a therapeutic system of Medicine
developed in the 18" Century by a German Physical Doctor Samuel
Hahneman. It is a holistic system of medicine that stimulates and encourages
ones own natural healing forces of recovery. Homoeopathy is safe, economic,
gentle and effective. It has already established a name in treating acute
chronic and even genetic diseases. Nowadays, deaths are commonly caused
due to complications of side effects of medicine rather than disease. The

significance of Homoeopathy treatment is that it does not have side effects.

* Speech was laid on the Table.
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A recent study conducted by IMRB on “Acceptance of Homoeopathy in
India” across Mumbai, Bangaluru, Hyderabad, New Delhi, Kolkata, Chennai,
Pune and Ahmedabad has revealed that 59% of people have shifted from
Allopathy to Homoeopathy. At least 77% believe Homoeopathy is the best form
of treatment for long terms treatment. But it is quite unfortunate that there are
lot of complaints from various parts of the country on the quality of
Homoeopathic education due to mushroom growth of self financing
Homoeopathic Medical Colleges. Commercialisation of education has
drastically affected the standard of Homoeopathic Education.

Coming to the BiIll, the Standing Committee on Health and Family
Welfare chaired by Shri Ram Gopal Yadav in their report made so many
recommendations. But most of the recommendations are missing in the Bill.

My first objection is
(1) The propose NMC for Homoeopathy do not have representative character
with respect to elected/nominated and appointed Members.

Further, it may be seen that the representation of the doctors community is just
3 in number. The representation of Medical professionals in Homoeopathy
should be increased.

The same defect is seen in the Autonomous Boards, namely i)
Homoeopathic Education Board, ii) Medical Assessment and Rating Board, iii)
The Board Ethics and Registration. Democratic character is lost — NMC

Autonomous Boards and Advisory Council.
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(2) National Examination
(a) National Eligibility cum Entrance Test — NET for admission to the UG
Course in Homoeopathy Medical College.
(b) Institution — National Exit Test — NEXT, i.e., First undergraduate
Medical Exam — NEXT
- for granting license to practice as Medical practitioner and for
enrolment in the Register.
(c) PG-NET
Post graduate NE Test for admission to PG Course.
(d) National Teachers Eligibility Test — NET for teaching profession.
Comparison with NMC
(3) Fee Structure
Both Bills are silent about the fee structure. There is no provision to regulate
the fee structure.
It will lead to commercialisation of Education is lost because of mushrooming
growth of private Homoeopathy Medical Colleges.
(4) Not complying the Federal principles of Constitution.
Health is a State subject. Medical Education is Concurrent subject.

Undermining the Authority of the State

Eg. NMC - out of 3, a member represents State.
NC-ISM-29-6 State represent.

NCH — 20 — 5 representation.
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i.e. Central Centric legislation greater sense of the participation of the State is
required.
(5) National Health Policy 2017
Provides for Integrated health system/integrated system of medicine.
Instead of Integrating various health systems we are disintegrating.
Except in Clause 52 of the Bill
Govt setting of the Commissions
NMC
NMC-ISM
NMC-Homoeopathy
At least once in a year,
Modern System of Medicine
Indian System of Medicine
Homoeopathic System of Medicine.
Indian System of Medicine including Homoeopathy require Modern research.
Unfortunately, these Bills are not providing much focus to the Modern research

education of ISM and Homoeo.
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"DR. BEESETTI VENKATA SATYAVATHI (ANAKAPALLE): | present my
views on behalf of YSR Congress Party to put forth our views and suggestions
regarding The National Commission for Indian System of Medicine Bill, 2020.

At the outset | would like to congratulate the Government for tabling this
bill and deliberating on it as now the entire world is aware of the benefits of the
Indian System of Medicine and we support the Central Government’s initiatives
to streamline this sector.

As we are discussing this Bill in the midst of this ongoing COVID-19
pandemic, the entire nation has now known the benefits of the Indian System
of Medicine especially Ayurveda, Sidha & Unani as a preventive for COVID-19.
So, in that regard, | welcome this Bill whole heartedly.

As is well known, the Bill seeks to repeal the Indian Medicine Central
Council Act of 1970 and provide for a medical education system which
ensures:

(i) availability of adequate and high quality medical professionals of Indian

System of Medicine,

(i) adoption of the latest medical research by medical professionals of

Indian System of Medicine,

(iii) periodic assessment of medical institutions and an effective grievance

redressal mechanism.

* Speech was laid on the Table.



14.09.2020 778

| would like to bring to your notice the main points recommended by the
Standing Committee on Health and Family Welfare which had studied this Bill
in detail. The Committee observed that the strength of the NCISM and the
representation from States as proposed in the Bill must be increased for its
effective functioning. It noted that there were eight lakh registered AYUSH
doctors in India. Of these, 56% of doctors belong to Ayurveda, 6.4% to Unani
and 1.4% to Siddha and Naturopathy.

The Bill provides for three members to be elected from Ayurveda and
one each from Unani, Siddha and Sowa-Rigpa. To ensure proportionate
representation of doctors in the NCISM, the Committee recommended
increasing the representation of Ayurveda doctors from three members to six
members. The Committee recommended that the total strength of the NCISM
be increased from 29 members to 4 members. These 44 members will include
the Chairperson, 20 ex-officio members and 23 part-time members. | would
like to request the Hon'ble Minister to include this recommendation of the
Standing Committee and make the appropriate changes.

In addition to that the Bill sets up certain autonomous boards under the
supervision of the NCISM. These boards are:

(i) the Board of Ayurveda and the Board of Unani, Siddha and Sowa-Rigpa
(which is almost similar to Ayurveda and mostly an ancient medical
system practiced in Northern States and some parts of Ladakh region),

(i) the Medical Assessment and Rating Board for Indian System of

Medicine, and
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(iii) the Ethics and Medical Registration Board.

However, once again, as Yoga is also being promoted in a big way by
the Central Government, | would like to request the Hon’ble Minister through
you Sir, to provide for a central regulatory framework for Yoga and
Naturopathy, which the Standing Committee has also recommended. In fact
sir, the Committee has recommended setting up a Board of Yoga and
Naturapathy under NCISM. It also proposed the constitution of a Board of
Research to facilitate research programmes in Indian System of Medicine,
Yoga and Naturopathy. | believe, this would go a long way in adopting a
scientific approach to our understanding of YOGA.

Apart from that, | would like to being to the notice of the Hon’ble Minister
the following key points.

Regarding Fee regulation, as we all know the States have an existing
process to regulate fees charged by private medical colleges. This is done by
taking into account local factors, reservation quota and other issues prevailing
in respective States. However, there is no provision in the Bill for regulation of
fees of Indian System of Medicine colleges. The absence of fee regulation may
result in charging of high fees by private medical colleges. In this regard, |
strongly urge the Government to adopt the recommendation of the Standing
Committee in this regard and recommended fee regulation for at least 50% of
seats in private medical colleges, and deemed-to-be universities which will go
a long way in helping meritorious and deserving students from economically

disadvantaged background to get admission.



14.09.2020 780

Regarding Advisory Council, under the Bill, the Central Government will
constitute an Advisory Council for Indian System of Medicine. The Council will
be the primary platform through which the States/Union territories can put forth
their views and concerns before the NCISM.

Once again, in the backdrop of our strong federal culture and as noted
by the Standing Committee also, there is no representation of State Medical
Councils in the Advisory Council. Hence, on behalf of our party, | would like to
strongly recommend to the Hon’ble Minister that there should be a provision for
ensuring representation of State Medical Councils.

Regarding Teacher’'s examination, this Bill also proposes a National
Teachers’ Eligibility Test for postgraduates of each discipline of Indian System
of Medicine who wish to take up teaching that particular discipline as a
profession. However a glaring anomaly again which is noted by the Standing
Committee is that it does not apply to teachers appointed before the enactment
of this Bill. Speaker Sir, there are several teachers in the system who do not
hold a postgraduate degree but are part of the education system. For such
teaching professionals, there must be a provision for a training course,
followed by Minimum Qualifying Test. This would ensure that their knowledge
base is widened and updated.

Before concluding, | hope that the Government would take note of these

recommendations from YSR Congress Party and make appropriate changes
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and pass the Bill so that the Indian System of Medicine can be at par in the
international level especially when it comes to alternative systems of medicine.

| wish these recommendations will be beneficial for the growth of this sector.
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"SHRI JAYADEV GALLA (GUNTURY): This Bill is similar to the earlier one that
the House discussed relating to regulation and promotion of homoeopathy in
the country. So, | welcome this Bill. But there are some issues which | wish to
highlight for consideration of the hon. Minister.

There is a proposal to set up a 50-bedded AYUSH hospital in AP. Kindly
let me know the present status of the same. Secondly, there are huge
vacancies in the AYUSH hospitals and colleges and | wish to know the status
of the same.

Under Ayushman Bharat, the Ministry proposes to operationalise 4,200
AYUSH Health and Wellness Centres in 2019-20, but the budget has been
reduced to just Rs. 13 crore from the allocated Rs. 150 crore. So, | request the
hon. Minister to kindly explain the status of the same with a particular
reference to AP.

The next and the most important point is about taxation on AYUSH
products. If you look at GST on AYUSH products, it is on the higher side at 12
per cent and at this rate, it is not easy to propagate, promote and push sale of
AYUSH products. So, what has the Ministry done to take this before the GST
Council to bring it down to five per cent?

Finally, herbal cultivation is very important for promoting, propagating
and spreading Indian Systems of Medicine. The Ministry has identified herbal

hubs in the country and planned earlier to extend herbal cultivation to 10 lakh
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hectares in the coming two years with an investment of Rs. 4,000 crore under
Atmanirbhar Bharat Package.

So, what is the Ministry planning to do in this regard and what special
emphasis is being made to make Seshachalam forest areas in Chittoor District
of AP a herbal hub as there is a huge potential for medicinal plants?

With these observations, | support the Bill. Thank you.

| now come to the National Commission for Indian System of Medicine
Bill. | thank you for giving me an opportunity for speaking on a Bill during this
COVID pandemic relating to health. This is just one in a series of Bills — next,
we have one more followed by three Ordinances — the Government is bringing
in this Session for approval of the House. | welcome them.

Since the time of the House is curtailed for just four hours, the time is
also curtailed for discussions on legislations. So, | would prefer to be brief and
pointed.

The first positive aspect of this Bill is that Homeopathy will have its own
set up, its own National Eligibility cum Entrance Test (NEET) UG for admission
into Homeopathy colleges across the country. Clause 14 of the Bill deals with
it. This is a welcome move. It will be on the lines of NEET UG exam which was
conducted just yesterday. But, if you look at Clause 16 of the Bill, which deals
with the admission into PG courses in Homeopathy, there is no exam like
NEET PG, which is now there for MBBS students. Here, you just have National
Entrance Test for admissions into PG course. The wording here is different,

the pattern is different and even the process of admission is different when
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compared to UG. So, | would like to know from the hon. Minister what are the
reasons that Government is not proposing to have NEET PG for Homeopathy
undergraduates.

Secondly, the House must be aware that this Bill is as a consequence of
recommendation made by NITI AYOG four years ago. Look at its composition,
which is the heart and soul of this Bill, | am sorry to say that it appears to be a
body, to a large extent, controlled by the Government. There is no doubt that it
enhances the number of Members to 20. But, out of these 20 members, 16 are
nominated by the Central Government.

So, in every respect, it appears to be controlled by the Government
which impacts the autonomy of the Commission. So, | request the hon.
Minister to reconsider this.

The third point is that under Sub-Clause (4) of Cause (4), you are saying
5 members would be appointed from States on rotation basis for two years.
But, for other members the term of office is four years. But, in Clause 6, you
are saying that they will have four years term. There is a conflict between
these two clauses. Hence, | request the hon. Minister to clarify this.

The next point is about representation of States. Under Clause 4(4)(b)
you are appointing 5 members on rotation from States for two years. So, on
any given day, you have 5 members representing 5 States on the Commission
for two years. It means, if AP gets its chance in 2020, then it will get its next
opportunity to be on the board after 24 years, because you are appointing on

rotation. So, AP will get its next term in 2044. So, | feel, it is not in the spirit of
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the Bill and is not in the interest of research in the field of Homeopathy. So, |
request the hon. Minister to give representation of every State on the Board so
that States will also have an opportunity to share their views, be it relating to
research or promotion or expansion of Homeopathy in the country.

Finally, as it has been stated that within three years the National Medical
Commission would be established. But no permanent set up is there so far.
Even under this Bill, there is no mention of a fixed time line within which you
will set up the Commission. Clause 1(3) says that the Bill shall come into force
on such date as the Central Government may notify and different dates would
be given for different provisions. It means, all provisions will not come into
force in one go. So, | request the hon. Minister to fix a timeframe for
implementing every provision of this Bill.

With these observations, | support the Bill. Thank you.
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*SHRI E.T. MOHAMMED BASHEER (PONNANI): | place my suggestions on
the Bill to repeal the Homeopathic Central Council Act, 1973. | suggest for the
introduction of the National Commission for Homoeopathy with powers to the
National Commission for Homoeopathy. There is a need for formulation of the
State Medical Commission Council, various autonomous boards with respect
of standardization and setting up the new medical institutions. There is a need
for ensuring medical ethics, conduct entrance examination and National
Eligibility cum Entrance Examination for Graduation and Post-Graduation.

My Concern is regarding reservation, which is to be strictly adhered to.
There is a lack of proper representation to elect medical professionals. 80 per
cent of them are nominated. The election component should have due
weightage. As per the Act, the Central Government is the appellate authority
and the decision taken by the National Commission for Homoeopathy. It is not
advisable. It should act as a medical appellate tribunal headed by a sitting
Judge or retired Judge of High Court. The absence of a fee regulation
mechanism is another inconsistency in the Bill and the same is to be corrected.
There should be an Advisory Council. There is no representation from the
State Medical Council. There should be a National Teacher’s Eligibility list.

This is a good idea but what about existing teachers?

* Speech was laid on the Table.
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'SHRI KODIKUNNIL SURESH (MAVELIKKARA): | am grateful for this
opportunity to present my views about this important Bill,
the National Commission for Homoeopathy Bill, 2020, passed in the Rajya
Sabha on 18 March 2020.

Coming to the National Commission for Homoeopathy Bill, 2020, this Bill
seeks to repeal the Homeopathy Central Council Act,
1973 and aims to provide availability of adequate and high quality
homeopathic medical professionals. The Bill seeks to sets up the National
Commission for Homeopathy (NCH), which will consist of 20 members,
appointed by the Central Government.

Apart from these aims, the Bill further seeks to achieve,
| quote, “To promote equitable and universal healthcare that encourages
community health perspective and makes services of Homoeopathy
medical professionals accessible and affordable to all the citizens that
promotes national health goals.”

In this introduction of the Bill, the fundamentals of this Bill are laid out,
However, the question remains whether enough support has been granted to
Homeopathy in the country, even when Homeopathy is religiously followed by
over 10 crore people in India and has over 2.25 lakh registered homeopathy

practitioners with 20,000 new homeopaths being added every year.

" Speech was laid on the Table.
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The Bill, upon examination is found to be lacking representation and
inclusion. Therefore, | suggest the following amendments to be made
accordingly.

Apart from the head office in New Delhi, regional offices of the
commission must be established with a regional office established in
Kerala.

The National Commission of Homeopathy, in addition to the proposed
members must ensure representation of a minimum of two
Members of Parliament from Lok Sabha and Rajya Sabha

The National Commission as well as regional offices and proposed
boards (Homeopathy Education Board, Medical Assessment and
Rating Board, Board of Ethics And Registration For Homeopathy)
under the new legislation must have mandatory representation of
experts and members belonging to the SC/ST category and
practitioners of traditional homeopathy, students of homeopathy
among others.

The advisory committee of experts for each autonomous board as
envisaged in the Bill must be described in detail. The mandatory qualifications
and standing of the experts must be codified as is necessary.

The Government has not done enough to encourage and promote
homeopathy in India. This remains the sad reality as | can speak from my
personal experience as in my constituency Mavelikkara, the National

Homoeopathy Research Institute in Mental Health Kottayam District is located.
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The Institute has a 100-bedded IPD facility with an average attendance of 700
patients in general OPD and having 15 ongoing research projects in various
diseases conditions.

Despite these advancements in growth, | am disappointed that till this
day not even one post is sanctioned or fund allotted to its development. The
newly introduced Post Graduate course is run by the contractual appointees,
even its Professors and Principal. It needs special fund and attention if the
Government is serious on development of Homoeopathy in the country.

| also understand they have prepared a master plan for its development
with about Rs.200 crore. But only hostel facility has been sanctioned for the
purpose. | request the Government to immediately release appropriate fund
for the implementation of the master plan and also sanction necessary posts
which are pending since past one year.

If the Government is serious about promoting homeopathy, it must at
least try to bring development and progress to existing institutions.

| would also like to point out that in the case of Homeopathic education,
there are about 250 undergraduate colleges in the country, most of them in the
private sector. The AYUSH Ministry brought NEET eligibility for admissions.
NEET examinations are conducted for Allopathy, Dental etc. With the present
state of acceptability, all the best students opt for Allopathy as first choice and
the students to AYUSH courses are normally from the lower rank. So, does
the Ministry of AYUSH want the second or third rung students for their

courses?



14.09.2020 790

There are reports that the Ministry of AYUSH is deliberately making
efforts not to get adequate students in Homeopathic colleges by keeping the
cut-off marks for admission high. The permission to the colleges is given by
Ministry of AYUSH, their number of seats are decided by them, the free
structure is decided by the State Government, the education regulations and
the minimum standards are decided by the Ministry. Therefore, they should
facilitate the institutions to have students sanctioned by them.

Any shortfall on admission has serious consequences on maintenance
of standards and optimum facilities. Therefore, | request the Government
should see that every college gets opportunity to admit the sanctioned strength
without much hassle.

| would also invite your attention to the fact that we need to think and
create a framework to attract more capable students who are interested to
study Homeopathy to take this stream of medicine system. But, unfortunately
In India there is a total imbalance in the number of
education institutions. A State like Kerala, where there are more than 1000
state run dispensaries have only 5 UG colleges with an admission capacity
of about 250.

But in Maharashtra, where there is not even one Government
dispensary, they have more than 50 UG colleges in Homeopathy and about
50,000 qualified Homoeopaths. | suggest that the Government may constitute
an Education Commission for Homeopathy to understand the needs and

systemic gaps in Homeopathy institutions, the number of admissions and to
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revise the capacity building for the system. | would suggest that simply by
changing the Act or bringing amendments, we will not get an impetus of
development.

Even when passing this important bill, the Government is forgetting the
principle of organizational capacity building. As | understand, the only post
of Advisor (Homeopathy) who could be the voice of the profession and
administration is lying vacant for a long time. There are eligible officers to
be promoted to the post. Why the Ministry of AYUSH with a technical
person as Secretary is not taking urgent measures to get an expert in the
position?

| request the post may be filled up immediately. Even in Central Council
for Research in Homeopathy (CCRH), various promotion posts have not been
filed up and employees of CCRH are compelled to retire from the entry
post itself without any encouragement. Government should take
appropriate action for this.

Another aspect | would like to bring to the notice of the Government that
efforts are being made by the Ministry of AYUSH to downplay the
importance of Homoeopathy. One example is that the recent decision to close
down the Homoeopathic Pharmacopeia Laboratory. This was the only
laboratory  established for laying standards of = Homeopathic
medicines. This has been abolished and merged with the Pharmacopeia
Commission of Indian Medicine on the pretext of enhancing efficacy. If at all

the motive was to enhance the efficacy, the Ministry would have augmented its
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facilities. Closing down a well-functioning laboratory was not in good taste
which badly affects the quality and standard of Homeopathy Medicines.

In Homeopathy there are about 390 Manufacturing units and all the
samples of these medicine manufacturers were being tested by this Lab.
By abolishing this Lab, a great injustice has been done towards the system.

| request the Government to look into the matter, revive the
Homoeopathic Pharmacopeia Laboratory, and establish regional Drug testing
labs for Homeopathic Medicines. Such short-sighted efforts which have far-
reaching implications without having expert consultation may not be
encouraged.

Regarding the reach and accessibility of homeopathic medicines at
affordable costs, the Government must make urgent regulatory efforts. The
Government must establish exclusive homeo medicine retail shops so that
accessibility of affordable homeo medicines in enhanced.

| am further adding an important point that segregation and exclusion of
alternate medicine systems are still practiced by the Government, even during
the Covid pandemic.

Even when there have been several success stories of using
Homeopathy in preventing and treating the pandemic, the Government has not
used the system in preventing and treating COVID 19, but completely relied on
the ICMR guidelines. About 80 per cent of the COVID positive cases are

asymptomatic or with mild symptoms. These could be well treated by
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Homeopathy or any other AYUSH systems. Even there have been several
reports of Homoeopaths treating symptomatic cases across the globe.

There is a nearly equal number of qualified practitioners and institutions
in AYUSH to that of Allopathy, but the Government completely relied on ICMR
and allopathic system. This has happened when World Health Organization
itself stated that there is no medicine or vaccines in allopathy and allowed
repurposed allopathic medicines, with known side effects. Whereas several
Homeopaths claimed that they could manage cases
safely with their existing medicines as this is a symptoms-based system
approach in Homoeopathy. In my State even the State Government rejected
proposals for Research in COVID through Homeopathy.

The National Homeopathy Research Institute in Mental Health under the
Central Council for Research in Homeopathy, Ministry of AYUSH, with 100
bed Post Graduate Institute is converted into COVID first line treatment
Centre and giving allopathic treatment though homoeopathic doctors being
posted for duty. Homoeopaths are not allowed to treat here also for
COVID. | request the Ministry of AYUSH may instruct the Government of
Kerala to allow the Homoeopathy treatment to COVID-19 cases as done in
various other states of India.

To conclude, | must say that every civilization embraces its tradition and
adopts different streams of thoughts to achieve stable progress and

promoting homeopathy must become a stated national policy.
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* Speech was laid on the Table.
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SHRI MAGUNTA SREENIVASULU REDDY (ONGOLE): Thank you very
much for giving me the time to speak. Firstly, | must congratulate the Lok
Sabha Speaker and the Lok Sabha Secretariat for making excellent
arrangements. While coming inside the Parliament, | was worried that now the
hon. Speaker will speak with the mask on his mouth. All the Members here
want the hon. Speaker to always smile. We wanted to see the smiling Speaker
without the mask. Yours is a signature smile, Sir.

We are thankful to you for giving us the opportunity to speak. With
regard to the National Commission for Homeopathy Bill, 2020, | would like to
say that during COVID pandemic, homeopathy has become more important.
People are now finding alternatives for allopathy. They are going for what we
call in Andhra as Kashayams. It is called Kadha here. In Tamil Nadu it is
called Kabasura Kudineer and Nilambu in Kerala. This is used to boost the
immunity of a person. We want that no one should test COVID positive. | will
not take much time.

You know, Sir, that YSR Congress Members are well disciplined. We all
behave well in the Lok Sabha. My only request to you, Sir, is that all the
suggestions made by the Standing Committee should be implemented. As my
colleagues have already stated, it is very much required to include yoga and
naturopathy in this Bill. We wholeheartedly support this Bill. Our hon. Chief
Minister, Shri Jaganmohan Reddy wants this to be conveyed in this august

House. Thank you, Sir.
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DR. KALANIDHI VEERASWAMY (CHENNAI NORTH): Thank you very much
for giving me the opportunity to speak on this important Bill. | would like to pay
homage, at this point, to Anitha and 11 other students who have committed
suicides because they were not able to enter into NEET. As the previous
speaker has mentioned, we have different forms of school education. | would
like to say that a level playing field is needed for any person to enter into any
professional course. | feel, as long as you have different syllabuses for school
education, it is unfair to have NEET. | would request that this NEET be
abolished till the Government either start CBSE schools throughout the country
or have a common system of education for all the students. By not providing a
level playing field, the Government is depriving a number of backward and
socio economically deprived people from entering into the medical colleges.
When most of the countries are in the process of evaluating alternative
sources of medicines like Homoeopathy, Ayurveda, Unani, Siddha, and all
these things, | am surprised that we are not doing enough research into these
things to see that if these things are really relevant and if they are really
working. When you look at Homoeopathy, there are a lot of claims that it acts
as nothing other than a placebo. | am sure that the hon. Health Minister will
agree on this that there are a lot of controversies. To dispel this controversy, |
feel that we should have adequate research into all fields of medicines.
Similarly, we also have this Indian Pharmacopoeia. When the so-called
allopathy is having the Indian Pharmacopoeia, whether all the other medicines

are also tested, whether the efficacy of these medicines are proven and
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accepted by our country and by the Pharmacopoeia, and then, provided to the
people, is questionable.

Now, | come to the last point. Around three centuries back, when all
these medicines were evolving, allopathy was very backward at that point of
time. But today, we do not prefer to call it as allopathy. We would prefer to call
it as a modern medicine or more recently, we call it as evidence-based
medicines. When we talk about evidence-based medicines, the amount of
research, which is being done and proven, is convincing and this medicine is
accepted the world over.

| am sure that there are umpteen number of patients who are being
treated by Homoeopathy. There are lakhs of doctors and there are crores of
patients who are being benefitted. But we do not know whether these are really
effective or whether they are acting as a placebo.

So, | request the hon. Health Minister to make sure that adequate

research is done before any treatment is given to the people.
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"DR. SUBHAS SARKAR (BANKURA): | am grateful for having given me an
opportunity to present my views on National Commission for Indian System of
Medicine Bill, 2020.

In this global pandemic Covid-19 situation, 135 crore Indian people are
fighting hard under the leadership of Shri Narendra Modi and his efficient
Cabinet. Nobody is in starvation. People of India have become astonished on
Prime Minister’s declaration of Rs. 20 lakh crore package on 12" May. Can we
imagine how many hours of effort have been taken to analyse and determine
such a noteworthy decision? In one way, Government is fighting in a war
footing but on the other hand is not lagging behind in its usual transformational
work.

Today’s Bill is the transformation work of the country. @X CARC IR
T 31IR XATS T <ot | AT Sit 8, Al qHfh & |

Ayush Ministry has rightly introduced the National Commission of Indian
System of Medicine Bill, 2020 to improve overall standards of education and
practices of Indian System of Medicine on the same thought process of
National Medical Commission, 2019.

The traditional systems of medicine are well patronized in the country.
At present, there are 414 ASSU Colleges (Ayur-414; Sidda-13; Unani-55;

Sowarigpa-03) with 32,441 UG seats and 4,960 PG seats. Around 2,94,162 —

* Speech was laid on the Table.
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Ayurveda, 2,38,672-Unani, 5,685 - Siddha practitioners are available in the
country.

Indian system of Medicine was totally ignored in Independent India till
2014.

The Ministry of AYUSH have two statutory regulatory bodies, namely,
and Central Council for Indian Medicine and Central Council of Homoeopathy
to regulate the Ayurveda, Siddha, Unani, Sowarigpa and Homoeopathy
education respectively.

The Indian Medicine Central Council Act, 1970 (48 of 1970) was made
to provide regulation to the education standards of Ayurveda, Unani, Siddha,
and Sowa-Rigpa systems of medicine, maintenance of the Central Register of
practitioners and for matters connected therewith.

The said Indian Medicine Central Council Act has many short comings.
None to nourish, it is the physically challenged baby.

Let us come to short comings of the Indian Medicine Central Council

Act, 1970.

1. Majority of Members are elected and all members can be re-elected.

2. No upper age limit for becoming Member.

3. Members continued tenure after tenure thereby establishing nexus with
the colleges.

4, Only the Executive Committee is the main functioning body.

5. Inspections conducted mostly by Members.
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6. No test is required before registration. The Degree of the University

entitles for registration and practice.

7. Power to supersede the Council in case of non-functioning of Council.
8. Conditions for removal of President and Members is not available.
9. Members of the Council not considered accountable as they are not in

regular Government service.

1970 3 35 T IST &l Tl TR 2N Y I |
In 2005, the Central Government introduced the Indian Medicine
Central Council (Amendment) Bill, 2005 in Rajya Sabha. That was like old
drinking water with fungus in a new bottle. It is proposed only to address the
membership issue and empowering the Central Government to issue
directions.
During the 16" Lok Sabha under the leadership of Shri Narendra Modi
JI, the Central Government constituted a Committee chaired by Vice-
Chairman, NITI Aayog to review the Indian Medicine Central Council Act and
the said Committee has recommended for enactment of the National
Commission for Indian System of Medicine Bill, 2018 on the same lines as that
of the National Medical Commission Bill, 2018.
Accordingly, the National Commission for Indian System of Medicine Bill,
2019 was introduced in Rajya Sabha on 7" January, 2019. The Bill provides

for eleven points:
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1.

Constitution of a National Commission for Indian System of Medicine for
development and regulation of all aspects relating to education, medical
profession and medical institutions of Indian System of Medicine and an
Advisory Council to advise and make recommendations to the
Commission;

Constitution of four Autonomous Boards, namely:

the Board of Ayurveda to regulate Ayurveda education at undergraduate
and post-graduate levels and to determine standards thereof;

the Board of Unani, Siddha and Sowa-Rigpa to regulate education at
undergraduate and postgraduate levels and to determine standards
thereof;

the Medical Assessment and Rating Board for Indian System of
Medicine to carry out inspections and to assess and rate the medical
institutions; and

the Board of Ethics and registration for Indian System of Medicine to
regulate professional conduct and promote medical ethics amongst
practitioners and professionals of Indian Medicine and to maintain a
national register of all licensed practitioners of Indian Medicine;

holding of a Uniform National Eligibility-Cum-Entrance Test for
admission to undergraduate medical education;

holding of a National Exit Test for granting licence to practice as medical

practitioner of Indian System of Medicine;
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10.

11.

12.

13.

holding of a uniform Post-Graduate National Entrance Test for post
graduate courses;

holding of National Teachers’ Eligibility Test for Indian System of
Medicine for appointment as teachers thereto;

the manner of seeking permission for establishment of new medical
institution;

the manner of maintaining National Register and State Register of Indian
System of Medicine;

recognition of medical qualification granted by Universities and medical
institutions in India and outside India and withdrawal of recognition or
de-recognition of qualification;

holding of joint sitting of the Commissions of other medical education to
enhance interface between Indian System of Medicine, Homoeopathy
and modern system of medicine;

the repeal of the Indian Medicine Central Council Act, 1970 and for
dissolution of the Central Council of Indian Medicine constituted

thereunder with certain conditions.

The NCIM Bill, 2019 was subsequently referred by the hon. Chairman,

Rajya Sabha to the Department-Related Parliamentary Standing Committee on

Health and Family Welfare for examination and report.

The Rajya Sabha Secretariat vide its letter dated 27" November, 2019

has forwarded the copy of 115" Report of the Department-Related

Parliamentary Standing Committee on Health and Family Welfare on the
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National Commission for Indian System of Medicine (NCIM) Bill, 2019 for
further consideration by the Ministry.

The Standing Committee presented its final report (115th Report) on the
Bill and recommended amendments/modifications. The Minister, after
considering the recommendations of the Standing Committee and also taking
into consideration the National Medical Commission Act, 2019 and its own
views on the need for modification to achieve the purpose, proposes certain
amendments/additional clauses to the National Commission for Indian System
of Medicine Bill, 2019. The Committee in its Report has agreed to the proposal
of the Ministry with some recommendations/suggestions.

The Report of the Parliamentary Standing Committee was examined and
accordingly aligned with the provisions of the National Medical Commission
Act, 2019. The following major official amendments were proposed: -

I. The definition of Indian Medicine has been amended as per the
suggestion of the Standing Committee. Added the following words: -
“supplemented by such modern advances, scientific and technological
development as the Commission may, in consultation with the Central
Government, declare by notification from time to time.” (Clause 2(h))

ii. The Members of the Commission has been increased from the existing
29 members to 39 (Clause 4).

iii. Ex-officio Members have been increased from 12 to 15. (Clause 4(1)(c))
iv. Director-General, Central Council for Research in Ayurveda Sciences,

Director-General, Central Council for Research in Unani, and Director-General,
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Central Council for Research in Siddha have been added as ex-officio
members in the Commission. (Clause 4(3))

V. Part-time members have been increased from 16 to 23. (Clause 4(1)(c))
Vi. Part-time members in the Commission from State/UT Vice Chancellors
of Universities have been proposed to increase from existing 6 to 10. (Clause
4(4)(b))

vii.  Elected representatives of States/Union Territories have been increased
from existing 6 to 9 for a period of two years. (Clause 4(4)(c))

viii.  Tamil and Urdu have been added along with Sanskrit as a qualification
for members in the Commission and Search Committee. (Clause 5(1)(d))

iX. Period of appeal to the Central Government against decision of the
Commission has been reduced from thirty days to fifteen days. (Clause 9)

X. Provision for determination of fees and other charges for 50 per cent of
all seats in private and deemed universities to be fixed by the Commission as
in NMC Act, 2019. (Clause 10 (1))

Xi. In Advisory Council, the elected representatives of State or Union
Territory Medical Councils, Chairman-UGC and Chairman-NAAC have been
added. (clause 11)

xii.  If the Vice Chancellor of University does not possess the qualifications of
Indian System of Medicine, then the State Government or the Ministry of Home
Affairs shall nominate a member who shall be the Dean or Head of the Faculty
of Indian System of Medicine from any State/Union Territory Government

College. (Clause 11)
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xiii. ~ Provisions for specifying the manner of conducting the admission of
such students (Pre-Tibb/Pre-Ayurveda courses) shall be in such manner, as
may be specified by regulations. (Clause 14);

xiv.  Period of appeal to the Commission against decision of any Autonomous
Board has been reduced from sixty days to thirty days. (Section 24)

xv.  Provision for obtaining permission from the Medical Assessment and
Rating Board for starting new PG courses and increase of seats has also been
proposed. (Clauses 28 and 29)

xvi. New Section specifying criteria for approving or disapproving the
scheme for starting of colleges, starting of new Post-Graduate course and
increase of seats has been proposed as that of NMC Act, 2019, after clause
28.

xvii. The period of six months has been reduced to three months for passing
orders by the Medical Assessment and Rating Board for permissions of new
colleges, starting new higher course and increasing seats. (Clause 29(3))

xviii. The period of superseding the Commission has been reduced from one
year to six months as in NMC Act, 2019. (Clause 50).

The National Commission for Indian System of Medicine Bill, 2019 along
with the above proposed official amendments were passed in the Rajya Sabha
on the 18" March, 2020 as ‘The National Commission for Indian System of
Medicine Bill, 2020’, which is now due for consideration and passing in the Lok

Sabha.
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Extensive discussion at different levels for a long period has been
completed.

Many so-called educated people speak that only modern medicines
have scientific approach and no other medicinal fields have any scientific
basis. For them as well as many members of modern medicine who are
present here, let me say, we are aware of action potential, transport of Na+, K+
and also reverse transport of the same. But we never get answers of all. Why?
Simply, we observe fact and findings through our presently discovered
scientific knowledge.

I, being practitioner and student of Modern Medical Science, would like
to speak that it is for the first time there is meticulous endeavour for scientific
standardization of Indian System of Medicine in the light of Modern Medicine &
rays of National Medical Commission, 2019.

We have 62 universities across the country and they are providing
affiliation to ISM colleges. There are 5.5 lakhs registered practitioners in the
country.

In Covid situation, many actions starting from 6" March advisory and 21°
April, 2020 Notification to approve and operationalize Ayush Research, Ayush
Sanjivani mobile App and even yesterday issues of post-Covid management

protocol are remarkable.
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The Bill will upgrade education and practice of Indian System of
Medicine which will also attract students from abroad.

| am requesting all the Members to accept and pass the Bill

unanimously. T & HY ST STCHHR HRT T Wb Uge] | IgI-98c, T-IdIS |
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"DR. UMESH G. JADHAV (GULBARGA): | am thankful for giving me an
opportunity  to express my views on the National Commission for Indian
System of Medicine Bill, 2020. 1 fully support this Bill.

First of all, | would like to express my gratitude and salute to all the
doctors and nursing staff in the country, who are working day and night to fight
with this pandemic and taking utmost care of the COVID patients. | myself, my
wife, my son, my daughter-in-law, my daughter, my drivers, my Pas and my
gunmen were all affected with COVID 19, and we were all admitted in
Bengaluru Government Bowring Hospital. | am standing here just because of
these dedicated doctors and nursing staff, who had taken care of us with
utmost dedication. It is like my rebirth, and fortunately, today, | am speaking in
this House in support of the medical professionals.

| being a surgeon, studied allopathy, which is called as modern
medicine. But today, the whole world is looking towards the traditional form of
medicine or we can say, the Indian System of Medicine, to boost their immune
power to fight with this Coronavirus as it is suggested throughout the world that
till the vaccine comes for this pandemic, the best way to stay away from this
virus is to boost the immune system through the traditional forms of medication
such as Ayurveda, Unani, Homeopathy, Siddha and Yoga, which were earlier

called as Un-Modern Medicines.

* Speech was laid on the Table.



14.09.2020 809

So, this Bill boosts the confidence in people to do researches in these
above-mentioned branches of medicines.

| would like to thank our beloved Prime Minister of India, Shri Narendra
Modi-ji and our hon. AYUSH Minister, Shri Sripad Naik-ji for bringing this Bill,
which will not only strengthen the traditional form of medicine but also ensure
availability of quality medical education system and medical professionals of
Indian System of Medicine as also adoption of the latest medical research and
other objectives. Due to some reasons, we have stopped using the oldest
system of medicine and we have been driven to modern of science and
technology in Allopathy. Indian Systems of Medicine have not been promoted
properly by the Governments over the years in the past.

It was our beloved late Shri Atal Bihari Vajpayee-ji, the then Prime
Minister of India, who had pioneered in 2003 by starting AYUSH Department.
Since 2014, after the inception as an independent Ministry under the able
guidance of our beloved Prime Minister, Shri Narendra Modi-ji, there has been
a tremendous promotion and growth in the Indian Systems of Medicine as we
all are celebrating the National Ayurveda Day on Dhanteras, the National
Unani Day on 11" February and the International Yoga Day on 21% June.
Now, we can witness the changes as our Indian Systems of Medicine are not
only becoming famous in India but also gaining huge popularity across the

world.
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This Bill will give equal status on par with other medical systems as it
will boost the morale and psychology of AYUSH practitioners throughout the
country. As | mentioned earlier, Allopathy is being called Modern, and
Ayurveda is being called as Un-Modern. But this Bill will now bring them
together on one platform where no one would differentiate between Modern

and Un-Modern.

The autonomous bodies, which are proposed in this Bill can take their
own decision to bring in new reforms in the Indian Systems of Medicine and
achieve newer height. This Bill will bring down all the obstacles and hurdles in

the development of Indian Systems of Medicine.

The reason for bringing this Bill is that the said Indian Medicine Central
Council Act has not kept pace with time. Various bottlenecks have crept into
the system with serious detrimental effects on medical education and by
implication on delivery of quality health services. In order to streamline the
functioning of the Central Council of Indian Medicine, to bring transparency in
the mechanism for grant of permission to medical institutions and to improve
the standards of medical education in the Indian Systems of Medicine, this Bill

is very much necessary.

The National Commission for Indian System of Medicine will help
framing policies for regulating medical institutions and medical professionals of
Indian Systems of Medicine. The other main functions of the National

Commission for Indian System of Medicine are: ensuring compliance by the
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State Medical Councils of Indian Systems of Medicine of the regulations made
under this Bill; and also ensuring coordination among the autonomous boards

set up under this Bill.

This Bill provides for constitution of autonomous Boards such as Board
of Ayurveda, Unani, Siddha and Sowa-Rigpa, which are responsible for
formulating standards, curricula, guidelines for setting up medical institutions,
and granting recognition of medical qualifications at the undergraduate and
postgraduate levels in their respective disciplines. The Medical Assessment
and Rating Board for Indian System of Medicine would assess and grant
permission to the educational institutions of Indian systems of Medicine.
Similarly, the Ethics and Medical Registration Board will maintain a National

Register of all licensed medical practitioners and deal with the ethical issues.

In order to ensure transparency, this Bill also proposes a common final
year National Exit Test for the students graduating from medical institutions to
obtain their license to practice. Further a National Teachers’ Eligibility Test
has been proposed in this Bill to assess the standard of the teachers before

their appointments and promotions.

Also, the Advisory Council for Indian System of Medicine will be the
primary platform through which the States/Union Territories can put forth their
views and concerns before the NCISM. Further, the Council will advise the
NCISM on measures to determine and maintain the minimum standards of

medical education.
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Therefore, once again, | would like to congratulate our beloved Prime
Minister of India, Shri Narendra Modi-ji and our hon. AYUSH Minister, Shri
Shripad Naik-ji for bringing the National Commission for Indian System of

Medicine Bill, 2020.

With these few words, | conclude.Thank you very much.
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*DR. MOHAMMAD JAWED (KISHANGANJ) : | oppose this Bill because of
the following reasons:
Lack of external oversight to ensure that NCH does not fail to meet Legislative
Objectives: The current National Commission for Homoeopathy Bill was
introduced in order to replace Homoeopathy Central Council Act, 1973 after
the failure of the Homoeopathy Central Council to perform its required duties.
The current Bill lays out the duties of the new NCH in detail as well as the
details for the appointment of committee members. However, there remains a
lack of oversight from external sources to ensure that the NCH will not fail in
the same way the Homoeopathy Central Council did. The NCH will oversee
the autonomous boards. Therefore, for the continual and quality functioning
of Homoeopathic education and services it is essential to ensure that the NCH
meets its legislated duties.

Lack of integration of Homoeopathy into general healthcare service:
The NCH aims to promote Homoeopathy as a readily available and affordable
option across the nation. However, the Bill does not provide a framework for
how the promotion of Homoeopathy will take place, particularly alongside
allopathy options.

Now | come to the Bill which seeks to repeal the Indian Medicine Central

Council Act, 1970 and regulate the Indian system of Medicine under a new law

* Speech was laid on the Table.
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to ensure and improve access to quality and affordable education in this field
as well as to ensure uniform standards of practice by professionals.

Why is this Bill problematic? Firstly, the Bill does not include yoga and
naturopathy within its ambit. Adarniya Pradhan Mantri ji itha yoga ka prachar
kartey hain. Modi ji wants the world to learn yoga from India, but failed to
include yoga and naturopathy in the new draft despite the Parliamentary
Standing Committee on Health & Family Welfare noting in its Report that both
systems have been excluded from the scope of the Bill without sufficient
reasoning.

Secondly, as regards Exit Test, the criteria of an Exit Test -- which all
Graduates will have to clear before getting a practicing license -- cannot be a
benchmark for the eligibility of a student to practice Ayurveda, Unani, Siddha
and / or Sowa-rigpa. The duration for Bachelor of Medicine and Bachelor of
Surgery (MBBS) is 5.5 years. The total seats are 41,388, but the no. of
students who give exam is approximately seven lakhs. The duration for
Bachelor of Dental Sciences (BDS) is 4.5 years. There are around 26,000
seats in both private and Government. The duration for Bachelor of
Homeopathic Medicine & Surgery (BHMS) is 5.5 years. The duration for
Bachelor of Ayurvedic Medicine and Surgery (BAMS) is 5.5 years. The
duration for Diploma in Homeopathic Medicine and Surgery (DHMS) is 4 years.
The duration for Bachelor in Unani Medicine (BUMS) is 5.5 years. The duration
for Bachelor of Veterinary Sciences & Animal Husbandry is 5 years. The

duration for Bachelor of Pharmacy is 4.5 years. The duration for Diploma of
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Pharmacy is 2 years. The duration for Bachelor of Occupational Therapy is 4.5
years. The duration for Bachelor of Medical Laboratory (BMLT) is 3-4 years.
The duration for Bachelor of Physiotherapy is 4.5 years. The duration for
Bachelor of Science in Nursing is 4 years. The duration for Bachelor of
Naturopathy & Yogic Sciences (BNYS) is 5.5 years. It would be impossible to
determine all skills in a student from just one exam.

Thirdly, there is potential legitimization of quackery. The Indian Medical
Association has expressed concerns that granting AYUSH the ability to
prescribe allopathic medicines and perform allopathic procedures will
effectively amount to official legitimisation of quackery. This will compromise
the functions of the medical field and reduce its efficacy.

Fourthly, there is exclusion of pre-Tib and pre-Ayurveda courses from
the ambit of National Entrance Test. The Bill also fails to regulate pre-Tib and
pre-Ayurveda courses, which is an oversight noted in the Standing Committee
Report as well. This may lead to these courses being viewed as an easier
alternative to enter the field without the same higher standards as other
courses. Further, the Ayurvedic Medical Association of India has contended
that the most common system of Indian medicines is Ayurveda, but it has a
very disproportionate representation under the provisions of the new Bill
thereby resulting in loss to their interests.

Neem Hakeem Khatra-e-Jaan. It is a dangerous trend, and we will be

putting our people to mental risk. Thank you.
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TS 1, AT 7 IR f8e o1 =7 M feRie 5 Sirs 3y g |
HEHIT 3TeEYeT: -1 H3T St U1 v b freraes a1l fasam o |

DR. HARSH VARDHAN: | beg to move:

“That the Bill be passed”.
SHRI N. K. PREMACHANDRAN (KOLLAM): This may not be the precedent
for passing the other Bills. ...(Interruptions)
qFIRT 3TETET: U I8 &:
“f3p frerges T uTRa fovam S1Tq 17
IR Tl B3 |
I 3TET&T: 379 HS Gl 22 ofl Sirell 6 |
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DR. HARSH VARDHAN: | beg to move:

“That the Bill be passed”.
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SHRI KALYAN BANERJEE (SREERAMPUR): Sir, today we have agreed to
do it but it should not be taken as a precedent in future.
SHRI N. K. PREMACHANDRAN: Sir, this may not be taken as a precedent for

other Bills.

TR 3TETeT: JFHIT G, H 3779 Gt @l Jgd-agd g=gare &l g fob 3ol
e P PRIATE & 3R T AT FeAT 7 RORT Afpaar iR SHacdr & Aref
e foraT, T8 BN Slehei BT 3TIR FoTed R el DT T | F A1y Fet =
$ [Iage! R HeIIT T, # YIRT T b I T Sl b I AT TSI bl
31 TRt UR uaTH 9 3iR 4afe e fiyel, dTfcs aiie <=t 81 | |

T BT HRIATET TR, f&Hid 15 TR, 2020 BT T of TP & fofg
=it T ST & |

13.17 hrs

The Lok Sabha then adjourned till Fifteen of the Clock on
Tuesday, September 15, 2020/Bhadrapada 24, 1942 (Saka)
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